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... (Interruptions)
HON. SPEAKER: Hon. Members, I have received notices of Adjournment Motion
from Prof. Saugata Roy regarding the issue of foreign policy initiatives; Shri P.
Karunakaran regarding rise in prices; Adv. Joice George regarding safety of
people living downstream of the Mullaperiyar Dam; Shri Bhagwant Mann
regarding fake encounters by Punjab police; and Shri Rajesh Ranjan regarding
statements made by various parties on Ram Janam Bhoomi.

The matters, though important, do not warrant interruption of business of
the day. The matters can be raised through other opportunities. I have, therefore,
disallowed the notices of Adjournment Motion.

... (Interruptions)

HON. SPEAKER: Now, the Question Hour.

... (Interruptions)
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11.01 hours
SUBMISSIONS BY MEMBERS

(i) Re: Need for the Government to clarify on the foreign policy initiatives
vis-  a-vis Pakistan.

PROF. SAUGATA ROY (DUM DUM): Madam, I have given notice on a very
important issue regarding the Indo-Pakistan talks. ... (Interruptions)
HON. SPEAKER: No, not now. Q. No. 101.

... (Interruptions)
PROF. SAUGATA ROY : Madam, please allow me. ... (Interruptions)
HON. SPEAKER: I have disallowed it. Then why you are saying this?

... (Interruptions)
THE MINISTER OF URBAN DEVELOPMENT, MINISTER OF HOUSING
AND URBAN POVERTY ALLEVIATION AND MINISTER OF
PARLIAMENTARY AFFAIRS (SHRI M. VENKAIAH NAIDU): Madam, we
have taken note of the concern of the Members with regard to the Indo-Pakistan
talks at the NSA level, which will be taken to the Minister of External Affairs. We
are ready to respond to it, but today the Mauritius President has come and she is
pre-occupied. Once you admit it in a different form, then we will definitely discuss
it at the earliest. ... (Interruptions)
PROF. SAUGATA ROY : Let her make a statement with regard to the issue of
Pakistan. ... (Interruptions)
SHRI M. VENKAIAH NAIDU : This is what I am saying. I am saying Yes, but
there is a procedure for it. She is also preoccupied as of now. Thank you. ...

(Interruptions)

SHRI P. KARUNAKARAN (KASARGOD): Madam, I have also given a notice
for Adjournment Motion on the issue of price rise in the country.

(Interruptions)
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HON. SPEAKER: We are taking up the issue of price rise and you know it very
well.

... (Interruptions)
HON. SPEAKER: Nothing is going on record. Why are you saying all these
things?

... (Interruptions)... ~

* Not recorded.
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11.03 hours
ORAL ANSWERS TO QUESTIONS
HON. SPEAKER: Q. No. 101, Shri Hemant Tukaram Godse

(Q.101)
SHRI HEMANT TUKARAM GODSE: Hon. Speaker, Madam, in the petroleum

sector, the basic price of petroleum products are decided and kept common by
public sector and private sector oil refineries. In other sectors, for example, in the
aviation sector, to fly to a particular destination at a given time, the public sector
airlines and private sector airlines do not keep their fare common. The fare differs
as per their strategy, techniques and planning, but in this case, consumer has a
choice to go for the best lowest price.

So, through you, hon. Speaker, Madam, I want to ask this from the
Minister. Is the Government planning competition between the public sector and
private sector oil refineries for dynamic price market without losing Government

revenue? Further, the consumer will also have choice for best lowest price.

N el aue : sy wEIGdl, AT e J Wel U¥ SOl § % R 4RA & a6k
afoRuel © IgwU Yo B AMRY AT A8l B ey | gt HiRfiue o1 SR 9 e WRDR |
ay 2010 § UG BT AbS & alel (AT 21 SIS DI 19 AT, 2014 H AbE galel bl
gl 319 T ST HThCT BN AR IWBN SN S HE § ol &l -9 Uigde
B, RS I s 8 9 W Athe § Bl O Wgde RS &I 91§, fhadr wa
B Y8 AT & T DM lfh IRA WDR Bl AT & & 6 SuHiaiiai b1 gfaen < &
forg angaie Hfifeem 8, A wEdl o wgfoad fel

SHRI HEMANT TUKARAM GODSE: Speaker Madam, most of the public sector

oil refineries are of old technology and because of that the gross refine margin is
less as compared to new technology of private oil refineries. Through you, I want
to ask the hon. Minister whether the Government is planning to modernise the

Government oil refineries to reduce the production cost.
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AN i guE : Aew, I8 vy @1 wel T8 ¢ b uferd daeR gfe & oierReA SR U
Rt A= |t &1 &9 ©l § TID! IR0 < FHhdT g [P aRIl o a9 R ATA
RETITY BT SIIRTH B Usde Aded & axEx gl 3l YR & Ufestr Waex & 3R ol
RO Yed & 37! I8 919 el 2 [ Bl B R SHTrol @ BRO SIARAH T
B U 8, B9 SIISTRUA & 3R HUifeda &Y, YIvdy I9H &s had 3ol 61 8, Ny il &y
ReTad g wgde qaex I W SATQT SHSIRYA § % 2

S Iofta A ¢ AT e Heledl, § ASl A U YAl digil| I8 9gd ©f Aoyl |drd
gl ¥ S 7 Y8l W el § [P 99 Webe b gl BR oA T 2] Afh, @ #wA S aw
AT fF S Aol TaTHS BT CRT §, 20-20 JUT TR eiley WRBR Uelad W of &l § 3R
BRI 11 BUT YfF ofiey A<el TTaHe Bl < of &1 2| 91! df Afbe & gl I8 Sty |
QIfeheT ST Al Ta-HE BT ST 8, I BH B Bl QT H 1 IRPR Y Al & 27

AN i gam : feA, § R vy 31 o W #R gl ol Ugrd iR SioTdt BT St wTed
Apfaod g SOH % &g &1 8 TR 8l §, 99 Wodl & |t S g1 Y 919 e ' 6 afe
B Ugidl @ WX UISH Bl FHIET B, A Jod @d REGIATR IC & IR SABI U5 AT
47 WIC gl B DI T 32.3 YT B, TN BT <o 20 WiC &, Pl AT 52 T <
2l o Il R & 87 oM 3 Uaid 3R SIoidl R 9e, 899 Uaid TR 13.12 3. &H f&ar,

IS H 12.42 5. HH BT, 19 IR T, WA IR Ui § g™ ST 899 15 R Siofdd §

e 3R 313 IR e UI| ST foh 899 &gl b 3 #Ardhe fga ursd 21 I8 919 &l © &
P8 I D5 3R T PR S & W H W &l I8 U UGN ¥ &, fadpr o
A3 B U AR @ b Ufdagdd 2| safev o1s o) qrd =& 21 89 ugal Uigdhl &
fedl W & <4 €1 3B N w9 <o & A1 ¥ faer @1 Aol & foag ot w@a g R
Tld: T B SHRCFR HIoide, A HIek & gaReHE & B ¥ AW &

st R g9 : WY Sider WRIGY], Hibe DI UB UIgd o b 916 W AT I feRMAA
FH B 918 W, YIgdC VIR b Yoicd d1e d IS, ddRiive, Reria onfs € g |ai
® YISAS U B < T 2] If oy fhd Ugiel uH W S A1 A WSSl U 8 el gE,
RBR TH T 37O AR SISl & R W a1 gt € ok o o 9 onft w=f
Ay - oA 3T {6 s9H s &1 ff TRT B 3R sUH ST BT W) SR g1 dled o 52
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i 2l Il fHd Ted BT 29 T VS fAerHT TRy, 1 98 61 B0 | of &7 ® AR Sotdd
29 ¥ ¥ AT a1feT @ 98 47 T H o W& Bl 39 UBR ¥, 48 WA ITPHT BT © 3R
52 e IAHT TR B

S IPR ¥ TG 7 e HRU Q11 Rifad Uiieee deaeR Sre off @ § e
AIH SIIGT DRE TEUH H ol TSl 2l 3AfY 99 WRATSE BURl & A1 dagelied
VBRI BIRE 8, 98 AR 96 Y&l 8] We IJT-37ell USUHh & oo ofd &l ¥l YBR b,
AT BT AT A g AR W BT A a6l 2l R A 7Eed, I WHR AT R <
St ® 39 Uifera® Msde & o & oy, R UEdl &1 qa ST BrIel 8nm, afe
SO 98d a1 ofoReled §, 399 2 Wic Sieidl dg41 g, d IS4 M dll dl W BRI
Fl, S9a o w41 AEey w1 |@red §7
st erfeg mae @ feW, 99 Rtve BRA R ST & 38 oY, 519 IR | T4 g8, 99
SHQC! 3 @1 A1fey?  RAgiad: ST | SIUAS &I Hedel 377, SHuHc! ¥ Ugol| Arsded
T IE, I8 AW A §, ofehT AT AR ] BH Al D FR PIs Aol lg 8l qebal
gl # U 3 @ RET AT, IMRER AT DI VA=Y, PR Pl SH-dRE AT Ui
Areded ¥ ATl gl B AT W gH TG 81 Aebdl 8| AT bl (U1 YRR 8, fdeprad &
Hfchc 8 JaBIX B HiAcHe 8 AU S db Fedfd -al 8idl 8, Sivdel § 89 9Rd
TRBR Bl 3R A 3 T8l S ADhd o, oAfh RIgrad: 39 SHyAS! | ST A1V |
SHRI P.R. SUNDARAM: Madam Speaker, after the Government handed over the

right of fixing the prices of petroleum products to oil companies, there have been
continuous fluctuations in prices. In addition, the Central Government has also
been hiking excise duty on diesel and petrol continuously. It affects finally the
common man because of hike in prices of essential commodities. Recently, our
hon. Chief Minister Amma said that excise duty on petroleum products finally
affects common man. Since last November, excide duty on diesel and petrol has
been hiked five times.

Therefore, I would request the hon. Minister to inform the House whether

the Government will take back the right of fixing the prices of petroleum products
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from the oil companies and would reduce the excise duty it recently raised on
diesel and petroleum products.

SHRI DHARMENDRA PRADHAN: Madam, I have already answered the
question put by a different Member but I appreciate the initiative.

Madam, let me share with this august House an important piece of

information. Tamil Nadu has done a commendable job by not increasing their tax
on petroleum products. In spite of the price fluctuations, Tamil Nadu is one of the
States which have not increased their share of tax. About 22 States have increased
VAT and CENTAX and the Union Government has increased the excise duty. |
commend the Tamil Nadu Government’s effort in not increasing the VAT looking
at the interest of the common man of Tamil Nadu.
SHRI P. KARUNAKARAN : Madam, it is a known fact that one of the major
components of price rise is the rise in prices of petroleum products. When there
was a discussion in the House in the earlier Government, the then Finance
Minister and Prime Minister questioned as to what they could do when the prices
of petroleum products were going up in the international market.

Madam, the Government is now in a better position as the prices of
petroleum products have come down in the international market. But the
Government has failed to transfer that benefit to the consumer. Instead, excise
duty has been raised five times on petrol and diesel. Will the Government bring
some changes in the rate of excise duty to help the common man? Now that the
Government is in a better position, it cannot be argued that there is price rise in the
international market. What is the justification on the part of the Government to
take such unprecedented steps now?

SHRI DHARMENDRA PRADHAN: Madam, Mr. Karunakaran is a very senior
Member of the House. Let me inform him the facts. I have not hidden anything.
Yes, there is a decline in crude oil price in the international market and we have

got some benefit. Already the Government of India has given relief of more than
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Rs.13 and Rs.12 on petrol and diesel. ... (Interruptions) Let me answer the
question. I am ready to answer any question on this. ... (Interruptions)
HON. SPEAKER: This is not fair. Nothing will go on record except the Minister’s
answer.

... (Interruptions)...
SHRI DHARMENDRA PRADHAN: Please bear with me. I am answering that.
HON. SPEAKER: Mr. Minister, you answer the question asked. Nothing will go
on record except your reply.

... (Interruptions)... *
SHRI DHARMENDRA PRADHAN: Madam, the Government of India has kept
some money in excise duty ... (Interruptions) Let me inform the hon. Member the
position of Kerala in this regard. The hon. Member represents Kerala. Their party
is ruling there. Central excise duty is not the only reason for rise in price. I
complimented Tamil Nadu for not raising the State tax. I said 22 States have
raised their taxes. The hon. Member quoted the then Prime Minister and the
Finance Minister. What was the price during their time Kerala? The State tax was
20 per cent on diesel. Kerala Government has raised it to 27 per cent. I appreciate
it. I do not want to get into politics. ... (Interruptions) Every State has right to do
that. Central Government is not the only agency which earns the money. ...
(Interruptions) They cannot escape from their duty. I am not criticizing them. ...
(Interruptions) Every State has rights, every State has aspirations; they have right
to fulfill their developmental commitment. Let them do that. It is not that only
Central Government will take the burden. ... (Interruptions) Central Government

has taken some burden and States have taken some burden. It is up to them.

* Not recorded.
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(Q.102)
SHRIMATI MEENAKASHI LEKHI: Hon. Speaker Madam, what is the

timeframe in which all the colleges, including the private colleges, are likely to
come under Joint Entrance Examination and also whether the Government plans to
have an exit examination to check the employability of the students who pass out.
SHRIMATI SMRITI ZUBIN IRANI: Hon. Speaker Madam, I would like to tell
the hon. Member that in terms of increasing employability of our students in our
technical institutions, AICTE projects a model curriculum in conjunction and in
consultation with many industry experts, a curriculum which is current and needed
for industry, something that we can our give to our students.

Additionally, AICTE allows adjunct faculty which means that industry
experts can also be invited by institutions to come and engage with our students. I
would like to say that through the NEEM and BOAT schemes, we have close to
1,36,000 apprentices across the country. So far as Joint Entrance Examination is
concerned, it facilitates admissions into our NITs and IITs. Recently, the Ashok
Mishra Committee looked into various aspects and challenges of the Joint
Entrance Examination and to facilitate students further, this particular committee
is designing a pathway for the Ministry.

SHRIMATI MEENAKASHI LEKHI : Hon. Speaker Madam, my second
supplementary question is regarding the learning outcomes because there are many
colleges in the country but the learning outcomes of all the engineering colleges
are not at par. It was in that context my question was. Does the Government plan
to have learning outcomes when the finality of the education gets over?

SHRIMATI SMRITI ZUBIN IRANI: Hon. Speaker Madam, learning outcomes
are pre-determined for school education and not for higher education given that
science and technology and engineering are very dynamic aspects of education.
Hence, with new knowledge which is infused in these spheres, you see new

outcomes which are desired and in some cases, outcomes are not constant. Hence,
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to hold institutions to a constant would in some way debilitate them from the
changes that they seek that curriculum brings out.

SHRI B. VINOD KUMAR: Hon. Speaker Madam, I have gone through the
Statement laid on the Table of the House. There are about 15 recommendations
made by this Committee and also a report which is titled as ‘Technical Education
in India: A Futuristic Scenario’ on 12" June of this year.

I would like to know from the Minister whether the Committee had taken

note of the fraudulent academic practices such as online journals which publish
anything for money and also the sale of Ph.D. thesis. I would like to know from
the hon. Minister whether this Committee has recommended any steps to increase
the number of qualified Ph.Ds and whether this Committee has recommended to
recruit the foreign faculty in the technical institutions.
SHRIMATI SMRITI ZUBIN IRANI: Hon. Speaker Madam, insofar as having
foreign faculty to come and teach in our institutions, I would like to tell the hon.
Member that just on the 30™ of the last month, we launched a very ambitious
project called the Global Initiative of Academic Networks where we are on behest
of the Government of India inviting foreign faculty from various spheres all across
the world who can come and teach at the expense of the Government of India, not
only in the institutions of national importance but also State institutions. We are
collaborating with States. So, at no expense to the States, foreign faculty can go to
Government colleges and Government institutions and help benefit our students.

I will just give an example of one of the foreign faculty members who has
come to Kharagpur. He is a Professor who is currently teaching orthopaedic bio-
mechanics. We are also ensuring that this particular engagement of the particular
professor within the institution is not limited to students of the institution. There is
a webcast of the lecture so that students across the nation can also benefit. The
lecture is then available at the website of the institution. Hence we are expanding

our outreach and helping engage our students with foreign faculty.
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Insofar as the fraudulent practices that the hon. Member speaks about, I
would inform this House that the matter currently is sub judice and I would not
like to make a statement which will prejudice the case of the AICTE which has
taken up this case at the behest and on behalf of the institutions and students who
are suffering.

DR. SHASHI THAROOR: Thank you, Madam Speaker.

The AICTE ofcourse has the responsibility for standardising and
developing technical education in our country but it has largely functioned as a
regulator telling institutions how many rooms they must have, how many square
feet, how many teachers, rather than focussing on the quality of the output. As a
result, for example if we take engineering, 82 per cent of the half-a-million
engineers we graduate every year end up in jobs that do not require an engineering
degree. FICCI has done a study saying that 65 per cent of employers find that their
students are not qualified for employment when they graduate; they have to
retrain them. Infosys is running an entire campus to retrain them.

The concern I had about this Committee was how it would reorient
AICTE’s work to move from regulation to accreditation that is based on quality
learning. We see that in the answer given there are detailed recommendations
made by the Kaw Committee talking about a National Board of Accreditation,
talking about a National Testing Service and so on. But when you look at answer
(d) which specifies what the Ministry is doing, none of these substantive outcomes
have been taken into account. We see three points none of which relate to this
Central concern which is what the AICTE should be all about. So, I would like to
ask the Minister: have these other recommendations been rejected, is there still a
process in place, and can we look forward to the conversion of AICTE into a
serious accreditation body which focuses on improving the quality of learning
outcomes so that we produce technical graduates like engineering graduates whom

the country can actually use and who can actually be employed?
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SHRIMATI SMRITI ZUBIN IRANI: Madam Speaker, I would say with a sense
of modicum of respect towards the hon. Member that I wish that the concerns that
he expresses in this august House today are concerns that he had met himself when
he was in charge of the Office that I now hold.

I would also like to state here that while he speaks about industry
engagement and talks about how industry is concerned about the employability of
the graduates that come out of these institutions, the very report that I speak of
today in the House has been appreciated by industry bodies like the CII which are
appreciative of the concern that has been addressed by the Kaw Committee.

I might here add that in my answer to the hon. Member Lekhi I had spoken
about learning outcomes and the fact that they are dynamic in nature. Hence, to
hold science to hostage in an institution does no good for our students. I have also
expressed in my answer to hon. Lekhi that we are looking into institutional
engagements to enhance employability in conjunction with industry at the local
level. I would also like to say on a lighter note that the hon. Member has a habit of
tweeting his questions and never my answer! I hope that will find a change with
my response today.

I would also like to add here that the Committee speaks about rating our
institutions to facilitate the choice of our students. We have done so by dedicating
to the nation, the National Framework of Ranking for Indian Educational
Institutions. I might add here that over 2,000 institutions across the country have
come forward in a transparent fashion to share what kind of academia teaches in
their institutions and how they are becoming relevant to industry so that children
are more employable when they come out of these institutions. We are hoping that
before the next academic year, this particular ranking is available to citizens across
the country so that they can make a more informed choice about the institutions
that students aspire to be a part of.

St oo s M srewer A, S faRad SR B W gom ¥ SR o W WHeTd ¥,

[T A T YT UG BT B [P URMSHes Ud guR I Bl aRE PM R el © SR
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SgSIhR AYae DT UGS @ 5l A3l B Ferddl B DI god FRMEAR & gRI STD
IR AT I BT TAN BT 21 5 91d BT IAHH ARBR 7 T R gHiferw v famww
AfAfT &1 T fran| Ffgaa w7 9ga 9 RweiRe o € 8k S guR R

# AEER A ST W Sue AerH | I ST @redl g 6 i U 9y # e
Ferelt & aryaer Uf<ST € ok 37 dwenelt 1 fovat aR Fteror fvan s gt 21
sielt [far Ffew SR ¢ R, 91 S 9 @ SR § [ A 9ew 7 39 ued H
S TR SRISIcd & AIH ¥ UdhT B §, Sl [Odisl Pl AeAoR G §Y 9 HHCT B
e fhar | I8 W wE SfHd B P Wgeed dfSt AR ¥ i 28] WRR gl
ISl & HMBIS H BT T8 PRI gl FHIAY WBR & AT el diel Bl JATdR I8
T8 gedl T & o fha-fea &1, F-an ydiora U /a1, URi fRar g offe s
SRR & o WRBR DT T8 MW IR I8 a8 WgeleR I @1 § b 1 91 RIS AT A
WSHICS ¥ IS HY, TS DI T4 GfIeT g gauNe &1 J I 81| eS|
AT AR DS IMREIATE HreAlse & IR H T8 WY el argil fF 899 ihecyd ®l #sed)
FIRT & 3R W & GersHES BT B wEe BRIfCeR & W ¥ I # uredfed fpar
IRV AAE HABIGT WS I8 SMGR G BH1 {6 WEAIdE 7 W && dleed & A1
ITs, G, Has, faoell ¥ SMRA-RITaR & WEl H SRR © A1 qadd kb, b
BH 3T Nigeledl RUwes &1 iR a1t Jage e iR gauRe I9a oy a1 Fhd &, 9
ThR B Job A1 B T
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(Q.103)
Y e : HEIEAT, § oMU HIRgH ¥ HA! SN W AT Al dTedl g, HiD Sl AR G

ISR & 9 8T &1 VA1 Ueh Al 9wl <181 &, o feb Starg faar T € ofik &R Are Riféra
3R AfAfArd dRISHTRT @1 AT qedl 1 &1 21 § #3 St 4 S =g 6 7 SRS &
TIRT & oY, g2 AP S B ATl T B IRPR THRAT 9 39 919 W faR &af 6
S 9 S9!, hos MR IMRPos IR DI Bl JSHR 7 el I db 3R] DIs SIS
a1 fear sme?

$it g% TR : AEeAl, 11d1 dadty Ao # &R 12 ff dgadiy Ao # feaer-faa
SRATIHT STNEM Dl SRAC AT 3R fhael SRAMHE STRIM TRIIC B3 8, 98 3701 IR H
A IR I e B WA & A F A A FG S DT U I 3R g1 A g b
3ITST 310 <% # AR A Sl oleR B 8, 98 o) Bl 48 BYIS 8| $0H A 89! 34l T
SHAIIHE ORI, SRAIdie o vee H=9 sl 77 fosft swairadic § 4 & &R J&d 8, d
47 FS 2| AW ST JFSEAIHS AT 8, I T Uh IS db ol B Nl B IRBR H 3
& 918 FTTEET T A S T I el g fog €1 e § W g9 s i, g
e sf=ar dnm 7 ok daw fefea sfwean v &l g9+ et s v aga &
AEdqUl ol Pt SSAT U H BH AN 4, FETHEED RS A Sl 9 g9H YRR WAy
TY g1 39 URIRG AaeR # SNM, B, oo, cqcrsd, 3Ms.<l, ed 3fa @l
foram 21 & A Few St @1 gam g & Red Saawie 3 # gR @I U 9gd 991
fawg g f&b afer silyde &) 98d qS! SIod gl AFY Fa F Sl AVHR 9 Bl 91 Pel
g, 98 A1 qf¥ha B, ofpe fRpat Saauiic & fog s & fRar & 6 fhay Jaed & &7 o
fhaeT [petl < < €1 I8 9N Sae § A R R . (@)

A sreaet ¢ HA1 St 7 FEl 6 RIS Wl & g9 [A9EIR < &1 PIR 81 & Bl

N AR 3y HeEl, H oS WieH § FHedl A b HA SN A S Sare foAn g, 9%
Had 2012 TP BT AT 8 2015 b BT -l o1 gl 3t a6 9 A1l § I8 A7 IR 98
g B

ORI, AR fieell & Todia [evla, BNSETE, YaTel 3R IRTUd §Hd UA.9L.3R. o

BT S gollpT TSl &, Tal W S o) U8l BH dra o, 3d ol M. &3, & q1eayq o
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ol 3R fewiar orx BfFedl & g S € @ 9 U8d & 8 od © fb 89N Ui BIs SHIE
TEl 21 Bl S@ Al BT TR ol SRl € A A FaW Ul Hed © (b 8H AIDBI ISR
S| W BRATOM YS™ & AN DI, WRIBR ATSI, HAGEIG 3R [SAIG & ANl Pl Wil e
fepan STl § amues werw W WA S A A I8 Hedl dledl g (P 9 U SRNGR 5% Y

o5 ¥gl & SEufy mAfed & 9 W) 59 A B FHE S 8 U8el S9d! AR S

BT HE B

Y S AT 37eET FEIGHT, AFHI W F FEl fF TR U A= BT SIeT BT ¥ AT
I WA |G BT ST BT 2] HY T A qG Pl SIeT I] ;AT g AR AR U
IR X Bl A% W FICRAl ST AT 8| g8 Slel W g9 FIekell Hed bxd 8| a8 erel §
SicaR Ul

T 9 I8 7 P AR wafiear gAR wared mAfedr ol s9H faReeR
BRATOT, ISR, goTd, JUt 3R f[eR S Al # A< a4 &1 984 I8 THAAT 8] IqD
g of 49 garn 6 e Saoudic wumm & faw yae 92 St 7 e 3 ARy 9918 3iR
S fou avie &1 W e g fharl SHH griRde ff @ g € SR S9H Y
SRRICE ®I®! MY Bl ... (Faegm)
A Seaet @ 37 S1L.UA.RIEIS - SRR 8|

St Wi o |
St IOt IO ¢ STemer FRIGHT, § US HIEAH W U HIT dre g b #Al off 7 S SR
fen, Sad foran 8 6 5™ &R R |d&Ul & AR 2012-13 3R 2013-14 H HRGA 4.37
TS Te1 2] W AT A= 5 2 fb §R 8 A R 21 AU 2014-15 H T 51.50
g AfeRAT Bl DIeret fdebra ufierr o7 &t a1d B 2 {6 I gavee gl

3MUT Y RS AN BT §IRHAG a1 a1 T 3R GO aRw omue forean & fop gRg
PR Bl WT T & 6 2014-15 H o gTRHE N B HeR gg, A I D4 fer?
2t deT TR ¢ A& HBIGAT, 2014-15 H fha AN Bl ASAIR 31, T8 SreT 374 Tl
& © 2013-14 BT SUGH gl gAY I« ¢ 6 A qqmn & fha o b Kb < @
yraeT Rl g a1d iR # Wed @l qar @redr § 5 g ue T gnRRifea fomn g f6

YA BRI BISARNT R B q1ETH A Sl SWIRHC TR 3, STP] ATeAsS HRb
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S Wepd R I Ha8ed aHl BT T ©IchHH TR JATHR, HISHI N HRd ST AN
e TR S9 A6y AR A9 Wagsd dd 3 BIS ddb MY 2| SAPD! HIefel &, &b

S Sed Bal 3R T & 98 IR U B bl 137 gHIRRIfed g+ Sordr| Sa8 Brdl i

S R M gb T

SHRIMATI R. VANAROJA: Madam Speaker, thank you very much for giving
me this opportunity. The Tamil Nadu Government led by hon. Amma, with a view
to providing employment to youth, has brought out a scheme, namely, the *Amma
Scheme for the Technical Training for Youth’. This has helped thousands of youth
in the State to gain employment. The Government of Tamil Nadu led by hon.
Amma is also providing financial assistance to the unemployed youth in the State.
Therefore, I would like to urge upon the hon. Minister to provide financial
assistance to the State Government of Tamil Nadu to carry on this well received
scheme.

HON. SPEAKER: This is a suggestion.

SHRI BANDARU DATTATREYA: Madam, I agree with the hon. Member. But
here 1 would like to submit that we also are taking a new initiative. That new
initiative is for creating more skill development, particularly, with regard to the
construction workers. There are a large number of construction workers in the
country. S HCHM TH & oy RHTHIRE @i IR fAfd1 W@ = 3 S Il &t
T B fog, aoe @ @ U oMU yp w1 § el g b Ried deawd aad g
PICHRE THA BT AW TATIUEC TGN 9T IRERI W ¢ 3R ofl % HH A HH 16 TR

TS TRCRM dHd HI I99 TARSve s lying with the State Government. In this
Recognition of prior living scheme we have provided training for the construction
workers at the site level and we will provide Rs. 35 per hour. Secondly, in order to
ensure that he may not lose the wages, we have given five hours training period.

So, daily he will receive Rs. 35 x 5 hours wage amount. Thirdly, the training will
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be provided for 15 days so that he can earn more wages. Likewise, in many other
sectors we have started new initiatives and with these initiatives our main idea and
focus is that WS @@y &1 it Kpa Samar fyer @rfzy, afe SHaT s AeRar fird
D |

- A : FITIT H. 104

s g9 fgad srgufena
ot WY yATe A
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(Q.104)

N WA ware Fsr: sreen Sft, AT w3 S A RS- kel @1 AR e b1 FE
R IR fpar 8, FiTaa w0 & A 8, § SH! WA Bl §, ol S dId d Sl
arear o, H O &7 ¥, SR USY & goldve & fIFpe W gAdR SNl § Al H S
arer o 5 sre & fay ok fomge & fory MReveR war-aar A g ar] @t TS E,
SABI AN 394 T8 Bl Ffp O & A H gD ol g, I8 W WS &5 ¥ I« 8, TS
R BT IE JMEANHG S5 8, TT&l IR A IH BT a7a19 STl 14 I o7 fR 12 9§ IB
agl a9 SR FfPad dR 4 989 & U9E & © 3R 9 A SIS el B T, d9 ¥
TP IRE A I8 J¥ed B W AR IR QY 1 THE WeRd 7, g Afedr § 3w € &k
FEIfR T gEh g, Whlde Wl ¥ @ S9e Ae™ & oy SRR AR R R I
g, # A W St @ fady dR | I S arear €2
ST, AL TWI: ALY GER DI WG DI H AR BRAT §, AP Wed Bl g @
IR ¥ srnedr SR famge &1 vy AT 9e 14 Io/1 &l WRA WRGR 1 59 99 gD
wed F gfe ¥ 13 Rafms dsed &1 S & &1 ol o 8, Ore s,
HHERAN, T, Ul gIRDBI, &, MAAR, AR, HIdIqRH, delfhl, HaRA, AR 3R
ARV & DT gAY ATSMT W & D AL F elfifd T Bl #gd o §Y P (99
dfe ff T T § R e $wn |fdhe, ta g8 afde, va e dfdhe ft e
gl fe I8d et iR faage &1 faer Fiead g1 2012-13 H =T HoEme Afdbe Bl
656 I U I ATSHT HaR B 715 oAT| a9 2013-14 H JAEAT BT U Thch W HBUllEa
H BT B [T 125 ARG BUY B ATST FREd i Tt off| frape iR IMEre & AR
& Ty 309.88 @ BUY &I ATSHT Wihd Bl T4, F5GH A 61 oM@ BUY SR W &R fag Y
g1 PSRN Uk WR foragpe @ fy W1 361 ARG BUY &1 ATSHIG =i i Ty ot

# A WE BT g1 § b WHAR R S A AT g T 8, WD HIEAH
H R JIHT G AR AT ABR Seiehl b D M TTHT U DI FRIY Alhe & ATETH
W a9y v ¥ faefye fhan smy|
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At WA e fst : ARG, A A SN A REge & forg 9 Aol @t gwon @) g A
SHBI WA BT g Afh, g3 SR & b I a9 d41 dhaa fage a@ & fhan
T B 3R BT T & SN LT Y H AT 8, S ASR I T @17 Sy |

H AR HA St QST ArEdn g o 99 | B §Y AR I 9@ Bl YA
B, R FIape a1 9 H de1 B3N &° 9T 94 d8l db dai & (Y S9 S Il H
NIEEIEaUE

# A W3 S gE W ST ArEdn g b SR Sl whaw g9 WhiH Rl g,
A1 T YA =¥ A W fREge g e |fFiferd § A1 T8I SR e g A1 i A HA
S I IH AMAA BT BT AT BT 2
Y. W& YA : A W q S ga QA g, A1 39 9 didhel W R it arh
T § O SieMeR ik 99 ¥ IS gU o faemg ff onfiet 21 3 ool 9 § % B
s onft 3w wfdhc @t avon & g8 € ok ¥ ST A 39 IR BN WRahR & oy 8iik
T¥l WRBRI B fory 741 off, A1 39 R ¥l B IR gl A G | 1 ged oA 7 [
gqH AT BT BT Y1 YA BT |

gl db ferAgpe g™ BT Ned © dew d vy g, a1 § e N AW b wEd |
T FGTHR AP UK BT 1eh YeTd fagpe €™ BT Tiedh I & W4 H U e a9 |

SHRI SUDIP BANDYOPADHYAY: Madam, the hon. Minister has placed 13
pilgrimage centres which have been identified for development and beautification
under the scheme. Why can you not induct Dakshineshwar and Belur Mutt under
this scheme?  This was Swami Vivekananda’s dream and the name of
Ramakrishna Paramhansa is associated with Dakshineshwar as he used to stay
over here. Even hon. Prime Minister, Shri Modi, before elections, went to take the
blessings from Belur Mutt and, after elections, he visited the present very ill
Swami Atmasthanandaji Maharaj staying in Golpark Ramakrishna Mission
Hospital.

I want to know whether Belur Mutt, Ramakrishna Mission can be included
in the list which you have declared. It is on the side of the River Ganga where

Kavi Guru Rabindranath Tagore was cremated on the Nimtala Ghat and
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Ramakrishna Paramhansa and Swami Vivekananda were cremated at Ratan Babu
Ghat. These places are all on the same border. I hope that these can be very
positive spiritual places for the tourists and visitors.

I am surprised to see that in 2013-14 and 2014-15, you have not allotted a

single rupee for the State West Bengal. It is a blank for these two years in respect
of our State. It is no more a Communist State. The situation has changed now.
Religious places and spiritual places are there in the State. Why can the
Government not consider further more allocation for these two places in a bigger
way? In the last two years, there is no money allotted for it.
DR. MAHESH SHARMA: Madam, respecting sentiments of the hon. Member
for inclusion of places associated with Ramakrishna Paramhansa, Swami
Vivekananda and Guru Rabindra Tagore, I assure him that the Prasad Scheme is a
continuous process. In the first phase, only 13 places have been included and we
are in the process of including more places. I will try to include this in the nearest
future whenever sufficient funds are available.

As regards availability of funds to different States, it depends on providing
of DPRs on time and submission of Utilisation Certificates on using the funds.
Sometimes Utilisation Certificates are received late from the States or at the time
of DPR preparations, they are not submitted on time.

I will ensure this. I would request the hon. Member also to ensure that
DPRs are sent in time. I would also request the hon. Members to ensure that UCs
are sent in time from their respective States. We do not discriminate. India is one.
India will remain one. So, there is no question of discriminating between
Communist and non-Communist States. We are all one.
2t 9w R Tt @ A srege Sft, Relforass gReH & {6 &1 ARbR 61 il
TifeRf 8, 9% 9gd ISl B W WX H gHB! 957 WA & & 2| A O F W #
wfhe, gg wfhe & TN # qamr &1 <7 & W gl w9 RIRawH I gam, WO Ul 3R
Brs ReAfora afhe a1 A1 U9 @R Q¥ & JSF-31eT YS2li A 37T, AT STl I Y|
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sieTeyR wifzd Ue Ul SFTE 8, et 99 gl & wIe i franiier & sfer-siaR 21 oA
@ oy, g8i W SRR Bl O & Y, Poc-ATell DI S & o7 SR T8t & d Sid
T ST &, A1 I8 BRE Blee WM ol A seyR wifgd S <¥ 4 w9 gdl & IR B AR W
3R qa SI1aT A1 H Refiforasy & g8f Sfid 8, =41 <dt 1, faaquil Sft 1, arar arefd
IR T MGG ST & TRIHTG, SNAHQQR Alfed, Bell Alged], SOREl & f&F da9 I1&T
HgIe| a8l S 2l

# AR HAT St A ST Al § (6 a8l B WSl Bl Sy bR b [y 3R
FEHTE T B oY TRBR HI F1 D1g uiferedt 572 ... (FIawm)
A e : 3N B 91q Reprs # 81 Syt | Only the hon. Minister’s reply will go

on record.

... (Interruptions)... ~
HON. SPEAKER: Mr. Minister, you give the reply. It is okay.

... (Interruptions)

HON. SPEAKER: Nothing will go on record. Only hon. Minister’s reply will go
on record.

... (Interruptions)... *
HON. SPEAKER: Hon. Minister is replying. Please listen to the reply.

... (cgaym™)

A JEhE : IGATORT Sfl, IR |

.. (o)
ST, WgE A ¢ A G | Sl fAwg Sorn & 99 vy § qqmr Aedn g {6 srawR &
HEd I SE@J gY 9 I¥ R WBR T ... (a9m)

A ST @ TGATONT Sfl, MU U BT 8] MY IR a1 YY, ST al a1d B W 67
F1 g8 Afeer €7 o7 ger gyl

... (cgaym™)

* Not recorded.
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1. ARe vt 39 99 & S 13 WH FId Ry U E S SWawR & e @ TS R
.. (agE) AT e | AR Aifgd S BT Sl AvT ISR WA ©, 59 fAwy @ ot #
TN S o Sffg dxa 39 faw &1 ft SireT Sg| .. (crae)

[T 31eALT : IE T 81 <& 27

... (caym)
1. ALY I : I 9o I § g e {98 39 fAwy # gER dArer Bl Al A

IR BRI ST BRI dl 89 a9y &l it Sires BT RIRT BT

SHRI KONDA VISHWESHWAR REDDY: Madam Speaker, Hyderabad has one
of the best airports in the country. There are so many religious places of
importance in and around Hyderabad, both in the States of Telangana and Andhra
Pradesh. There is a Ram Temple in Bhadrachalam, where Sita supposed to have
been abducted by Ravana. We have Kaleshwaram Ananta Padmanabha Swamy
Temple in Vikarabad. There is a Shiva Temple, Srisailam, Vemulawada. Then,
we have multi-denominational Hussain Shah Wali Dargah and also the famous
Mecca Mas;jid.

Does the Minister have any plans to develop tourist circuit in and around
Hyderabad and promote them?
DR. MAHESH SHARMA: Hyderabad is already on the national and international
map of tourism. There is no question of not including some suggestions made by
the hon. Member. He has mentioned two or three places. We will try to include
them in one or the other circuits in the name of either Spiritual Tourism or in the
name of Ramayana Tourism. I take your suggestions and we will try to incorporate
them.
AoR R (AATaa) 4o+ a5 Egs!, TigagH: Heied], I8 qald g 9ok ua |
TEfRd 2 39H Ud 9IS © d9fed, SOy StRES & R ¥ § ¥ ¥ard U @ gl

STRIEE H a9 2013 H HABR ATYET 3775 | TS, HERT AR AP AEd Iq &85 B
) &1 99 2016 3 ATl 8, oifp anft dp ggl Ara o 981 U1 @ o] dera § e
TATPIER A O &, deI-1 § U ST JMEATST &, a8l A 3N AR T8 o Ibd 2l 397 9
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Py IS TSI WRPR Bl ¢ & T8 &1 XAPI T BgiAT dhb 3N SUATT A B I
S P folT GSh Bl FaRIl B Bl [ AR a3l PR & U9 Bl

# afucs HIEgH ¥ HAI S ST @t g 6 g9 A9 Al § AT Dl G
M & Y T BT © iR SR @I oM © Al i el goll ©° U de-as 1Y WA gl T8
T8l 8, A9 Wil § $© T8 Bl @l gl AT D5 DR & JdT g8 R R S By 8 3R
ST B U T TE & I YN B AT U WRBR 7 1 fmar
ST, WY v 3reme Weledl, SNiEe YA & g1fiid Aed WAl ¥ HRA WREHR TN AR
T, IS, HERA, WA, JAET, Ml aTHE TER Ve, BRgR R gHps Alfed B
faepr w1 & forg veh fa9iy Irom &1 @) & Uoel drdd S gl darae § gl off, Sus
fy ART AR & e AT B 3R ¥ fRTdR ©” 100 w307 &1 AR SR &
Tt 21 3 XA IHTE A BARATT Pl Sl IR F SIS & Y 50 FIS I9Y Bl Th
fR Ao, & onel ¥ w9 9d QT Ugel SRS T o, g8 gl ok w At |
fraR-fawel gy, a8 ATSHT W T PH B gDl 8, A BERA Bl Glell D AT A
Sires & forg goemd @t Tt g
SHRI K.C. VENUGOPAL: Madam, by seeing the reply given by the hon.
Minister regarding the PRASAD Scheme and Swadesh Darshan Scheme

promoting pilgrim centres and places of worship, I find that he has selected 21
places. Out of the 21 places, no single place is from Kerala. You know that about
five crore people are coming every year to Sabarimala. You know of Guruvayoor
Temple. These are the two major temples in Kerala. I am very sorry to say that out
of the 21 places that you have selected, Sabarimala is not in the list; Guruvayoor is
not in the List. I would like to know whether the hon. Minister would consider
including Sabarimala and Guruvayoor this year itself.

DR. MAHESH SHARMA: I would tell the hon. Member that Kerala could not be
included in this year’s list. [ promise that due justice would be done to Kerala. We
have got the special request, or rather, suggestion for the inclusion of Guruvayoor

and Sabarimala Temples. I have myself personally visited the Guruvayoor Temple
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in the recent past, about a month back. We propose to include the Guruvayoor
Temple. We have not made any visit till now to Sabarimala because it is supposed
to be a seasonal visit.... (Interruptions) There is no doubt, there is no question
about Sabarimala’s spiritual importance. We have personally made a visit to the
Guruvayoor Temple and the Padmanabhaswamy Temple with a team of our
officials. We will shortly make a visit to the Sabarimala Temple also. I will take
some more inputs from the hon. Member. I assure you that what has been delayed

for Kerala in the last schemes will be compensated this time.
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(Q.105)
DR. SHRIKANT EKNATH SHINDE : Madam, expanding the collaboration with

Australia in the field of education is a welcome initiative and is really the need of
the hour. Indian students are surely going to benefit from it. Many more students
of Indian origin will be able to go to Australia for higher studies and they can avail
of the best of the educational facilities there. My concern, however, is there has
also to be concerted efforts to increase the traffic of Australian students, or, for
that matter, international students to India. Also, the Indian institutions have not
made any space in the top 100 institutions at international level.

I want to know from the hon. Minister to what extent the agreement signed

between India and Australia will enhance the quality of teaching in higher
education and what steps are being taken to project India as a favourite
educational destination among the developed nations.
SHRIMATI SMRITI ZUBIN IRANI: Madam Speaker, there are manifold
questions which encompass the suggestion and the concern that has been
expressed by the hon. Member in his question to me with regard to our
engagement with Australia. Insofar as his concern about not many Indian
institutions breaking through in the top-ranking institutions across the world is
concerned, I would like to say this much. I think that allows me a leeway in
expanding my answer with regard to ranking amongst global agencies. One of the
parameters for ranking amongst the global agencies is research. The infusion of
foreign faculty. Most of our institutions service the Indian, domestic students; for
them, predominantly the faculty is Indian in nature. There are many institutions of
national importance, private institutions that do call foreign faculty.

In response to the Question No.2, I spoke about GIAN where the
Government of India is facilitating foreign faculty. What is never taken cognisance
of, which we have shared with foreign agencies that rate institutions across the
world is that predominantly much of our research is also done in regional

languages. When it comes to the regional language research, collaborations,
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educational institutions are never taken cognisance of because they do not function
in English. But that in no way indicates that those institutions are not important for
India, domestically; not only for the Central Government, the State Government
but also individuals across the nation. They benefit from such institutions.

Additionally, there is an indice in the ranking system which takes
cognisance as to how many foreign students study in our Indian institutions. As
you know, Madam Speaker, most of our institutions, especially those which are
completely supported by Governments, be at the Centre or the State, supports
students specially from challenging backgrounds who do not have the money to go
to the private sector and get education and because the predominantly service
children who are possibly from an inclusive background, that inclusive nature of
our institution is also not taken cognisance of at the international level. Hence, we
have started a national ranking framework which gives emphasis to the inclusive
nature of the Indian institutions, which gives emphasis to various languages in
which education is imparted in our country, and also gives traction for research in
regional languages.

For example, we have an institution of classical Tamil, which might not fair
well in the international ranking but in no way can we say that that institution is
not nationally important to us. Hence, his concern is something which we have
discussed with these institutions and told them that for us, education is not for
profit sector. We do not look at rankings to attract more traffic insofar as students
as clients. In fact, our institutions service the future generation of the country
insofar as education is concerned.

With regard to our engagement with foreign nations on the aspect of
education, we have always, in the past one and a half years that I have held this
office, insisted that while we support the movement of Indian students overseas,
we also welcome movement of foreign students into our institutions. We engage
with various Embassies across our country, facilitate the stay or the movement of

foreign students into our country.
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DR. SHRIKANT EKNATH SHINDE: My second supplementary was on research
only. I have got the satisfactory answer from the hon. Minister.
HON. SPEAKER: Very good.

Shri Rahul Shewali — not present.

Now Question No- 106
Shrimati P.K. Sreemathi Teacher — not present.
Shri Yogi Aditya Nath — not present.

Hon. Minister, you may table the answer.
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(Q. 1006)
HON. SPEAKER : Now, Shri N.K. Premachandran.

SHRI N.K. PREMACHANDRAN: It is a welcome step to have uniform national
wages throughout the country. The Government of India is going to amend the
entire labour laws, codifying the labour laws of our country. The apprehension of
the workforce in India is this. Most of the amendments which are being proposed
or which are being discussed are to have the ease of doing business. Even when it
comes to the commercial courts which is going to be introduced just now, the hon.
Minister is also for ease of doing business. Will the Government of India assure
this Parliament that national uniform wages in accordance with the living
standards will be published or notified at the earliest?

12.00 hours

SHRI BANDARU DATTATREYA: I would like to inform the hon. Member that
while implementing the labour law reforms, our paramount interest is to safeguard
the interest of workers. But at the same time, a conducive atmosphere and ease of
doing business is necessary to generate employment in the country. For that
purpose only the labour law reforms are coming and the top priority of the
Government is the Labour Code on Wages about which today’s question has come
up. I want to mention to the hon. Member that in this Labour Code on Wages, the
Minimum Wages Act, 1948, the Payment of Wages Act, 1936, the Payment of
Bonus Act, 1965 and the Equal Remuneration Act, 1976, all these laws are going
to be amalgamated, simplified and rationalized. At the same time, I would like to
assure the House that nowhere the rights of the workers will be taken away; only

the facilitation will be made available.
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12.01 hours

PAPERS LAID ON THE TABLE
HON. SPEAKER: Now Papers to be Laid.
[ed, oY R ATH ITw FA (3ft wowrer fst) ¢ sreer @RI, # SuAl AfAfE, 1956 Bl
gRT 61% &I IU-IRT (1) & fia FafaRad o= & vep-ya ufa (fR=d dem sl dxawo)

[T geel WX Gl §:--

(1)  oiiew SeRETa SaduHe HRUNTE 3iH AT TUS §Id YU e UUS

O O\ N

IR gt foIffics, AT 99 & Y 2014-2015 B BIRIBRUT Bl IRBR g1 THIET|

(2)  oFEw SSRETe SaduHe HRUNTE 3iH A TUS §Id YT e UUS

IR gdelt fafies, it a9 &1 a¥ 2014-2015 &1 a1 wfrded, oRaTaifaa o

Jor 39 WR FRiFs-Hereraraiers ®1 feufori|

[Placed in Library, See No. LT 3239/16/15 ]

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI BANDARU DATTATREYA): Madam, I beg to lay on
the Table a copy each of the following Notifications (Hindi and English versions)
under sub-section (6) of Section 26 of the Payment of Wages Act, 1936:-

(1) The Payment of Wages (Mines) (Amendment) Rules, 2015
published in Notification No. G.S.R.351(E) in Gazette of India
dated 1% May, 2015 together with a corrigendum thereto
published in Notification No. G.S.R.672(E) (in Hindi version
only) dated 1% September, 2015.

(2) The Payment of Wages (Air Transport Services) (Amendment)
Rules, 2015 published in Notification No. G.S.R.352(E) in
Gazette of India dated 1 May, 2015.
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(3) The Payment of Wages (Railways) (Amendment) Rules, 2015
published in Notification No. G.S.R.353(E) in Gazette of India

dated 1* May, 2015.
[Placed in Library, See No. LT 3240/16/15 ]

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): Madam, I beg to lay on
the Table:-
(1) A copy each of the following papers (Hindi and English versions) under
sub-section (1) of Section 619A of the Companies Act, 1956:-
(1) Statement regarding Review by the Government of the working of the
Engineers India Limited, New Delhi, for the year 2014-2015.
(i1)  Annual Report of the Engineers India Limited, New Delhi, for the year
2014-2015, alongwith Audited Accounts and comments of the
Comptroller and Auditor General thereon.
[Placed in Library, See No. LT 3241/16/15 ]
(2) A copy of the Liquefied Petroleum Gas (Regulation of Supply and
Distribution) Amendment Order, 2015 (Hindi and English versions)
published in Notification No. G.S.R. 838(E) in Gazette of India dated 5"
November, 2015 under sub-section (6) of Section 3 of the Essential
Commodities Act, 1955.
[Placed in Library, See No. LT 3242/16/15 ]
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THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): Madam, I beg to lay on
the Table:-

(1)

(1)

(i)

A copy of the Annual Report (Hindi and English versions) of the
Pharmaceuticals Export Promotion Council of India, Hyderabad, for the
year 2014-2015, alongwith Audited Accounts.
A copy of the Review (Hindi and English versions) by the Government of
the working of the Pharmaceuticals Export Promotion Council of India,
Hyderabad, for the year 2014-2015.

[Placed in Library, See No. LT 3243/16/15 ]

(2) A copy each of the following papers (Hindi and English versions) under sub-section
(1) of Section 619A of the Companies Act, 1956:-

)

(1)

(i)

(1)

(i)

Review by the Government of the working of the MMTC Limited, New
Delhi, for the year 2014-2015.

Annual Report of the MMTC Limited, New Delhi, for the year 2014-2015,
alongwith Audited Accounts and comments of the Comptroller and
Auditor General thereon.

[Placed in Library, See No. LT 3244/16/15 ]

A copy of the Annual Report (Hindi and English versions) of the Central
Manufacturing Technology Institute, Bangalore, for the year 2014-2015,
alongwith Audited Accounts.
Statement regarding Review (Hindi and English versions) by the
Government of the working of the Central Manufacturing Technology
Institute, Bangalore, for the year 2014-2015.

[Placed in Library, See No. LT 3245/16/15 ]
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(4) (1) A copy of the Annual Report (Hindi and English versions) of the Basic
Chemicals Pharmaceuticals Cosmetics Export Promotion Council
(CHEMEXCIL), Mumbai, for the year 2014-2015, alongwith Audited
Accounts.

(i1)) A copy of the Review (Hindi and English versions) by the Government of
the working of the Basic Chemicals Pharmaceuticals Cosmetics Export
Promotion Council (CHEMEXCIL), Mumbai, for the year 2014-2015.

[Placed in Library, See No. LT 3246/16/15 ]

%) (i) A copy of the Annual Report (Hindi and English versions) of the Delhi
Mumbai Industrial Corridor Project Implementation Trust Fund, New
Delhi, for the year 2012-2013, alongwith Audited Accounts.

(i1))  Statement regarding Review (Hindi and English versions) by the
Government of the working of the Delhi Mumbai Industrial Corridor
Project Implementation Trust Fund, New Delhi, for the year 2012-2013

(6) Statement (Hindi and English versions) showing reasons for delay in laying the

papers mentioned at (5) above.

[Placed in Library, See No. LT 3247/16/15 ]
(7) A copy of the Calcium Carbide (Amendment) Rules, 2015 (Hindi and English
versions) published in Notification No. G.S.R. 647(E) in Gazette of India dated 20"
August, 2015 under sub-section (4) of Section 29 of the Petroleum Act, 1934.
[Placed in Library, See No. LT 3248/16/15 ]
(8) A copy each of the following Notifications (Hindi and English versions)
under sub-section (3) of Section 55 of the Special Economic Zones Act, 2005:-
(1)  The Special Economic Zones (Amendment) Rules, 2015 published
in Notification No. G.S.R.564(E) in Gazette of India dated 20" July,
2015.



07.12.2015 42

(i1)) The Special Economic Zones (Second Amendment) Rules, 2015
published in Notification No. G.S.R.627(E) in Gazette of India
dated 12™ August, 2015.

[Placed in Library, See No. LT 3249/16/15 ]
(9) A copy of the Indian Boiler (Second Amendment) Regulations, 2015
(Hindi and English versions) published in Notification No. G.S.R.
664(E) in Gazette of India dated 26™ August, 2015 under sub-section (2)

of Section 28A of the Boilers Act, 1923.
[Placed in Library, See No. LT 3250/16/15 ]

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRI UPENDRA KUSHWAHA): Madam, I beg to lay on the
Table:-

(1) (1) A copy of the Annual Report (Hindi and English versions) of the
Rashtriya Madhyamik Shiksha Abhiyan Manipur, Imphal, for the
year 2013-2014, alongwith Audited Accounts.

(i1)) Statement regarding Review (Hindi and English versions) by the
Government of the working of the Rashtriya Madhyamik Shiksha
Abhiyan Manipur, Imphal, for the year 2013-2014.

(2) Statement (Hindi and English versions) showing reasons for delay in

laying the papers mentioned at (1) above.

[Placed in Library, See No. LT 3251/16/15 ]

3 @O A copy of the Annual Report (Hindi and English versions) of the
Rashtriya Madhyamik Shiksha Abhiyan Maharashtra, Mumbai, for
the year 2013-2014, alongwith Audited Accounts.
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(il))  Statement regarding Review (Hindi and English versions) by the
Government of the working of the Rashtriya Madhyamik Shiksha
Abhiyan Maharashtra, Mumbai, for the year 2013-2014.
(4) Statement (Hindi and English versions) showing reasons for delay in
laying the papers mentioned at (3) above.

[Placed in Library, See No. LT 3252/16/15 ]

(%) (i) A copy of the Annual Report (Hindi and English versions) of the
Rashtriya Madhyamik Shiksha Abhiyan Chhattisgarh- State
Project Office, Raipur, for the year 2013-2014, alongwith Audited
Accounts.
(11)) Statement regarding Review (Hindi and English versions) by the
Government of the working of the Rashtriya Madhyamik Shiksha
Abhiyan Chhattisgarh- State Project Office, Raipur, for the year
2013-2014.
(6) Statement (Hindi and English versions) showing reasons for delay in
laying the papers mentioned at (5) above.

[Placed in Library, See No. LT 3253/16/15 ]
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G AT H ST H3l a1 S HATT H o FAt (sft fAw) 9@ W) ¢ ooy wEean, #
HUr AT, 1956 B IRT 619%F & IT-GRT (1) B i F=feiRad wil @t vab-uah ufa

(fR=sl oI SfUST WIHRUT) [HT Ueed WR @l g -

(1)

(Th) UAUHer foaffice, 2aREE @ a¥ 2014-2015 & HRIGIU Bl IRBR gRT
FHte|
@) vAuEeN faffics, eaaTe &1 ay 2014-2015 &7 A¥® yfade,
GG o T I W FiFd-eeaERied o feufirr|
[Placed in Library, See No. LT 3254/16/15 ]

(Th) DIMLRRATA faafiics, dek & a9 2014-2015 & BB Bl IRBR
EIRUEISI
@)  HemgerRiive faffiies, delk &1 9§ 2014-2015 &7 Ay ufde,
GRS ok dAT I R Fizdh-wererRaries o fewfori|

[Placed in Library, See No. LT 3255/16/15 ]

(Tp) vAgHeR fafics, 73 ool & 99 2014-2015 & HRIGHRU B IRHR gRI

@)  uAuEERD fafies, T3 el &1 99 2014-2015 &1 A1 wfdde,
TR o T2 S9 W FRiFh-Ageramies & fewmfor|
[Placed in Library, See No. LT 3256/16/15 ]

(TPh) THATECR fofics, diadar & a9 2014-2015 & HRIGT B IRBR GRI
e
@)  vATEER fafies, diadrdr &1 a9 2014-2015 BT afi¥e wfaded,
AR ol qAT I W FRIFH-Tee@Ries o feufor|
[Placed in Library, See No. LT 3257/16/15 ]
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(5)

ON (N

(T®) TAABMSTA fIffics, TR & 99 2014-2015 & HRIGIU B WHR gRI
e |
@)  uHeiRmSTd fafics, IRTGR &1 99 2014-2015 &1 aftes wfded,
AR ok dAT I R Fimdh-weerRaries o fewfori|
[Placed in Library, See No. LT 3258/16/15 ]

ON (N

AT e fAerr woea 3 wow w@9t (ST, IeieR dofan): e waewn, # ol

TS WHT Uod WR 9T g -

(1)

(Tp) sfema sRecye o SwreM  Camd, feogd e ARyhaai,
HEQH & a9 2014-2015 & dNNG Uiaded &1 U ufa (B=T e oS

HEhHIO) |

@) sSfeua SRecge o SWHRM  CHdl,  fSSMsT ue  AghadiT,
HIAYRA & Y 2014-2015 & dMNb @rsil &I b ufa (el a2 sl dwhvo)
AT BT WR IETAET Hferde |

(@) Sfem SRecye 3 Shrie Calarsl, s Uoe A_qthaaRy, HidqA
& Y 2014-2015 & BRG] B IROHR gRI FHIET & Uh ufa  (R=d Jen sish

HEhHIO) |

[Placed in Library, See No. LT 3259/16/15 ]

AT 3R Aol fAermea ofafias, 2014 &1 gRT 40 & U (2) & faid
AT 3R aRepell [TeTerd (Bfergal 1 FRIRvN) aeer, 2015 ST 23
RAaRR, 2015 @ WRA & JOYF H AGAT GRAT BILIAT. 2605(31) H THIRIC M
o, &t & Ui (T q2 st dxamo) |

[Placed in Library, See No. LT 3260/16/15 ]
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12.02 hours
BUSINESS ADVISORY COMMITTEE
23" Report

THE MINISTER OF STATE OF THE MINISTRY OF SKILL DEVELOPMENT
AND ENTREPRENEURSHIP AND MINISTER OF STATE IN THE MINISTRY
OF PARLIAMENTARY AFFAIRS (SHRI RAJIV PRATAP RUDY): Madam, I
beg to present the Twenty-third Report of the Business Advisory Committee.

12.02 % hours
STANDING COMMITTEE ON HOME AFFAIRS
189™ to 192" Reports

SHRIMATI KIRRON KHER (CHANDIGARH): Madam, I beg to lay on the
Table the following Reports (Hindi and English versions) of the Standing
Committee on Home Affairs:-

(1) 189™ Repot on Action Taken by Government on the
recommendations/observations contained in the 176" Report on the
Functioning of Delhi Police.

(2) 190" Report on Action Taken by Government on the
recommendations/observations contained in the 182" Report on rescue,
rehabilitation and reconstruction in the aftermath of the floods and
landslides in J&K.

(3) 191" Report on Action Taken by Government on the
recommendations/observations contained in the 186™ Report on Demands
for Grants (2015-16) of Ministry of DoNER.

(4) 192 Report on Action Taken by Government on the
recommendations/observations contained in the 185" Report on Demands

for Grants (2015-16) of Ministry of Home Affairs.
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12.03 hours
STANDING COMMITTEE ON INDUSTRY
269™ and 270™ Reports

SHRI S.P. MUDDAHANUME GOWDA (TUMKUR): Madam, I beg to lay the

following reports (Hindi and English versions) of the Standing Committee on

Industry:-

(1)  Two Hundred and Sixty-ninth Report on Action Taken on the 266™ Report
of the Committee on Demands for Grants  (2015-16) pertaining to the
Ministry of Heavy Industries and Public Enterprises (Department of Public
Enterprises).

(2)  Two Hundred and Seventieth Report on Action Taken on the 265" Report
of the Committee on Demands for Grants (2015-16) pertaining to the
Ministry of Heavy Industries and Public Enterprises (Department of Heavy
Industry).

12.03 2 hours

STANDING COMMITTEE ON PERSONNEL, PUBLIC GRIEVANCES,
LAW AND JUSTICE
(i) 77% Report
SHRI VINCENT H. PALA (SHILLONG): Madam, I beg to lay the Seventy-
seventh Report (Hindi and English versions) of the Standing Committee on

Personnel, Public Grievances, Law and Justice on The Lokpal and Lokayuktas and

other related Law (Amendment) Bill, 2014.
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(ii) Evidence

SHRI VINCENT H. PALA: Madam, I beg to lay the Evidence tendered before the
Standing Committee on Personnel, Public Grievances, Law and Justice on the

Lokpal and Lokayuktas and other related Law (Amendment) Bill, 2014.
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12.04 hours

STATEMENTS BY MINISTER
(i) Status of implementation of the recommendations contained in the 260th
Report of the Standing Committee on Industry on Prime Minister’s
Employment Generation Programme (PMEGP) Scheme, pertaining to the
Ministry of Micro, Small and Medium Enterprises.”

ON (N

[ew, oY SR Hemw IEw wA (30 Fowrst %) sieme weew, # Efaiad ke |qu

Ueo WX VGl § -

GeH, ofg 3R #eH ITH HAT W WA FeTTH3] Dl AR Gold HRIHA (Teiigagoid)
THW B IR H N Al Wl AR B 260d TideT W [fd RBIR & BraadT
fRufa|

(ii) Status of implementation of the recommendations contained in the 261st
Report of the Standing Committee on Industry on Implementation of
Interest Subsidy Eligibility Certificate (ISEC) Scheme, pertaining to the
Ministry of Micro, Small and Medium Enterprises.*

ON (N

[ew, oY 3R wew Jed WAt (3N et M) srewer Agew, # FrefaRad qaae |qw

UTel IR Gl § :--

GeH, oY 3R ALH ITH HAAG W AT &S IorSrddl Ul YA (JTEUAs )
XHE B BRI b IR H ST Gt Wi afffa & 261d ufades # siafds RreRen &
HRIRIE B R

* Laid on the Table and also placed in Library, See No. LT 3261/16/15 and LT 3262/16/15 respectively.
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12.05 hours
ELECTION TO COMMITTEE
Marine Products Export Development Authority

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): 1 beg to move the
following:-

“That in pursuance of clause (c) of sub-section (3) of section 4 of the
Marine Products Export Development Authority Act, 1972 read with
sub-rule (1) of Rule 4 of the Marine Products Export Development
Authority Rules, 1972, the members of this House do proceed to
elect, in such manner as the Speaker may direct, two members from
amongst themselves to serve as members of the Marine Products
Export Development Authority, subject to the other provisions of the
said Act and the Rules made thereunder.”

HON. SPEAKER: The question is:

“That in pursuance of clause (c) of sub-section (3) of section 4 of the
Marine Products Export Development Authority Act, 1972 read with
sub-rule (1) of Rule 4 of the Marine Products Export Development
Authority Rules, 1972, the members of this House do proceed to
elect, in such manner as the Speaker may direct, two members from
amongst themselves to serve as members of the Marine Products
Export Development Authority, subject to the other provisions of the
said Act and the Rules made thereunder.”

The motion was adopted.



07.12.2015 51

12.06 hours
GOVERNMENT BILLS-Introduced
(i) Commercial Courts, Commercial Division and
Commercial Appellate Division of High Courts Bill, 2015

THE MINISTER OF LAW AND JUSTICE (SHRI D.V. SADANANDA
GOWDA): I beg to move for leave to introduce a Bill to provide for the
constitution of Commercial Courts, Commercial Division and Commercial
Appellate Division in the High Courts for adjudicating commercial disputes of
specified value and matters connected therewith or incidental thereto.

HON. SPEAKER: The question is:

“That leave be granted to introduce a Bill to provide for the
constitution of Commercial Courts, Commercial Division and
Commercial Appellate Division in the High Courts for adjudicating
commercial disputes of specified value and matters connected
therewith or incidental thereto.”

The motion was adopted.

SHRI D.V. SADANANDA GOWDA: I introduce the Bill.

12.06"% hours

STATEMENT RE: COMMERCIAL COURTS, COMMERCIAL
DIVISION AND COMMERCIAL APPELLATE DIVISION
OF HIGH COURTS ORDINANCE,2015"*

THE MINISTER OF LAW AND JUSTICE (SHRI D.V. SADANANDA
GOWDA): I beg to lay on the Table an explanatory statement (Hindi and English
versions) showing reasons for immediate legislation by promulgation of the
Commercial Courts, Commercial Division and Commercial Appellate Division of

High Courts Ordinance, 2015 (No. 8 of 2015).

* Published in the Gazette of India, Extraordinary, Part II, Section 2, dated 7.12.2015
“* Laid on the Table.
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12.07 hours
GOVERNMENT BILLS-Introduced...Contd.

(ii) Payment of Bonus (Amendment) Bill, 2015%
THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI BANDARU DATTATREYA): I beg to move for leave to
introduce a Bill further to amend the Payment of Bonus Act, 1965.
HON. SPEAKER: The question is:

“That leave be granted to introduce a Bill further to amend the
Payment of Bonus Act, 1965.”

The motion was adopted.

SHRI BANDARU DATTATREYA: I introduce” the Bill.

12.08 hours

(iii) Industries (Development and Regulation)
Amendment Bill, 2015@

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): I beg to move for leave
to introduce a Bill further to amend the Industries (Development and Regulation)
Act, 1951.

HON. SPEAKER: The question is:

“That leave be granted to introduce a Bill further to amend the
Industries (Development and Regulation) Act, 1951.”

The motion was adopted.

SHRIMATI NIRMALA SITHARAMAN: I introduce the Bill.

@ published in the Gazette of India, Extraordinary, Part II, Section 2, dated 7.12.2015

* Introduced with the recommendation of the President.
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12.09 hours

(iv) Atomic Energy (Amendment) Bill, 2015“

THE MINISTER OF STATE OF THE MINISTRY OF DEVELOPMENT OF
NORTH EASTERN REGION, MINISTER OF STATE IN THE PRIME
MINISTER’S OFFICE, MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS, MINISTER OF
STATE IN THE DEPARTMENT OF ATOMIC ENERGY AND MINISTER OF
STATE IN THE DEPARTMENT OF SPACE (DR. JITENDRA SINGH): I beg to
move for leave to introduce a Bill further to amend the Atomic Energy Act, 1962.
HON. SPEAKER: The question is:

“That leave be granted to introduce a Bill further to amend the
Atomic Energy Act, 1962.”

The motion was adopted.

DR. JITENDRA SINGH: I introduce the Bill.

... (Interruptions)

@ published in the Gazette of India, Extraordinary, Part II, Section 2, dated 7.12.2015
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2 Afcerrol @S (TAa) @ AFH AeTE S, AY Vb Redve gl 2 fa”far, 2015 &1 12
qolepR 5 e TR I8l 9l 989 gs ofl, I9H US AR 277 WAifeT ...
A JTLhET ¢ MU 7 DI Ay a1 2 3R 7 $© Per 2l [ do not understand.

... (Interruptions)
A AfcAdA @A ¢ 3l IR sifeR & § X1 R 3@ L. (FraeT)
A STeaet ¢ 3l ORI H feaeraorR 1 81 foham| # oo S drer & 781 21 9Ny 3ffar |
# TS BR G| Ifeh 31Ut o T Afeq AR Uy 81 71 & 37d YDA YD DA o

.. ()
N SAfeRife weaR@ RftRn (A1) @ W otege S, g W g|l B Y| A 9gd 8
v w =@l ugdl off S|
A & : S gl YDA & e AT AT T HeAd 8 © 1 od o
Fiee e iR Safa #ea & T w3t du1 SWe B dAte W owew wet (st
JOia G /) AEAG Aedel Sff, FiTad WU & I8 9gd & Ayl fqwy g dfeb A
AT Fed B HRIATE H o ay a=e ff emawss 8 S 5 AR ufiue & ok g qrat
Al A faem-fawel gorm 8 TR Ut WeHld B, |ed & eAld 8 A LD B gNd
e G W T4l BR o, b I8 I8 AT ¢ (b IR g0 ¥ I 3R [ 8, IqDhT 89 o
o IR 3T Al &1 T R R 89 39 99T Bl 9N WA | 3R Fed B Fedfa erft ar
g1 PIg SMURT T8 B
HON. SPEAKER: If all of you agree, then we will take it up to 4 o’clock.

... (Interruptions)
SHRI BHARTRUHARI MAHTAB (CUTTACK): He said that after 4 o’clock we
will take up the Bills but discussion will continue. We cannot be restricted to two
hours only. ... (Interruptions)

A LT : 98 <@ I b IR o ¥ SISl 99 81 Sl gl
SHRI RAJIV PRATAP RUDY: I said that we will discontinue the discussion at 4

o’clock and take up the Bill. Thereafter, we will carry on with two or three Bills,
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which are listed for tomorrow, they are small Bills, but we have to complete the
Legislative Business. So, if that is agreeable to the House, we are absolutely okay
with that. ... (Interruptions) We have enough time. We have the whole week. It
is wonderful that this House is running beautifully. We appreciate your effort and
we appreciate the efforts of everyone present here.
HON. SPEAKER: Thank you.

| AT At 3 PR A He-Jod) a9 B A1 DIg &1 H ard & T8 21 A fog
9 & Bl
ST, Aia 7= (SriaRes ARIYR): A areer Sfl, ... (Faer)
A A& @ 37U g3l $o Wl 781 qardr g b few arR § oy aid 8 &

... (cgaym™)

3t Afedtdrol @S AFY seme Sft, § aar @1 g fb o uiifen d § %ol 380 & dwd
...(@aa™) Madam, Speaker, please refer to the proceedings of the House dated 2™
December, 2015 from 1205 hours when I raised a matter under the Adjournment
Motion as under - The action required by the Government with respect to the
derogatory remarks against the dalit community by the Union Minister Shri V.K.
Singh.... (Interruptions) g7 A1 ATl # g Teld a1 T8 a1 @1 gl ... (@) |
3fueh Aifew /1 81 gL (Fagr) # Ul < W@ gl U 277 WAST # S ard #9 I8 w®
<t oft,.. (rau) 98 9 g9 T8 el 21 gty # e Aifew # a1 & L. (craw)
A 3reaet ¢ e, e U T8 B B ORI SifeR H ¥ T Afe <i1? YeoHe AR TR
# T g@! gl onft iR offer # 1S w1 T8 T B

.. (o)
2t Afcerarol @sh ¢ sHifory & srues Aifew # o @ ... (¥aur) & Wl 380 3R 381 &
q8d 3T GIAUST el R qebd | I8 H§ I @ gL (aem)
A M : LADTA Il @ 2l YD # [l o @t ara & 720 8l sy @R #iex

Il 3B 77

... (cgaym™)
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HON. SPEAKER: I will have to look into it.

... (Interruptions)
AT A& ¢ YDA g &l 2l You can give it to me in writing. T will look into
it. I am not saying ‘no’, but not like this.

... (Interruptions)
SHRI MALLIKARJUN KHARGE: I will hand it over to you. But I would just
like to read this portion. ... (Interruptions) Then, I will hand it over to you....
(Interruptions)
HON. SPEAKER: No, nothing will go on record.

... (Interruptions)”
HON. SPEAKER: You must give it to me in writing.

... (Interruptions)
SHRI RAJIV PRATAP RUDY: Madam Speaker, we have the highest respect for
Khargeji. But if this is the procedure adopted in the House, then it would be a
‘free for all’ situation. ... (Interruptions)
HON. SPEAKER: No, I am not allowing it.

... (Interruptions)
SHRI RAJIV PRATAP RUDY: Madam Speaker, if this is how the House has to
be run and issues have to be randomly picked up and spoken then it would not be
an acceptable situation. ... ([nterruptions)
A 3Temet ¢ ofiYY Sffar ¥ @R e @t 9 R 3 82

.. (o)

$it Il gam™ wet ¢ HeH, T AfCH €, T ga 2 AR 7 A9 fawe fHar w2 iR Sue
e 3 AT 31 9o <8 2 R @ B ft Wew w1 oft vy I8t W Serd|.. (raym)
Hered], MU f[dape Sdb wlel & gl.. (@) W T80 8iar ¢ b oy fedt ff fawy &1
T # of YA ... (raEr)
HON. SPEAKER: Shri Kharge, first you give it to me. Let me see what it is.

* Not recorded
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... (Interruptions)

2 ol ga™ wet @ Wi HeA DI W AT e v SR A & o a9t gan ®§ SR A
JMUH! AFHR § IE a1 o8 Ts 2. (ae™) 8 SIB! WS 8T DI DG B 8, oAb
39 UHR w3l o1 O ga & a faga srfad 2. (@aam)

HON. SPEAKER: Afterwards I will allow you. You give it to me. Then only, I
will see. # 3MMUh! 0 IE ¥ 39 497 BT IoM T8 |

... (Interruptions)
HON. SPEAKER: I just do not know anything as to what you are talking about.
No, I cannot allow you now. FIfeq & Ug@x &1 & SR §l 3T & & HATdd A

AR, o & g1 <

... (Interruptions)
HON. SPEAKER: Now, Dr. Thokchom Meinya.
... (Interruptions)
SHRI MALLIKARJUN KHARGE: Madam, this is a gross injustice.
(Interruptions)
A e @ 8 gAoived T8l ol
.. ()
SHRI MALLIKARJUN KHARGE: Madam, you have given chances to many
Members. Please allow me to raise it now. ... (Interruptions)
HON. SPEAKER: I will give a chance to you also. # Ugcl 3% 3@ ¢ a1 <l ot
wd & 29 | B T8 2 ahar gl
.. ()
SHRI MALLIKARJUN KHARGE: This is the proceedings of the Lok Sabha that
I am quoting. ... (Interruptions) This is very unfair. ... (Interruptions)
HON. SPEAKER: You give it to me. I will see it and then I will allow.
... (Interruptions)
HON. SPEAKER: I do not know what you are talking about.

... (Interruptions)
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AT e+ FEOMHA off, 3T ot Heft a1q g 3w 21 I Frw @ 99 F' W@ 2 AfdA
YRHA H IS a9 T2 B gl g9t vy W 7€ Ae@ g1 e | Jg vy Ry g
<19 g1 v & T8 Ao g B8 Med & T8 g, @ A DY 1S, B Fae! gl

... (raeT)
AR ey @ off, Y g Aifew dfvTe| § SR o9t iR oR Sfud Bmm
MY fawd I &1 A W Gt

... (raET)
oft Aol @S @ 3T g} 7 AT (Frqe)
AN Seael : H ] B AL A g VT TE BT 81 39 W b ReprS Bl a1 B8 W B
So, I must know it. 31Tq ®IE AHT 910 78] ®8 B &l 3T A B Rbls B 910 B8 B
g, fll U9 @1 919 B8 T ©l 37U 9 I I Gl [ g Ugel <@A gsl You are

referring to some activity, something on record of the Lok Sabha Proceedings. I
will have to go through it. You give it to me. I will see it. Shri Kharge ji, I will
have to see all these things.

... (Interruptions)
PROF. SAUGATA ROY (DUM DUM): You mention that Matters under Rule 377
will be taken up now. ... (Interruptions)
A JTEhE ¢ I I Sfl, AT 3 S|

.. (o)

HON. SPEAKER: Now, Dr. Thokchom Meinya.
DR. THOKCHOM MEINYA (INNER MANIPUR): Thank you, Madam. Hon.
Speaker, I rise to raise an urgent matter of public importance.

The dead body of late Mr. L. Poumai of Purul, Manipur was found at
Capital Hospital, Bhubaneswar, Odisha on 1* December, 2015. Mr. Poumai was
traveling to Bangalore by train from Dimapur on 29" November. On the same
day, he called up one of his family members at around at 4.55 p.m. and
complained of being threatened by five persons. Then, the call was reportedly got

disconnected.
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Mr. Poumai was nowhere to be seen though the train he was travelling on
reached Bangalore on 30™ November. I think, Mr. Paumai was reportedly thrown
out of the moving train by the attackers. A police case was filed.

I would urge this august House to condemn the said brutal incident.

Criminals are criminals. They should be immediately booked and arrested,
and severe stringent punishment should be given to them. Such incidents should
not be allowed to recur.

However, this case appears to be a clear case of racial discrimination.
Attacks on North-easterners in the mainland are very frequent. Even the Capital
City, Delhi is not an exception. =~ Madam, you may recall that there was an
exodus of the North-Eastern people from cities like Bengaluru because of such
racial attacks.

People from North-Eastern Region look different. We have different
culture and traditions. Our foods are differently delicious. Our mainland friends
always talk of our rich culture and traditions etc., as if they do not have anything
like that.

Most importantly, the history of this Region is not known to the rest of the
country and is not fully understood also. Is it not something really serious?

Following these racial attacks in the mainland, more particularly, in the
Metros, the Government of India had constituted the M.P. Bezburuah Committee
and its Report and Recommendations are already with the Government.

Now, I seek the indulgence of the hon. Members, who are present in this
august House and urge the Union Government to fully implement the M.P.
Bezburuah Committee Recommendations and, thereby, enact a stringent anti-
racial law in the country immediately to avoid such incidents in future. Thank you.
HON. SPEAKER: Prahlad Patelji, do you want to associate the same thing or is it
a different thing?
it ygene g 9ed (gAIE) : AFH 3rege wEey, | ofud® HIeH W Wed &, (ag) I8

AR &1 & e gl ... (Fa)
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A SeA& : 5D dN H I T8l ©l gAiey 3l 95 sy
HON. SPEAKER: Hon. Members, you can associate on this issue.
SHRI ARVIND SAWANT (MUMBAI SOUTH): Madam, I associate on this
issue.
HON. SPEAKER: Yes, you may endorse it.
ot wger Y (Tt faeelt) « A srewet wEGA, § Ue 980 B MHR &1 oI R Bl BAN
ARG B A &b HIAR S YNl Bl gall 8 3R gD aoe W, SAd IR AT A &R bl
B =T, WA W G 8T P AS (AR gATDI, S8l UGUl BT oddd W AIAT H
AR ST 21 H U & § g A =@medl § A YR wE S o 98 R SufRi §
3T 39 YgWYT & forg for g & ot fo 1 € fop sl & wgwor & @1 81 W aga-4
W oguer Al € S dRC g USIl Wiic B UGNl 8, Sl 3iRgenl H AT g1 a¥ 2013 W R
Wiel & FHEE 9 8 gt off, R T 9d T 21 S U9 A9 SO B §, S R
ST SHIRAT BT BT €] U AR | TS AEIE R IAD] GUFE TS T 2l U by AR
gsicad wiicd &, s forg &g ol w81 forr & 21 81t o wep oy foram w2 &6
3ire 3R S99 TR B! MRAT Top o gerll 3R vap o &l =i |

# I AN B RS F Dad U I Id1 aredl g, o I8 o form a6 ue
f3T offs TR B! 3R gAY a7 a7 TwR & WA =i, SO Al MR BT Blg JHAM el
B, d Uep faF 3T WX &I Tl Ioid 3R T o7 $a9 TR &I TSI Tl | IR S
Al ART AHRAT W S &, S TG AOIGR 8, A1 g R AN §, 59 A9Pb &H W TR
St ot ferar Tar &, 49 o § 6 gad veh Ao Mot g anfey dife g ot i
& [0 @1 WY & H gHR R g | Igul B R 98 99R 8 IR ST a1 9o ers

@1 ST 984 YIS 2| § I8 & | A ared gl

AN A [d 3 DA AR 6, RS U, PR g R @, e (E,
MR g9, R e e, qEIRE dds, demR. dlekl, TSt Hivn, sRfa= Ardd, ST
3T RO, W e, g I, [oiid qidd, Mo (e e qon e e o
BI & 729 AN gRT ORI AWy | dag & & AT & S 7l
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St IS AT (WRG): A Ny HWRlQdl, RS W <€ DI I AT W &ar AT
H1 AT T3 &l faFid 01.12.2015 I IMSAYA-7 ERI S TS & 99 4 fHd T
& iU g1 I8 Gt fhar 1 21§ 39 g & oy ogdiga-7 &l 9618 <o |

39 R it # Fdel qar Wifthamelt & o fAaRor @ oy € 9 98 &
Rrome €1 T WhAT AN 45 30U H @ arell @il & RiRT DI 777 7.50 I H 99
g1 39 TR MR @t omgff daa dfe-s: 7 § &R FHa E A B fE off e w
uga B e ff o gen fewmn T 81 guR, Widl, geu fhedl, offar S R |
<& fegpel sRiel fagmiaTell el qarsll & MY b1 d wRI & ¢ 81 Tobell @i
B A AP WR W AT 3R IqD! Jll® yfed Fafepea vd gar & s ferepriRal o
il TR B Aiowic & &1 W9a T80 21 3l fUse 78 18 TawR &1 I Uep el aal
T D B Tbs! AT ot 1 AT A Fef-wd & BRI aRA T g A
DI hae] § dad drel el

RGN IRAATA § & S arell qarsli & dd 3d dR Bl 8 9P o, W 39
HIfBATsl @1 g9 AT § 6 597 Raams dRas & 9 R ddd @A el ol 9
gic dTell el aarell & |aifdd ReR Jor A0 &3 § B dTel TWE B & R
ST NI SHS) ST fohal ST 3Rivd 8, ifes a8 g §9 &M § e 2

3fTUeh HILH I WRDR A W AR 2 b 59 Arvel Bl AdlaTg A S BRI¢ Jo1 F8i
S TN USY @ IR a1 ¥ faeT g {6 9 Aidiens Siw @ G| & IRBR B BRI
arfes 31 AMMHAT BT gl ST ID | 37 I8 W Fdes © f6 Svaey 9 Raerars &= arel 39
JORTY H M Al & RaATh HIRaH 08 & Jrag By S|

31egel Heledl, 3U- J9 dle bl Iaur fodn, g9 forg # afus ufd sMvR e
CAGIRS
AT oreme A AR udre M st AR gd, ot srora fAsm e, sR <rolte wrde, s
HeA TS A, PR (U G8 g Td 37 eRe TSl @1 87 [oiw s7ETd R SOy 1Y
v & wrer dag B B AN Y& B SR B

S AT JHIGHR YS! - IURRIT T |
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S e eee |
2 Ml et (T ITR) ¢ Iee] HBledl, § R & glee AR AUfEsli & qR § U
98d AEAYY AWy 3fUe €9 H A1 Aedl gl $9d aR H AR U Wisde WRR fdd &
B3 2, 12 AN Bl H U RUTYRH W Hd R |1 § 3R WHFT A 3T SR R # 1
g vy Iom @1 Aidl fAar 8 98 WEE $ el § dad T R T Al @ &R B s
&1 =Ry

TG QU B FATHAT S AEnT A MR WEdT BN @ 9 B §, A SAN SR H
S gfRET AN 8, ITb! 98d & S AR I & B WPR DI U WhiF ©, fored
STHI 300 BUA HferATE A o € &R A ure 3 @ foly I URaGR @1 wEl W R,
AfhT 39 S8 Al & URT B8R 5 811 B ol I I U 12 Ble T8l gl A Bls 7
B B 98 A SAH DT TARIeRC & T8l BIdl ¢l 37MUd] Ual 7 f 9gd 9 wsal 9 faga
FEA1 BT 2000 TTI AR QU A 8, oI gfeed dr, S [Aepd T8 F qdhd 8, ITPI
TP oudm W T8 A Smar g

AT 3ATqSh AETH | ARBR A JRY & b 7 i Bl & A8 HH I HH 25,000 BT
HIATIST S DI AAAT IR DI SR & AN 98 9T BIIBN B 8 DT | SIq FerTa1 &7
TG A & AJd H B S H AGDT AY-AGHT B B 970 HRS & A1 Ig B B

sremet weredl, H U e wRan g 6 onu W s9H gwaey difvg SR g 9
T H I S N <% # 8, S Y IE agd a9l B BN ITSTE & 68 Il db
a9 TR vy W) fAf 7 g T8 fear 21 & snud "emy 9 R Ue aR Radve we
TSI, JOITRE HRAT A, fael H_A1 =g {6 o 39 g b1 idRar ¥ Aoy arfes g1
ESLRISIEE RIS
A e ¢ A AR gwe 3, s veene RiE ued, s ML@EleN, s oRfde wrdd, A
YT Pet §RT IO MY AW & A1 Hag B DI AN J& Bl el 2l

s IS AT HeTRAT - IYFRRIA T |

IR G RREACEECIE Nl
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2 I T AR (STHeYR Wifed) : 3TeNel HWEledl, § e HIEgH W §gd o Hewyul
o @ ATEar g1 SuWR A B el @1 WA A Bl W@ B, drE]yl 99 81 @l 8, o]
I B IS 2| STl SR STl ¥ e AT & H M O § o fhamel B B
9gd ©RIE B I ©l Uong H W S 9gd T G o I8 gl SHrell SMaR S Jear
A B & IR Bl DT W JHAM DR ¢ AN ARBR o Uh WA TIHR Dg ADBR Pl
Fofl off 5 33 wfcrera I 1 WRPR <1, 33 IR @ WK @ SR 33 uferd 4 g
fFam 3 @1 R € g't fhaml & Wdl @ BRI FE B Y Seier aR @ Rd gl #§
AT § fp A T a9 Febdl &1 TS BAR AN 1 I8 WA AT &l B

GER, SHTell SITaRl & W1 8 AT ugail &1 ot 9gd SureT Wem 3 & 7| SR
H ITD! T 9¢ @ 2l ITD! WICae B @ (oY, Ffh dws WBR I HIfd 8, gAfrg I
BN $B B T8l U1 & &l T e I SMART Pl ol Hl FART R 1 A 9 g §
& foy A8 IR W §HES BN B WDHR DI A T A1MRY| I § s AeH |
IREESIERCII]
A Sreze: St vEde [ ued, s ML e, Hav gus R wwa ud s IR v s
Bl #7 Y9 98 T5AeNT gNT SO Y fawy & A1 g d Bl AN TaH a2l
#it it RiE (Iroeiama) @ oreder HeedT, H SMUHl AT HRAT ARl g b MU U
W vy W e &1 g9 Aldl A1 g Sl BRIREIg I90 § S8 RIS Al & WFE 3R
g &1 a9 Tl BAE M1 S |fde @Y oredl ol # e d & fawy # #

b AT TR g3 g

ARIGTT, BRIG Ud BRlTel W91 &1 Udh g IR MRaemel sfued @ &l 9o &
QIS [AH™ & FI-AY BT & G0 § W SAAIGT W 7 (AT SRR IRTGH
foar Bl SUB! Udh D, SHBI Uh SaERUl YHaIRd A § ff Bl Il & bs
STINT 85 WY &l e 2 BRiTel 99T ¥ ofadig, ded, ey, oy do 99 fafay
AIfE b1 Ueh faerer WeR 21 ¥ 1885 H GRIIAIG! STHRUT AERUNY 7 €N oflel DIfqqrears
ERI forar 1 o1l IS9P ST Jgae ¥ Bl W uiiftSd |iiefde Wl W oW uh
‘Asiatic Society of Bengal” # 1890 # UehTiRra gair ol
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3Rl 3rezel HEIGd], Ush Iod &1 Ugd - ddd IAD IMMH AR AHIG fahr
H Bl g, dfch I DI WINT IAD! WEPIA B ATHT Bl 2| AfIg # mad Faed s
ITEd] § BRIRAIG & @18 DRIS Al Bl AR A [F SIS WINT BT < & AL BT redl
ST H WA Db $H WINT DI FHTT B
A et @ I Feiendt 7gdl, 30 @ ol 9Ig, A Hud uIE {iG Bl N AN (e
&R Jo1Y T fAwy & AT dag R Bl AT Y& Bl SRl 2
SHRI K. ASHOK KUMAR (KRISHNAGIRI): Thank you Madam Speaker for

calling me to raise an important issue.

Madam, in my constituency, Krishnagiri, the Head Post Office, under
Coimbatore Zone, is serving the people at second place in Tamil Nadu Circle. In
Krishnagiri, 38 post offices and 263 village post offices are functioning. Out of
which, Krishnagiri and Denkanikottai post offices are functioning in their own
buildings. The remaining 36 sub-post offices are functioning in rented buildings.
KRP Dam, Mathigiri, Uttangarai and Mookandapalli post offices have acquired
land for constructing post office and staff quarters in 1976, 1968, 1977 and 1994
respectively. Since then, no activity has been taken up in this land.

Madam, the space in the existing building is inadequate as Hosur is a fast
developing industrial area and fetching more revenue for the Postal Department.
Hence, construction of Mookandapalli site, which is found on the Hosur-
Bengaluru highway, is required in order to develop more business through
logistics in Hosur.

Therefore, I would request, through your good office, the hon. Minister of
Communications and Information Technology to take necessary steps for the
construction of departmental buildings in the land acquired for that purpose.
Thank you.

HON. SPEAKER: Shri Satish Chandra Dubey — not present.
SHRI BHARTRUHARI MAHTAB (CUTTACK): Madam, I rise to raise an issue

relating to recognition of a caste in Odisha called Kalanga caste.
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Kalanga caste is prevalent in Maharashtra. They are there in Chhattisgarh
and they are also in Madhya Pradesh. The Kalanga caste people have represented
before the State Government since long and they want to be included as Scheduled
Tribes. The Odisha Government has also recommended Kalanga caste to be
included as per the norms as it is required as Scheduled Tribe since 2009 and
repeatedly the Odisha Government has been pursuing it but the situation is such
that until and unless the Registrar of Census recognizes that and sends it to the
Government of India, the Government of India also cannot proceed in that manner.
That is why, I am raising this matter to draw the attention of the Government that
here is a case where these people from this caste reside in Bargarh, Bolangir and
Sundargarh districts which are adjacent to Jharkhand, Chhattisgarh and part of
Telangana. They are forest dwellers. They are ancient tribals.

In our neighbouring States like Chhattisgarh and Maharashtra, Kalanga
caste is included in the Scheduled Tribe category. In the state of Chhattisgarh,
Kalanga caste is included along with Gonds Tribals and in the State of
Maharashtra, they are included with Gonds at serial number 18 and in the nearby
other States also, they are included in the Scheduled Tribe category. But in Odisha
they are debarred because they are not included in that list that has been notified
earlier.

Since 2009, the Odisha Government has recommended their caste to be
included as Scheduled Tribe. My request to the Government of India is that it
should take urgent steps so that Kalanga caste is not debarred from the benefits

that every Scheduled Tribe is enjoying in Odisha and in this country. Thank you.
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12.35 hours
SUBMISSIONS BY MEMBERS............. Contd

(1))  Re: Revision of salary of the employees working at Bharat Wagon
Limited at Mokama and Muzaffarpur factories in Bihar.

St IO 9 (FAYRT) ¢ e FEIG], IRBR Yh IR Wbl $SAT TR A O & RIS
3R AR B 3 geMT dredl ©l feR # WRd ¢ GOFHRYR SR HIBMT Al Shly
TRARG H T A IS FREM ©l WA=, W U9 IF-99g a1 ©IF, 59
IE & oy e w0 § IUYa @ 2

W AU s § 6 T8l Yerd WA AiE €1 1978 W aMl ol &F B0 A @l
fafmTor gt o1l «ifdhT oSt WRA I HU AIBMT 3R AFHIR D HHaRAl Bl S (RIfa
g, a8 Xold & IERIF 4 & BRU fF-ufdfe aeav el I X& 81 a9 1989 W 1999 Tqh
Py IUEH [RBR A FRIG T | & qrase W1 1997 BT da9 JARIE &0 8 qr 2l
g GUIT B a1 © b 2008 H Yed gRI Y S W S AR fhAr A o, 5w
qravle 9 GAIE Ud girare Jrag ATl de g8t T8l 8 WRA WRDR B T 9T D
HRAFT B FAN TSI FART $O el 8 Fbdl | § AP &I G BT & U] §Ide 3R
T WSS Bl AP ATHT BT arear § e Yerd gR1 2010 H AR R I Godefor
wd gfrardt gaerd & w1 Stef 700 HHARAT gR1 fisd &A1 74 wd 84 (gadisiiv=) O @t
TR B TG, e URA I T AT 300 HHATRAT B A W HIDMN 59 T4 76 A B
TRETT &Y U B & 9T 1T a8 o @1 g9t R

H MUY 38 HRAT AN 6 U TRB HeTd ® gl el DI QI Dyl |
FRfd w9 | 999 &1 YIAE BT 2 3R g8 W gHara glaemsii § A& S AR AIBE
g, 99D YAMH & AU SRR B Reg A1 A1fey, WY 98 7 PR a8 & ARGl Bl
T A q6 T8 R o W@ g, e srur agf o RIfd 9gd & 9ea) 21 99fs w &
AARE H JAFHRYR 3R AHMT ST 707 B qa IG @ 2

# X #3 @ A g JFN @ AW AYYR B AW bl DI B Hl Hia

HRAT ST 8, I8 Haed [ §1 TS 8, Afh 3T qb SHPHI Igared 781 g3l ol wiluR
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T8 g8? o Il &l W H HRA WRDR DI LA ATHE HRAT A8 b JOIFHRYR, AT 3R
HEQRT B IR Haes! agd & Feaqul |

TedeT HEIGAT MUl WAREU ATed gU § heal =g b FiPEd w0 A I8 7o’ 9
S[S1 3T WAl &, Rifdp [IER waw a1 Argie 8, onfl w3l Helew 7 Al wer 81 gAferg
AT, JOAFHRYR AR AAYRT B S TRABI BT &9 H [ gy 59 R fHar gl

gId1q |
- 3eme ;. A Woig F1dd B A IOy I99 gRT SOTU U fAsy & 1Y ddg hRA Bl
AT UaM B T Bl

BT Qe ik Sufian #=rem & ow w3 Jun W B weem | e (3h Jrota
TaTY wSY) ¢ 31edel weedl, o vy &1 wore Wi St T S/ g, A8 HEHd U SR
U HEdYUl AWy €, AT AIBMI 8l, A8 OTRhRYR 8l, 18 AYYRT Bl WU Hhaed b1 el 8l
AT 91 BT el 81, e FEior 8 gt 21 ot J=g ger #3 Sff 9 99 B Q) qed §9)
AN AIYRT 3R AGRT 3 N PId Haed WPpd dl ol I I HRIHA Y 79 &
e €| A WA S wet Hise € ok FfTad 0 & 39 9l IR 9RA B WRAR [ a8
q Hies & o9 S UBd 8 g, O S 4 © a1 e Rafy wRe 8 99 W '
PHRAT HAT 3R S 40 AR BRIS B AN F FAYYQR HR AGRT DI Y Bl T &
BREN B WP 8 bl &, DI AN 8 b1 2| 9D 3flal [8R & forg i fa
Uebot B ard Bl T ofl, IW B T8 WRA DR 7§71 BN DI YN DR & B

SHRI M.K. RAGHAVAN (KOZHIKODE): Madam, Speaker, thank you for
giving me this opportunity. I would like to raise a very important public issue
relating to Swachh Bharat Cess. Yet another cess is thrust upon the public. My
humble submission is that the entire proceeds of the new Swachh Bharat Cess
would remain with the Centre and not compulsorily shared with the States.

The States are uncomfortable and all the States have already expressed their
views and reservations with this move of the Centre to make cess an instrument of

incremental revenue. This act also shows the inability of the Centre to manage
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funds or bring in fiscal reforms, and resorting to the easiest fund raising methods
by implementing cess. My apprehension is that this is also an attempt to
circumvent the recommendations of the 14™ Finance Commission. It also appears
that such moves are against the interest of the States and the structured federalism
of the country.

We already have education cess and secondary and higher education cess,
which are increased by rounding it off to 12.5 per cent, additional surcharge of 2
per cent on super rich, road cess, clear energy cess, air cess, etc. totaling to over
Rs. 1.5 lakh crore and more. Increasing the dependency on cess and reducing
fiscal budget helps the Centre to cut Central assistance to the States compelling the
States to remain insecure.

While there are certain norms for which cess is desirable, the even
disbursement of the funds, thus collected by the States, remains under scanner.
Therefore, if the Centre is pushing for surcharges and cess, it is creating
inflationary pressures by increasing the cost. Incidentally all the cess created
remains permanent.

The Government has announced with much fanfare introduction of large
schemes.

HON. SPEAKER: No, you cannot read that much. You only have to mention the
issue.

SHRI M.K. RAGHAVAN : Madam, I am completing. Please allow me.

HON. SPEAKER: You are going on reading 2-3 pages.

SHRI M.K. RAGHAVAN: To meet these, the Government needs money, and the
Centre is unable to give enough money. Therefore, it is forced to come up with
these cess schemes. With this numbers of cess, there is tendency to increasing
reliance on cess and surcharges while simultaneously reducing the fiscal space for
States by cutting the total Central assistance in State plans. This is also creating
inflationary costs and is best seen as a backdoor entry instead of levying taxes. ...

(Interruptions)
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Therefore, it is felt that this matter of exploitation of the States and
imposing of cess or surcharge on any commodity or otherwise should be done
only with the concurrence of the States.

Finally, I also take this opportunity to submit that any cess introduced by
the Centre, 50 per cent of the revenue so collected should be transferred to the
States. I hope that the whole House will associate with me.

HON. SPEAKER: Shri P.K. Biju, Adv. Joice George and Shri Rajeev Satav are
permitted to associate with the issue raised by Shri M.K. Raghavan.

SHRIMATI KOTHAPALLI GEETHA (ARAKU): Thank you, hon. Speaker,
Madam, for giving me this opportunity to speak on a very sensitive issue of
growing unrest in bauxite mining happening in my Constituency Araku in
Visakapatnam District of Andhra Pradesh.

Madam, bauxite is a Central mineral. The Central Government policy
regarding conduct of mining in Schedule V areas is not yet determined even today.
The Central Government, Ministry of Environment and Forests on 17" August
2015, has granted in-principle clearance for diversion of 1,212 hectare of forest
land in Chintapalli and Jerrela of Visakapatnam District in favour of APMDC. In
pursuit of this clearance, the AP Government has issued GO No. 97 issuing
permission for APMDC to conduct mining in Jerrela. This act of the Government
at the State and Central Government level is contrary to the Schedule V of
Constitution of India preventing the non-tribals to conduct business in the tribal
areas. The Tribal Advisory Council (TAC) has not yet been constituted, and the
ratification of the TAC is very much essential for mining to be conducted there.
Further, the resolutions have not been obtained from the TAC and the PESA Gram
Sabhas.

The tribal areas are rich in mineral resources. Hence, they attract the
attention of rest of the State. The tribals have been protesting against mining with
intensity and ferocity. The field situation, anxiety and concerns expressed by the

local tribals on the proposed mining of bauxite in tribal areas of Visakapatnam
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have to be taken into consideration. The Human Rights Forum has also given an
open statement that this will be detrimental to forest land.

Hence, Madam, through you, I request the kind intervention of the Central
Government and the Minister for Mines and Minerals to kindly intervene in this
situation and provide necessary action by suspending these GOs; provide justice to
the tribal community; and protect human rights as well as ensure fair and
transparent means of mining in Andhra Pradesh. Thank you, Madam.

N B AR (BHEETE) : A HEIGA], H AUBT &=AE Bl g [P A0 A U
AT & A G AT b Hged Bl Al oM & oy Al Jar B |

HRISAT, AR G & T, THEIT 3R Brell 4 - 9 i1 Afedl & HeT BT 9T 2
AR Il HREEIE W SRUTAYR 8 gY BRal8 AR oaes; & oy Sl AW Il &, 99 W Udh
& 2l g8l YA 7 B @ HRU Gl BT YA a1 ol § Sl [h A A @A B @ §l 39

BRI G&l B ANl DI 60-70 fhaAReR BT 31 U T TS A Tl © 9 RATAYR 3iR
TXEEE & dd B g4 AT 15 ¥ 20 [HaAricR & 2l S a8 BN T8I HATAIS iR HSeR
® 9 B U AF 10 fFAMR B 2l a8l W g T 81 B BRI Nl DT 50 A 60
fPaIHier Ty AT Usdl ©l 39 %8 ¥ Ife A QM1 el - T 3R [ R &9 9 &, Uh
SR H &9 ST 2 SR THRT Fsgd SR FHHEHS & diF ¥ 99 oar ® a1 98 & fHam
D BIRIEE A GRITAT I e H T84 D FHY AT AR ITeh! IUS Pl I qTford ol
firerT | 39 99 & &1 A W BT e WY YR WRGR J AT g, TE AT Jerm
fGE St 99 &, 379 W A § I IR U H 9] WBR ©, (& AW I§ Yo a1 <
9 &5 & faem B Sme |

AR 3remet ¢ A R g A 1 ) e 99T gRI SolU U fAvy & Wi dag B
DI AT Y& Bl SR 2

2N A BAT (/) ¢ TEIGAT, AT BIRAS D S IR ASEHT & I A =l I8 €
3R o W Rl EiRa wwa § gl € g fadis & = @ € o s Srear &
AT 3R uRaes # WY eryfaen & & B
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IEERV] B dR WX AORAN & 3HER A9l 8sd 4. 8 BT MW Uvd T-ad At A

Td W@ 8, WY 39D dave |l TE B A dH QX T8 gIAT| I AN ¥ Srefcad aqe
ST 21 SHHT A ST 3§ WK STTehIe &dl &l SR ¥ el @ 919 8 9 91d °9c ¥ 31fdw
T A 2 qHT H H WRER G T e dredr § [P W A A S T agen oY
3R g & g7 @t &1 g fma S|

HEIG], BN B &F g% @ SfaR UA.UD. 65 Sl 3@ UA.Ud. 52 8 &l &, SUD 3R
f B IRA 2014 BI AEfed gor o fohg oS ad & & wWie fepa W T8 3§t 2
BRI TR & DRV Dliodex 1 B §& DR W 2, DM dle] Tl gl I W UeRirscH
B © R IR ol El § WEHR W I RY TRAT T P D! BISAREA WG B
SEHR e Ha1 Sy &R U Hrl &l Steal gui fam Sl
AR oreae s WAL B s g @i §RT IO ¢ AT & A Hag HA b
AT UaM B I Bl
sit dax Rig dar (3™RIEN) @ 3reuet #Rlqwl, § 9 9ed & AEIH W WRGR BT e 37
FHET & 3FRIE H IS IS 24 FYSIRIGETE & 419 H ST dTel 9§ US [RA W A
B 3R BT DI a8l g

TA.G9. 24 & FoMEE W M T8 & SR a9 RE o HI gTeid A & 8 o &

PHROT A8l Y g BT 07 HREAT AT AT FAT 3H BR oF 8IS BT G ofhd ¢ I W

S[gaC BB YR Yo DI da BR (AT AT gl I§ UP HEAYUl IoMr © Sl b Qoo A
RIS R T BT SedT & 39 IR 9 faeeht wiesdt o1 ff 9 IRear | Siane el
gl W HEN F8 W T8 BT 2 a1 S9H 9gd IS Bkl 21 UA.U9.24 WR M O arell Qi
B BT ofths T gl I [OR D HRY 59 Jdl R IS 96 ST & IAT Sl k% A T8

TEH & A F IO D HRUT AR AgT GHTIY Bl Il 8 qAT RIFI GICH BT AR Ad
S &1 AT BT ATHAT HRAT ISl 2

31T 3MUD AETH F IR A GSd GRS Td IoMET #AY St 9 Ry € %
FOrEIE R T & R §8 U8 M Yol b1 A Seq A e BREAT SY d1fes a1 gl )
AR 81 | AT geemil ud o & RIfa &1 drii &1 wed e Ja|
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AR Jteme ¢ s AR g s gd s dera vae Hi B s da’ g daR §R1 Se g
fawg & A dag S DI AN Ue B S B
3t wgee RiE wea (eW17) @ oeue WRledl, § Udh d9gd @ Aifie, AFad & fou 9 &ik
AdeTele Al DI Wed D WA G dTedl g R g9 fava § e A9 a9 4 deHd
=l

AR Ueh YR A § offchd AR Uael & gRaiaqR ol § ool 96 & | 1
SISTarl &1 e vl g8 8 el Al e 8 Wbl §1 31 3R Bl AR Ao AR W g,
1 RITR &1 dF iR a8 | a1 g1 eed © {6 ga+l 991 gl @ qrae A1 ol I% Dl
Y IHH T8 bl Fept 21 AfTGR b1 g9l B & A 3D R G g8l S bl Hieh
frerar g1 ol 98l SU-gAE gY, SU-gAME & o W BT g8, N W 9 &t a8
HRATE T gs | I8 RAw |t Uue offe] @1 A T8 2] 3@ Ugdl W 69 Wed # fawy Sorn
AT, SHIA H TH Ao & S diel @I 56 o 915 oA g8 off, #9 I9PI IoM1, 9
TR qfEhel a8l IR AT Yol alel qds fhd T, d9 Iud! A 8 Fabl, wifdh1 96
fe fageam & el gk sy # SFR g AHer Bl A1 # wHe g fb T o e aRfRafa
EERl

# S HIEH W DR BT S AR AR H U9 & i F A b 6 H |
H AH! THR 81 8, 3R Yfefd B el F BIg 7T §, § IFD! AoHID el el a1
F AHR FaeTie B T8 21 PR Yo @t Melt § W T A1 @ 9 A & forw dIrR
& B SR sOfolv # MU TEH ¥ YR WRBR I e B b YRT IRPR B 5d8
BWEIT BT AMMRY 3R HAEIRIAT BRD 5 AMAIT B Dl G- HIAT dMfeV] 9 g8ded &,
et S d1St €, 9 AoEN ©, Weed W § AR SAGY g ol © 6 96T 39 AMe 4
3O FEAfT S| 39 qAR W A A d1d bl @ o1, Jreder Heled, qgd-9gd g=ara|
A Sremet A e wIE Ay, Al R qie], s 9eriE dEs SR AT IR g s
DI 2 ygele 8 Ucd & WY FRg B DI AT Y& Bl SR 2

£ g (el
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PROF. SADHU SINGH (FARIDKOT): Madam, with your permission I want to
raise a very important issue. In Punjab, Baba Farid University of Health Sciences
is being run under the patronage of Central Government. Major financial aid is
provided by the Central Government. But this university has not been taken care
of by the Punjab Government because Punjab Government has also to do some
funding from its own sources.

In this University there is a cancer hospital. Everyday many cancer patients
are being diagnosed there but these patients are being shifted to Rajasthan where a
train has been named the Cancer Train because no adequate provision is being
made in the hospital. The building under construction has been withheld halfway.
Staff is not being paid adequately. They have to sit daily on dharnas to get their
salaries. The doctors who are experts in cancer treatment are leaving this hospital
and are not being retained there. I want to bring this issue to the attention of the
Government of India because the Punjab Government has declared its absolute
bankruptcy. Punjab Government has become bankrupt.
A STeAET: AMIDT 41 & s, TS § ST Bl &l

.. ()
A Jehet: 99, 81 7| 31T QAR DI T dleld B, MU MU 91 3w | Iols, Sid a1
R IRRINECE-ACcC]
.. ()

A oreae ¢ Al UlLouneR, €. U a3k A WRI ye s 3 . |y [ @ W
FEE B DI 1A YSH HI St B
M WA A5 g (S TR): sreder Hewdl, H oUW e B 31wyl wEk
DI TR 3MYD] S P DHRAT ATl &) IS Dadl WX WG &7 BT Al el 8, Y IR
fI8R &1 A 21 MREYR-GTFHRYR QBDRU] BT A &, drdl J8l, Rebieanis, dfaar
YAGUS DI, ST AISX B P W BIBR ST 8, IqD Yeb IR% IR Ja¥l IR GO dR% U]

21 3 IRE U ol WUS P Wecd BTl 46 Il 2] $H Vol WS bl QIBDRY] Bl §8d

SRRl Bl T 8l 3R 39 Yo WUS Bl QIBADRUT 8l Sl & al AT@i-hRISl il Bl BIIel
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TEAT 3R W & A B G B GCHIV A BIW! T 21 T BTl & H yereAr o 7
N Yo WUE HI AIIR HA B 9 U MF Sadt H ff wEt oft| 77 957 & I g,
3ITST QTEABRYl &1 B @ A 4-4 HUC, 5-5 HUC ¥l DIB! oI Ugd &l &, Yebad Heeaqol
o ol 81 X! 21 391 Tdion I8 g fb 9gd A Ie ¥ ¥ ugEd ©l

AT et ¢ o W yAE HY B A WA dw g9 B A GG 8 DI AN HG B
ST 8l

DR. A. SAMPATH (ATTINGAL): Hon. Speaker Madam, the issue is regarding

the workers who are enrolled in the Mahatma Gandhi National Rural Employment
Guarantee Act. Two days ago in this House, when the hon. Minister gave a reply
to a question, he said that more than 58 per cent of the workers are women. The
geographical and climatic conditions differ from State to State. Since the women
are the majority of the workers, my request to the Government is that the timing
should be made flexible. Besides, their wages and benefits should be increased.
They have to be protected under the umbrella of various labour legislations that
have been enacted in this nation. When we term them as workers, they should be
provided the benefits which are given to the workers.

These people, specially the women, are not at all benefited by any of the
labour welfare legislations enacted either by the Parliament of India or by any of
the State Legislatures. So, this has to be reviewed in favour of the workers who
are enrolled under Mahatma Gandhi National Rural Employment Guarantee Act.
Madam Speaker, I also request your help to invite the attention of the Government
of India.

HON. SPEAKER: Shri P.K. Biju, Shri M.K. Raghavan, Kunwar Pushpendra
Singh Chandel, Shri P. Karunakaran and Adv. Joice George are permitted to
associate with the issue raised by Shri A. Sampath.

SHRI K.C. VENUGOPAL(ALAPPUZHA) : Hon. Speaker Madam, I would like
to raise the issue of unfortunate exploitation on part of different airlines on

Chennai flights. Due to severe flood situation in Chennai, the Chennai airport is
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not functioning and many people are depending on nearby airport at Bengaluru. It
is shameful to note that instead of helping those who are suffering from this
horrible natural disaster, many of the airlines including Air India are imposing
exorbitant charges on the passengers. The private air carriers have raised their air
fare manifold. A round trip ticket between Delhi and Bengaluru, which is the
closest airport to Chennai and is now attracting a heavy influx of air traffic, ranges
anywhere between Rs 58,000 to Rs 75,000. As the Chennai airport has been shut
down due to floods since 30™ November, passengers are opting to flying to
Bengaluru. A round trip flight ticket between Delhi to Bengaluru on GoAir ranges
between Rs 34,000 to Rs 42,000. In the Jet Airways, the same flight costs
anywhere between Rs 46,000 to Rs 75,000. Spicejet flight to the same route costs
between Rs 45,000 to Rs 56,000.

It must also be added that early in the last month, the Delhi Government
levied a five per cent hike in VAT on jet fuel. After hike which became effective
on 17" November, one kilolitre of jet fuel now costs Rs 44,846 per kilometre with
a hike of Rs 1795. This is a sector where the hike is above 300 per cent. The
airlines must not overcharge the passengers during an emergency. We can
understand the hikes during festivals but during a natural calamity, this is rampant
cheating. Therefore, I would request the Government to intervene in this matter
immediately and take necessary action against the airlines.

HON. SPEAKER: Shri Bhairon Prasad Mishra, Shri P.K. Biju, Shri Jose K. Mani,
Shri M.K. Raghavan, Adv. Joice George, Shri P. Karunakaran and Shri Prem Das
Rai are permitted to associate with the issue raised by Shri K.C. Venugopal.

SHRI K.R.P. PRABAKARAN (TIRUNELVELI): Hon. Speaker Madam,
Panagudi in My Tirunelveli constituency is situated on the national highway no. 7.
This town has become a business hub around the area mounted with various
industries such as KKNPP, ISRO, many tile factories, wind mills and so on. Due
to non-availability of underpasses at entry and exit point of Panagudi, several

accidents are happening at the location frequently and with more fatality.
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The Madurai-Kanniyakumari four-lane road in Tirunelveli constituency is
not being maintained properly. The road portion, boards etc. are damaged in many
places and have not been repaired for many years which leads to frequent road
accidents and causes loss of lives.

Hence, I would urge upon the hon. Union Minister of Road Transport,
Highways and Shipping to consider constructing the underpass at the entry and
exit point of Panagudi immediately to avoid further loss of lives and necessary
direction may please be given to maintain the roads properly in good condition to
avoid accidents.

HON. SPEAKER: The House stands adjourned to meet again at 2.00 pm.
13.00 hours
The Lok Sabha then adjourned till Fourteen of the Clock.
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14.03 hours
The Lok Sabha re-assembled at Three Minutes past
Fourteen of the Clock.

(Hon. Deputy Speaker in the Chair)

MATTERS UNDER RULE 377"

HON. DEPUTY SPEAKER: Hon. Members, the matters under rule 377 shall be
laid on the Table of the House. Members who have been permitted to raise matters
under rule 377 today and are desirous of laying them may personally hand over the
text of the matter at the Table of the House within 20 minutes. Only those matters
shall be treated as laid for which text of the matter has been received at the Table
within the stipulated time; the rest will be treated as lapsed.

... (Interruptions)

* Treated as laid on the Table.
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(i) Need to set up an Agriculture University in Siwan
parliamentary constituency, Bihar

N W yrer A (Mam): AW FHe FarEa ax e ([FEr) 4 o e @
HUAT Sl HRA & YIH U HRT T S 0I5 T9A1G Sl 5 g1 o, a8 311 4T 37
gl 91d 21 foF wRT T S IAoiw g9IE St 7 o Afd SR & fha & @Y @
R ™ & fg |9 1955 3 HiY fJeafderaa o Fia w@n off 3R I= (0T Aol
H el o7 6 WRA B AT WAl H q9dT § 3R @ B AR HiY W R g1 g9ioy
TeRll @ gar & oy N B O 98d AaWd 2| Ham & feami &1 73
dhie T faoel @l qare fel, g@s forg Ram § oY wgifdered o @
SICRI G

3T AR Bs WRDR A Y & [ A § HN AeIqana oI R B
& 3AIeIH HeH IAY SN G ARA I . ol Y416 Sl B &xF MY o AR
fhu g0 e wnefw 2 e |




07.12.2015 79

(ii) Need for more tourist facilities as well as exhibition of objects of historical
importance in Kumbhalgarh fort, a World Heritage
Site in Rajasthan

#t R Rig wdls (Aomwmee): # g g iR s g gwerte St fiwar i
faeg foRmaa &1 gt o QiHfoa o 1 €, & Ao & ded § oAl ad aus
AEH W ARBR qP Uga™l dredl gl 39 fhel B UHR YT dfd % Al & a8
R W G WM R © 3R fFar ari IR 4 w99 a9 9 BT 89 & dRur <2 g
IRl Wil & YU &1 Bs BT &l M W ABI 9gd IS AT H WH| Bl
AT BT 21 39 fhel § HERON 91 8N gfora faena e #fek & |re-amr o9 @
3y Hfer R g1 A HiR 41 wies! &1 arpvu &g 2l 31 Al & W @Ra Bl
AT addl 2l 9 fhel # gl & |U-wr RISRE T 3 S A
SUAE HRE Y A1 98d TSI W@ H ThTH] DI 3 AR AHNG fHAT S qhar ©
ST ISR & Y S @S gi |

I W B WHR W ARY & 6 ga 30 Ve 3R aifgdia exisx &l
Hel w0 H fIva & IRRg U a1 SMY a1 Wedhi & g § 39 AT ald 3iTh ars
D GHDE TSI PR UM § FHordl BN DI ST Feball 2
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(iii) Need to set up storage facilities for onions in Rashidpura in Sikar
parliamentary constituency, Rajasthan

3t guaTHs Weadt (WaeR): o) A I9H T B G I WIS bl JS@aR
Bl 81 IIET B g J I8 FTa R Jo9 § GO TR TR 3N &l A8l & =t il
Bl 1 A T B AN AP Bl 2 ORI HRU IR WUSRU T B B HROT STl
TR BN DI FART I 2] el By aNl I AR ® QYR § TS AUS! B IR
I @1 2l # ff 39 vy &1 39 997 9eT W o1 gl gl W & WUSRU & I
fepar 1 Wil AT # o ' 8 & B U aReUfy H oy Wk B AR A
IR RISl HOLT i RATYHT BRET ST |
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(iv) Need to expedite four-laning of National Highway No. 24 between
Bareilly and Sitapur in Uttar Pradesh

MAN FON IS (IMERIYR): H BRI &AM SR Jo¥ b qel-AgR I
ST . 24 FI AR AT AEdt g D! BR o a9 &1 [0 omet 11 99 g
foram T el g9 w i S U A", 2011 H YE gRAT AT| IMST 39 88T Bl Uh
S YAl g3 TSl B U1 gAY RETe Wigs ¥ IS A9WE & G ofthd ORI S
%@l 2] 39 AN W 9EN SA1eT AEd B9 156 fhamies At &I dax g S avell 4
YR b 37en 21 T8l 72 fheldier R # % € o W BleldR &l U IRd Sl
Tt 21 31 fFrafor & SiEt ararard @ R orft 7 a8 JAth]l Bl T RS &t
HAAT BT TS W& g1 TS A9 .24, IR IS & A4 RoTell a¥ell, emasraigR 3R
IR BT SISl & 3R <GS, DI K Fel A B Jordl g feeel F T avell ah
TRUC UET O € ofhd I8 & M @t ar foft uere & & @ 21 39 IS
RIS 1 gas A fH® ARl 1 gZardl el 98 & © dfcep Il el W At & a1y
2| 39 A ISHRT W TS A1 § 350 & Af0F T gU 21 g9 el H 227 RN
& el o 18 21 59 I IR R IS S & Ry § Al B S
TSl B, STE-SHTE Yol TS T$dh, ol Bl ISl YaR A Fell W&l gl MR @fd &1

I W RIS UgAA] 3RHT &l 39 DU 1 W B 989 W IR "fear 7
R AR $ B w)E & B B

3T WY A WD YRaeT U4 IS ISR HAT S A SRy © b ey
RSN ISHA WRAT 24 PRA-AAIR & (AT BRI D1 Ng q-1 BRA v daied
SAAHIRGT D1 S <7 BT FHUT Bl A
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(v) Need to provide a special relief package to Uttarakhand and also waive
the loans of people in the State distressed due to devastating
calamity of 2013

ST, e frERare feie (ERER): 99 2013 § derA 91! (STRRETS) H WIH ST
g Y oft T 4@ =TSt &1 |, i Siias d8w--18d 8 T o7l 9
HITE FATFG H S8l &9 BOIR 4 ff® AT 7 3q 10T 9741y, T8 B goIR an
ST BU | S ST Ueld ¥ UG¥ bl WIBR M &fd gg ATl dael wied &3 H 12
BIR HRIS. Y DI B BT Wbl fhar T &l

St At 981 & N 9 WIS FEGl § IR T UIY 2| A8 gUiaqul © fF agf
@ g9, <RI, BICd AlSl AlfIdl ¥ §bi gRI Bol dgel &g ANl d FHT Bl S
fepa ST @1 € dr S A TR D! e WE AR Pb bl ol Rel 2l & An
JBI B 3T I FIER I T &1 5T IRBR Y9TIdal D1 Ag BT Dbl IOl gd
Y & g&-3¢ F 7 I 2

3T W s WRBR A AN ¢ 6 My & & fofg e I foan A, oo
A% By SMY SR M6 IR B FRMT BT 75 TRBR 3T 1 H o |
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(vi) Need to ensure increased participation of women in public
and political field in the country

St TEshas ueel (Jgwmom): <9 B Mt AT HEAT dTell AT B Dwer o
¥ eReER th ds ff T8l 8 AR 9 odx 9, o 9ur a1 g uRee,
AR 9= ORI A1 STaad TR, WA TRINIeG dar @ oA 9@, |
Hecaqul &3l H H¥el o dTel Jed UGl W ARSI DI [BRAGR SD! MRl Bl Jol
H 98 P gl D HAURYS H ARl B FRER 7F 17 YRR 21 A [ |
11 IR we & Aftan g1 gl 3R Al B fuE wwell SR fagr aResl §
Aigetall Bl ZRAE iR 9 S5 A1 9 uiewrd & gl

U ® I A # A Swi @ W@ 11 ufed gl A STaad
RIATAT § Hadd Y Algell SISl §l S8 & 3G AFHYG Ied RSl 3 Tep T Afgel
S T8 3] ARG YRS Qa1 § 14 iR SfiR @i # Afgan el dad 20
yfcrera & 21 A= &= H Afgernsii o1 ufdfga 98d & $ 2l de AR 1 dad
S GRI gl # & 33 uforera Afasit @1 FRen & 2

31T RN s VDR A IR ¢ b AlZeail b1 33 Ul Bl ZRSR SR <2
D T 3T 3T DI ARATT fhar S|
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(vii) Need to set up a new airport in Allahabad,
Uttar Pradesh

2N AT RO [ (SATEEIE): SABEE H ga-Iel H Bd1s IASSl & W] arg A1 &
=01 § € B BN AL Id H S & g el | AT bg aui A gefreEg § A4
BATS 3ASSl G I B ST HI -GNV §§ & IR SAD AT BRI H PIg WM
T B UR gl S| U Yefte, afffe g ofd g TR A 9wl fafew e
BTl ¥ gATEEE e W §9 g 9 g8 | SISl W 99 WAY §dls ucl &l
fHToT ot ol 39 WM & W, A ST IR §HIT § T i e HRUNSH
f TR © 3 &5 H T Ud WRA dgiform & Rere W I8t e a8 arelt
g1 HEY UQEl I aT AT IR Yo BT Yg e TR g BoiqR o9 9 a8 4

TGS 2 AR TAT TATS Il 1T S IFUd Ud Maeads 21 ga1s uce! & urd 37
FN9 1300 UHs YT ot @relt o TSt Tl

AT A S A aeT € % a8 goreEe § T garg Jrssl g ot favn #
I BRIATE! B DI H[UT BN qAT SABEIG DI PG g, JfEHAEE, I
TJAT SERIGH A WIFT & g ga18 AN A SISl S|
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(viii) Need to include hamlets with a population of 100 persons in Pradhan
Mantri Gram Sadak Yojana and also provide adequate
funds for the scheme

st Wom. el (AFiR): # o oW A e Ao A R #E S ud
AT IO B #A SN @ AN § A Aredl gl I8 wdfdfed © 6 wersiE
grfior e AT qd A T s oied R aroft & wHa H URe™ g8
off| I8 91 & Few@yul ArS1 g Ud arivr &l & fo axe g g8 &l 39 Ao &
q&d A4 T TERIl Ud JoRd U Ud 350 i ITMETGl B AR DI SO (TS Bl
Udh! SR Bl ASH W SISl T &

S IS & I8 U BB DI B & dif TS B! A VIS ST dTell
T & st ff el ared B o A% f9eT 8 7% 100 9@ @ mardl arelt
SIORIT/HORT Bl W Ul TSh 9 9 ISR ANl & Hhd SITSI SIU| A1 & 59
AT & qad SMH qolc ATdfed [HaT Y| oI & HE H T ARBR GRT 9ol T
TRATG AT BT # AT gRT Wigd T8l 8 U 8 &l WHId: MR WRAR gR 39

IS & T8 dolc &l Ifded 39 MM | oY @1 a7 a7 5 sl & e wfyn
qQ18 TS T W T 3 R IRnslt W € U S A g wieifiendr
® &= f 2

3T: W Bo5 WBHR F JIRY & [ 30 AMER oA & [y 5T B AR &
3T goic foar Sy aifes g # & e vd enfl uap! Fs@l 3 IS 9 | 399 BN
IAE U4 G IS doM U4 faafiad I a9 H #aq frer|




07.12.2015 86

(ix) Need to set up Divisional Office and Regional Office of Central Ground
Water Board in Bihar and Jharkhand respectively

3t feat AR @i (FRR): T ([IBR) 4 B YA S drs &1 &g Brafad
AT AR YR HraTerd A (SRETe) H JARId gl &FR d JURTT Srierdl &
S T H AR B DI g9 W HU Galg, AVUIHS BRI JAT U1 H A
T4 FRISS d@l 9 [I8R Ud 9R@vS & dgarid el gwied 8, e FeM g
AT HM Al TR BT & AT 01 @ 21 S & U [ oAl | & Ud qHni
AMI B BT JafRyT g WX 9Ne & TRk (MER) omif® ud waRigs ami
Il & gHIfad 2

I A Bs PR F Ry 2 & SHfed 4 d=ig qf1 ot a1 &1 qurig
PRI JRAR, Uedl, il ArTegR ([feR) # don I (sRwave) # ety srafad
Gl g JANfad dRag @ 9Y aife " gEeEs s e ag A St @t
HecdTepiel Arorall JT gerEal Rarg Ao, & [ gd T H=eror 7 g faw
e Bl S b |
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(x) Need to include Anupgarh-Bikaner via Chhatargarh railway line project
in the next year Rail Budget

3 IS I AFATA (SHMR): WX ABMR FHGT &F H JYG A DM T3 e
g e @ J961 a9t ¥ 8 B gl 39 foy wderr ft uge 8 g o dfhd ot
TP DI AHRNHAD HRIAE 56 T H T8l g3 ol ATIG-AIHIR qH DI XA AT
HRA-Teh SRS AT & A1 ISl g8 8 & DHRU WRAY A & g Wt wgaqel
2 IR YRA 1 7 9 = WrAfHehdr I AU g I S A8 A g B UIoide o
HATT BT WY &, ITH SIIG-ADBR T3 Xl g ol Hroige W afFiferd @l

3T W A I Qd Nl HA S F R 7 o SMWIe-dihrR arl Bavie
v orsd et weafa wmafis dR R 9 /91 3 Y #3eT @ § @ g S9!
YU ST YT goTc § &) SY 9y 39 &9 & arRyai 8fik |1 &1 3masaehar &l
W BU XAl B GIAHT B o9 ITh! T B Wb IR AHEARD G A WRKAG Xl B
3MERYA AT 3¢ a1 A |
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(xi) Need to release a commemorative stamp in honour of Maharaja
Todarmal, one of the Navratnas in Mughal emperor
Akbar's Durbar

2 oSt gl (AAYR): Y-SR B SIch ARSI STSRA DT SH IR H2 &b refm
AR & BT ASRYR H T3 AT| T8 (ST JhaR & [ad FHA qAT Tl § 4 U |
o w3 Red gU SR YRIoRd AWl B A¥ET B ATl Uh R A qETEA
St AT W FE BREGH © GRM Al §RT g9 T [aTdl & oA od 99d AR
B WY B HE-HANTS B b Al 1 AFHR FaAT S 9 Hare gor oA {6
HERIST CIevAel & qR H 31q T S 82 Td A Jere= Sft 5 Starq fean o &
HERIST TISRAA ST Ja¥ & F-HIdiqR & &l JfevqR & Fardl o 3R S8 9-
ISE HAferdl B YA B | Sh gRI Bl T -AfFeldl DI WREAT Bl IATER
ADR 3 W g < H At [Bar S w1 U e 3R S S Dl g 9
S, 39 &g W B AR ¥ N ¢ 6 7SR SeWd & M 9 I ehe IR
YA DI HUT DI ST
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(xii) Need to provide compensation to farmers distressed due to loss of their
chilly and tomato crop caused by crop virus in Dhar parliamentary
constituency, Madhya Pradesh

St Wl SIgR (UR): WY §9aT &F gR H Areal IR S &1 991 & e Bl
39 AT T8 ARk 9 3R H1S 31§91 &7 3dT Bl 39 ATl I8 aRRy o {7 @Y 12
ER BICAR 3R THICR DI W 7 TR 2R Bl Pl QU 991§ R faar 2l
oG fauTT g1 T WsAl Bl garrash el fear o Je1 8 ™if arRd g g
JHATT BT IoE JRRIp1 H Bl agr T8l 21 a1 98 9 UR §Y JHAH Bl oA
JRRIHT H DIs T@e™ T80 ¢l 399 g UM WR g JHEM o fHAM A18dl &l &l 4§
<! faar & oy fpam oruT 3iiR 319 URaR 1 Uiyl R H 3rqqe &

3 W Bw WRPR W RY € 6 aRd gRI g JHAM W W fHaHi &l
HATTST T Sy 3R 4iasy & fo 41 $9 YR gU JHAH DI IoRd R H i
R BT JraeT fHar S|
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(xiii) Need to ensure unhindered movement of vehicles carrying pilgrims
visiting the Chitrakoot Dham area

£t Wy s (qf@n): W A 87 & SRR e 8T AT 8 Sl 9 B IqE
a1f¥eh Td Wi el 81 I8 1Y W ¥ 9 SR YSW Qi B Al # der gl o
<eivere @ T Wiel SR Yew Bl Rl H § SR Y dac #ed Yo B qH B
AT & Sl A dreHl gRT A € q81 S SAB! Hew Bl A GH 8 SH B
I HEBR A (&A1 ST 81 BoRawnu (=Rl Bl 91 §a¥ Ui &1 Wl & 3R
fRra feif 7 wied wrel d& vgam § 9 W & QAT ST ISl B ¥ TSR A
P @ vd BT @9 & RIfd & fog WS90 gl @t AT BT gdren e
ST 8

31T W B WRBR A FNY & 6 QR RrAdhe 9/ &F &l AarmA & (U B
S "I B S IS0 ARDRI GRT U W B 91 39 o Mg far S|
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(xiv) Need to release funds for the proposed Light Metro Project
in Kozhikode, Kerala

SHRI M.K. RAGHAVAN (KOZHIKODE): Kozhikode is a fast developing tier-II
city with many hospital and educational hubs. The railway station has over 60,000
footfalls per day and operates one of the largest number of international flights.
However, the city is badly deprived of proper modern transport facilities within
the city.

There was a proposal for having mono rail facility but later changed to
Light Metro scheme. Though some discussion has taken place, but progress for
early implementation is still pending.

I understand that the Government of Kerala has already submitted the
proposal and the Central Government is required to provide its share of 20% for
the proposal.

I take this opportunity to request the Hon’ble Minister for Urban
Development to kindly release the required funds so that the Light Metro project

for Kozhikode becomes a reality.
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(xv) Need to modernize the Tuticorin Airport in Tamil Nadu

SHRI J.J.T. NATTERJEE (THOOTHUKUDI): Tuticorin is a busy and productive
port city known for rapid industrial progress in Tamil Nadu. Constructing a New
Airport Terminal and to declare it as an international airport with frequent air
services to Maldives, Sri Lanka, Far East and Middle east countries and as an
International trans-shipment Air cargo Terminal is a pressing demand of various
organizations of Tuticorin.

The present airport at Tuticorin needs to be developed. Airports Authority
of India should acquire adequate land for its expansion and for future
development. The runway is inadequate for operating Boeing and Airbus services
and needs expansion to accommodate bigger international aircraft. An advanced
satellite based automatic dependent surveillance broadcast system (ADS-B)
Doppler VOR systems i1s needed to improve operational efficiency and safety.
Instrumental Landing System (ILS) be installed with night landing facilities.
Further, permission to start services from and to Tuticorin needs to be granted for

private operators and Air India with re-fuelling facility.
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(xvi) Need to set up a Kendriya Vidyalaya at Mayiladuthurai
in Tamil Nadu

SHRI R.K. BHARATHI MOHAN (MAYILADUTHURAI): Mayiladuthurai is an
economically and educationally backward district of Tamil Nadu. The children of
this district have been deprived of studying in Kendriya Vidyalya (KV) school.
Hence, I request the Hon’ble Minister of Human Resource and Development to
take necessary action to open a Kendriya Vidyalaya School in Mayiladuthurai in
my constituency, Tamil Nadu. It is also requested to introduce 'Tamil' as one of
the subjects in the curriculum of KV in Tamil Nadu and I also urge upon the
Government to make 'Tamil' as one of the medium of instruction in all KV

Schools across the country.
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(xvii) Regarding situation arising out of unrest in Nepal caused by Madhesis
and Tharus agitation in protest against new Nepali Constitution
PROF. SAUGATA ROY (DUM DUM): The situation on Indo-Nepal border
which covers five Indian States, Sikkim, West Bengal, Bihar, Uttar Pradesh and
Uttarakhand is causing concern. Nepal promulgated a new constitution on
September 20, 2015. This promulgation was met by protest from certain ethnic
groups including Madhesis and Tharus belonging to Terai Region of Southern
Nepal. Since September various entry exit points on Indo-Nepal border had been
blocked due to the unrest and protest by these groups. This has affected supply of
fuel, food and medicines in Nepal. The Government of India has expressed
concern over the protest. The main reason for protest by Madhesis who have
social, cultural and religious links with India living across the border are as under .
(1)  Dilution of political representation;
(2)  Discrimination in context of citizenship; and
3) Provincial Boundaries.
India has recommended to the UNHRC in November, 2015 that
Government of Nepal should accommodate all sections in the constitution building
process. We must step up our diplomatic efforts so that Government of Nepal

comes around and peace is restored.
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(xviii) Need to improve the status of Junior Engineers
in Indian Railways

SHRI BALBHADRA MAJHI (NABARANGPUR): Junior Engineers are the
unsung heroes of Indian Railways. If one crore people are safely travelling on train
every clay, it is because of the untiring work of these engineers be they, Civil
engineers, looking after track, signal & Telecom Engineers looking after signalling
and telecommunication, Mechanical Engineers looking after coaches, wagons and
diesel engines or Electrical Engineers looking after Electrical Engines, Overhead
Electrical lines, lighting and AC of coaches. Negligence of anybody at any point
of time can cause disaster.

However, over the years, their pay packages have been reduced and social
status within Railway fraternity diminished.

It is a pity that in Railway Diploma Engineer is recruited as Junior Engineer
and Degree Engineer is recruited as Senior Section Assistant Engineers. Diploma,
Junior Engineer can become Assistant Engineers only after becoming senior
Section Engineer. This takes not less than 5-10 years for Junior Engineer to reach
SSE and to become Assistant Engineer there is no guarantee.

In other Departments only Diploma Engineers are taken as Junior
Engineers and in 5 years they become Assistant Engineers.

In addition to the above, due to anomaly in 6th Pay Commission, the salary
of Junior Engineer was kept at par with Nurses, Station Masters, who possess
lesser qualification and are not technically qualified. Station Master gets next
promotion as Station Manager (Gazetted).

Therefore, the pay anomaly is required to be sorted out immediately before
the implementation of the 7th Pay Commission Report.

In addition, the JE, SSE and Assistant Engineers promoted from SSE be

treated as Group ‘B’ officers.
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(xix) Need for fresh look at our Pharmaceutical
and Drug Policy

SHRI RAHUL SHEWALE (MUMBAI SOUTH CENTRAL): Recently
Government has reviewed Bulk Drug and Pharmaceutical Policy, including import
and its manufacture indigenously. We are totally dependent on China for most of
drugs used in the pharmaceutical sector. India has imported bulk drugs and Active
Pharmaceutical Ingredients (API) of over 38,000 crore from China in the last four
years. Around 80 to 90% of most of these drugs are essential medicines and are
imported from china only. Most of the APIs and bulk drugs imported are found to
be substandard. This issue has to be settled at high level meetings of officers
between the two countries. The alleged nexus of suppliers and buyers between two
countries seems to be working in this trade. The Government should curb the
monopolies of those importers and business houses in the Pharmaceutical field.
Chinese Government is also supporting these business houses and restrict visas to
the USFDA inspectors to delay inspections by USEDA and EDQM. I suggest that
Indian Government should send Indian experts team to China for periodical
inspection of the APIs and drugs supplies to India. Shri Ajit Doval, India’s NSA
has assessed India’s near total dependence on China for APIs as a National
Security Risk. In other words, China need not use military power to wage a war
against India but to make our people so weak that they could not be able to resist
China. China’s planning is to suffocate India with reduced and sub-standard
supplies of APIs. One sector that badly requires early implementation of our Prime
Minister's dream project ‘Make in India’ is the Pharmaceutical Industry
concerning the health of our countrymen.

I appeal to the Government that there is a need to review the
Pharmaceutical and Drug Policy and make ourselves self-reliant in this field of

APIs as we have the bulk of natural resources in medicine field.
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(xx) Need to provide remunerative price to cotton growers for their produce
in Andhra Pradesh and Telangana

SHRI Y.V. SUBBA REDDY (ONGOLE): The Objective of Cotton Corporation
of India (CCI) is to help cotton farmers by ensuring remunerative price for their
produce thereby protecting their interest. But, it is happening the other way round.

This season 77 lakh bales of cotton were produced in Andhra Pradesh and
Telangana but CCI is avoiding purchase on flimsy grounds of ‘more moisture
content’, even though there is a directive to purchase at higher moisture content.

CClI is purchasing only 20-25 lakh bales as compared to 87 lakh bales last
year thereby creating problems for farmers who are resorting to distress sale and if
they don’t get their input cost, they ommit suicide.

The CCI was asked to open 43 centres in Andhra Pradesh but opened only
25 centres. I request to immediately open the remaining centres .

I request Government of India to extend pilot project undertaken in
Maharashtra to Andhra Pradesh and Telangana wherein farmers sell their produce
directly to traders and if amount is less than MSP, CCI will deposit difference
amount in farmer bank account. This will reduce corruption. The payment to
farmers should be made online in their accounts and CCI should purchase from

farmers directly who have Pattadar Passbooks/identity Cards.
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PROF. SAUGATA ROY (DUM DUM): Sir, may I be allowed to make a small
mention under rule 377? My name is there. ... (Interruptions)
HON. DEPUTY SPEAKER: They want to take up the next item.

... (Interruptions)
PROF. SAUGATA ROY : Let them take it up after that. I have a small matter.
You may sometimes allow. ... (Interruptions)
HON. DEPUTY SPEAKER: It is all right. Sometimes we are allowing but I have
announced the laying of the matters now.

... (Interruptions)
PROF. SAUGATA ROY : So, next time when you are in the Chair, we can hope
to raise our matters. ... ([nterruptions)
SHRI MALLIKARJUN KHARGE (GULBARGA): I just want to bring to your
kind notice something. How long will the Government take and how much time do
they require? ... (Interruptions) This is happening in spite of their having 282
Members and also their allies together with them. ... (Interruptions)

Sir, NDA altogether has 352 or 353 Members. In spite of that...

HON. DEPUTY SPEAKER: Sometimes it happens.
SHRI MALLIKARJUN KHARGE : Not sometimes, on Friday also we
cooperated. You know that.
HON. DEPUTY SPEAKER: There is Quorum in the House.
SHRI MALLIKARJUN KHARGE: It took five minutes to have Quorum in the
House.... (Interruptions) This is unfair.... (Interruptions)
THE MINISTER OF STATE OF THE MINISTRY OF SKILL DEVELOPMENT
AND ENTREPRENEURSHIP AND MINISTER OF STATE IN THE MINISTRY
OF PARLIAMENTARY AFFAIRS (SHRI RAJIV PRATAP RUDY): Shri
Kharge has raised a very valid point. It is always desirable that maximum number

of Members of Parliament should be present in the House. We make every effort,
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since we are from the Lok Sabha, that Members do come but it is after Lunch
time. We have out of 282 a large strength but the Congress also has 45 Members
and only four Members are present. They should also try to see that their

Members’ participation also take place.
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14.06 hours

DISCUSSION UNDER RULE 193
Drought situation in various parts of the country

HON. DEPUTY SPEAKER: Hon. Members, as agreed to by the House, we may
now take up Discussion under Rule 193 regarding drought situation in several
parts of the country. The discussion has been admitted in the names of Shri
Sankar Prasad Datta and Shri Janardan Mishra. Shri P. Karunakaran, on behalf of
Shri Sankar Prasad Datta has since requested the hon. Speaker to allow Shri
Jyotiraditya M. Scindia to raise the discussion on his behalf. If the House agrees, I
may call Shri Scindia to initiate the discussion.

SEVERAL HON. MEMBERS: Yes, Sir.

2 Safortfe AreaxmE Rl (TAT): Suieer HEley, 31Tl B9 WS B Al b A IS §U e
W F@l PRAT A 2l A < BT fFA ddve BRI F ToR @1 g, fha awege @
[EAT PR @1 ol g uRYeT | BH Tl B ©, BRI o FAHGTEl 9 SRR © o 39
Tfg & o & fou sfoem & wwee 8Fn 99 9% &F sfueN @ T8 99 99 I
AAT BT 8] A T BAR < & AU Al et 3 der of {6 wRa &1 vfasy wiay
¥ 9qar g S 9 3N faarerr & @ sfewr wigh St 5 8Ra #ifd o <o § ard | yarE=n
Rroita Wl St gy B Hifd 39 <% H Y, AT B SMER W AT BART [HAM WG a1 bl
g1 9% 2008-09 # 1 fawa # anfdes Have o1 arcTaxor Ia1 B AT AT, IFRBT SrAT AfRTTA
3o fo-AreT &1 g o AfrT 9 99T R R DI g TRl oS | 3nfde A W g 3
8% B & U gl B T o1, IFBT YDA HRU &1 o7 b SR TN SfFal Aoiga o,
AR fFae 799 91 39 S § I god HroiRM B U, 98 vl SfEd @t 9 SiiR
YT fHA BT ASGN & DR 59 < W Dl M9 a1 Mg | a9 2004 ¥ JUIY IRBR
FAT H 31, BRI e fHaAmi ol wfaxeel 3R TR a9 1 o, 891 By Had I3,
AfPT DAt IR HEH! BT Iooid HRAT ATEl &, AT oI H gleg BRI, T AHT TSI
SN BRAT MR ARG A0 B AT D AN BRAT 3R TR ISR AT bl Ar b
o7 BH 9 O HT ANIRG BM BT T4 T 6 e uRa fava # @ & IUEH § Ugd TR W
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gl < ¥ 100 MAfRM S gU T IUEA BT 8, IS WRA H 150 FferaT e |esil &1
IATET BIAT & MR favg # fgadiwr e wR g, 255 Aoy e oM &1 SteH 8T 8, 39H
SANT < AN TR R g, I8 Jdfafed © fb 3R &Is <71 &I ¢ 2 @1 98 e g1 3R 89
fUgel 18 HEMI &1 SfUeM <Ed & d S8l b dvb A Aldgite, gt ik gu &
AHAT PR G & q8l WDR DI A Al B BRU [HAE Bl HR T @ &l DR B
i & 78 afcw w7 g T 5 a8 foram &) w1 oy, fRa @ a9l e, fHer @
G 1Y, AfhT 3T AXhR g & 78 B IRE 1 & 21 I 39 91 &) 991 gl ¢ &
3TedIe] WRIGAT SR JUTEIE Sl & HREI0T H M Wed H 91 W =4l J8l 8l I8l g, T W =4l
T B & ¢ afcr 9@ W 79l @ & 2 H 99 $u dear g O e St @1 9 e
B T SN I N TG o Il ® iR T Wt WHE & O €l Sl 3ER W SR O W g
IE Gt H 99 21 3 RE S 45 T € T 280 BT AHEAT HR od ©, T&I TSNS BT HAA g,

el b AT B AR a8 280 ATATS B, IBI blael [HA1 S Febar gl I8 wfewy &4
A 7 @ 2| M I BT 50 U &7 YA & HRU W DI TS H B, 18 I /A
guIfad &1 g © 640 el § § 302 T # 39 a¥ 209 HH 981 g8 Tl SR el IS
B QW A 39 a¥ 149 &9 a9l g8 g fisd a¥ 129, o9 auf g8 NI fafr= =g 7 180
el @1 gar gwifad 8iffa fan © Safe aaa #§ 39@) 9 &8 dal S|l 21 FIR HiY
3 HEIGT | Wad & 9He IS [ §, ST Idel & ATAR HAG 190 E TICI &
T g1 &1 BRITG H 31,00,000 SR, HIch H 33,00,000 G gacaR, R S,
TG 3R BOR | 3iaR BT FHEY, TET IAMUBT HfSAs g1 IS 3T 3 3R B JHsId al 37T
e @t ag fRAfa &0 BIefl | 3Ty &g BT §OIR &R &d & 3R BOR Bl Yob-al B ool &l I8
ffes Wt # oS AHT I, MY HUT b G Aol ... () #7190 A TR,
Hel AT, I ATHSl 3MMUS HY HAT S 7 W A7 gl IS 37 ITH Head 78l © a1 37 I
e gl # S & R [ Y 3fids P UL PR I gl SR A RN T Al T
ITH F@i B Y, SHH 3T Py AURT T8l 8, 99 MY fRIemRT = & B ©l 3
S TRTT BT 3T T (=T

IUTey wEed, H HE @ A7 {6 gAR PN HH #eled | sfibs U¥ fRY § B 190
IRg 2FeTR Y g A Y9I 2l BRINTIe H 31 o 2dedR, PACH H 33 AR TR,
e TS H 28 NG THAR, HERTE § 53 ARG 2R, NS § 9 R 2FIR, d=T H
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15 ARI BIFCIR 3R IR AT ¥ 22 E 5o YA Tl 3R 9 190 dd TR # 918 3R
sfemgfce & ywifad A 1 ft Affora Y, @ 84 S aficbs] ¥ 32 A gacar YA 3ffaRex
GfRrferd wel Teifl, Adeld X Q¥ b WR W 222 ARG faedR YT 91, 3Tl iR g |
guIfad 8 gl Bl PR S 3fihel Pl <@l S @1 G¥ o § 1 BUR 40 ARI geFcqR WD
BA BT IHAT &, o ¥ 20 Hfoerd S g9 dH1 widhiae fauemstt | omer gwifad &1 gat

2| 31d FgHEIL AT 27

I FRIGT, WA I/ 4 B WBR & AT ARG-9 TR 25 TAR TS DT
B! NP eIl DI A W 8] BAETG 7 6090 BRIS UL, PHAICH | 3831 BIS B,
AL USW 7 4822 TS JUY, HERIE 7 4 TR IS UL, I 7 1680 HIS I,
ST 7 1550 S BUY R IR Y 7 2060 PRIS BUY Bl AN D WHR D AT T
gl BE WHR 3 A H guft A9 §U 2| TR JREAT R gull, M w g,
Jffagie w guil, Y@ w ol @Y gy 2| arRdfddbdr I8 © (& .. (@agm)
P 3R e weamr w5 (sft wen wgw @) @0 Surewe Helgw, d AR A SIR gl
AfhT # AT WS B € § A Aredl g (b WRpR AT H gU el gl Ig H qohrel D
&I H AT ATedl gl 9ad Ugel e F g9 HHRe ol BAR < a8 T 3R g S
1500 HIS BUY &I FETIAT Foft | AfYHaR T I AN S ST v At B .. (raem)
7 R & SR i L (@rge) afed onft omu wer 7 T8 € 9 gy 21 9T Aded Ig
T& 2 fr g 9 gu 21 .. (srag) 89 9 gY 2 .. (eraur)

it soforifeca wereta Riftran: Sutener #Eiew, oFSh # e wEad 2 ‘There is many
a slip between the cup and the lip.” I8 WRHR @INUNG A1 980 Hhl gl ... (FIGH) S
B S TS foharaE ArEdl gl L. (Eg) I8 WRPR Ausll b1 gfefar gl dfdhd a8
WRBR (AT &aar H Y g€ YA 8 gl 2 AR IqHT W A Ieoi@ bR arell gl
...(x@ag™) w3 S dAled B IR H BT dHBR O BE @ 8, O SHdI 40 Ufawrd i o
s T8 A g S frm W e R 8, SF@T Wt § Seod |

IS Heled, U & Jd STHY ANl & IR W ArG-Id § 1 gANl BHe q4ig 8l
g A g, e AR U B FHIT e ¥ glg 7 AN D AER W fHAH 9 & IR
o7l 3@ Y& 7 I fHA & HR A dre & R BH 9 IR ! B HAe B IS B AHS
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S, 1 IHar Sl oTE g8 2 SWH 9gd Sl o gt B ME & &5 # 20 ufowd, I & &3
H 12 ufderd B B 3R Tofed b & H B9 13 U Bl B AT g <% § @renH
G Bl bR Al Hehe © qrael HSX W8 & S8l U B [ qu, JAlegie 3R srfagite
BT AEAT BR BT B, T8 GAY RSB AETs Bl G¥ AR fFAM & IR TS I 2l I B W
200 UV <G Y, @ISl 3R THIER B & <@ oiforg| 2 3§ dead © - 8% @1 491 ard
RIER| AR JGTHFT S T GA1d B FHT S DI ST DI B8N oA - 7 WIS AR T @M
S| TS gl R qR < A A 8 gt §1 a¥ 2004 ¥ 99 2014 IH qHAT I H gl
Mg Bl I ABHR AN ghg ddx a7 oY iR 8D MR R IR T 961 oY | 5@ Uerar
T A TSN IV UR AT SHBT YHIT ISl Hifh ST H Folll g8 IR PN &3 3§ AR
B e R # Ferd o ot dfh fUse 18 e # 1 RN 37 R &4 $iv ™
R Bl W Al A ARBR I e & JHI fReaa 4 $iY &1 [Ty a1 &R 4.7 9ke sist
oAt 18 #EM H HY B! fAprd R fUwe av 70 ufderd TR gl €, 1.1 gfderd T o 11 @
I8 WHR B < B Sl & oY 370 QT 87 AT JgrHa1 §R1 a1 S|l & {6 8"
¥ W sde f$fTe Wy bR YN IR B sad f$fTe My @ed € O 98 9 Wwd @
UG, 51 B @ fAH R B BH 4 gRred S| 39 {391 a8 d9a T8 8 urgen|
HeIGd, 3F B9 UM &7F Bl <, dY 2014 H AR AOGY i &R 20 ufaea oftl 15
TN #, fideR 2015 @1 atidsl § 5 FN Aoigd @ e ) 20 foea ¥ 3.3 wfowa &
TS 21 39 By & Frafa o1 <d, 99 2004 H BN @1 it 7 [@fem SieR o1l &9 | 4 7
fafera SieR & &1 il &1 Jgrax 42 fafos Ster It & A1 Ja1 &= | fisa 15
7o W Py | § g, @ad iR 796 BEdl & Sded 9 29 ufiee fREe o gat §
T 145 ARG < Bl FREC SHadt g9 09 BEal & 1 & &F H g8 ol oS 99g DI Hl
A 8, qHY B AN {6 89 B b1 sied e, [Fum & @Y dde & 9wy TS K
9o fau g6 9% oM a8, 98 Aifd o grfl, 8 | ar 8RSk gt
P RAT BT BMERV & AR W A8 89 9N D1 AR o A7 9T Jod ¥ gfg Bl
| AR favgedt W 91 ASEIR F AT T a7 H w@ifid @ gal 8, 9w e
e ®ed § AT U § AT JEHA Bed © [P I8 BN B [Ahaarel b1 udis
2 IR 3 # Tia-7a I of SISAT| HE-T YEHAT S & 59 o & d1¢ AR T Bl
27 T WRER BT AU AHRT AT TRATERIR (A3 BTSRidt % Tlgs ShIIHG
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Red) & W feax @y 2015 § RUE Marerar € Rrad Seera fhar Sirar € 6 dae A-ren
et ASHTR TS AISHT & MR W < H 32 gfoerd W w7 g5 1 a8 RuId oo et ©
5 srhel 39 TIOHT 1 g HIS ANl DI TR B XA F TR 5| 7T UG & ITHAT Bl
£ JATSTE! B q1e 3R a3V < H ATSHT & 8 1 98 HSTRAT el ASNIR MRS A1
Wl 2| IE DR AT b ATl & gotfed H Fblend! © IRPR 4 Fa I8 qGaid T
3R S # T A1 98 HErHT e} ASHR MRS AT 2] 3FR I8 J-< 78l 2 a1 1 87 3R
I et 2 41 3N 91 ST b Teats I 87 3R I8 Iedls § a1 A i U39 BT argal
T AT S ST & qoIc & W@E BT B AT [pa1? ... (Fagr) I A1 6 HH gorl
g, feute ave 2| Pfdta Sf, ey somifie sriere wwsn 21, (ragm) smud! ATgH &
e o=s T R 3T F @S q@T g, A ¥ &R o0 F' W 2 5 3200 RIS T FH
fpar a1 e fopan| g1 A1 ameerd © o6 # 31Ul Ueh AfURA & MR W AFT-HRAT BT &
3R 31U W& & AT A WHE § 32 ... (Fag™) sa1 H <umar 91 w3 7q BRy|
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ueT g € 5 qoic &1 wag Fai w9 fhar mn? e ag € R o fwer ay 232
RiTSS V8], Fifh I9H IOV AR AGAN qFI SM BT ol AT BT W AF-THE ©
Sfeeamor A @ ST ARy SR I8 O AASH-HeS 89 oM BEd €, SAD! 9gal aTfRy SR

RSS! 85 g7 TRV 232 BRI & Sl TO-so 9, J 31To 45 UfA9d Tchy 132 HIS a1

B TA? G BT IRV, INAGE HT JIAraxvl, ¢ HI Iaravl R THASS DI AT 6l
fea| gafere # ue gu T arear € 5 omuss We 7 oot feol i B T 2 ¥ Wed & ued
WA I & IR A 3MTe #4171 W@ 791 2 6 72 ufoera ool g8 7l ... (aw) sa &
Fated AT 7 MO 7 W IR o, wedR o & fF 3200 TS T @1 S ol
UHT ©, 98 STodl 9 Siedl 31U fAearsy iR ¥ ol i S| &1 faan Tl §9 & 3 1=
HEAT-RIOR, HeT Uq¥ 3R IS & g HFAl A el fued! fordl © f smuest Wie
feol 81 &1 2 3R 31T Seg ¥ Sieg a1l AU 31T I8 I &Y SiFdl 59 Aol & dgd W
3UY T AT AT 2| 3ferdd I8 © fh <9 & fhaml & |1 I8 TR A A1 S <@
21 I8 <oiar ® fF WeR @t iy ik igd, are ofk IR, wert ok &t # fhae ofcR g
S & A qAST oI BT &l ST gan

UG HA ARIGT W (U BT & SR 6 3Md 2014 P Hal AT IR H ITHT DI
S AT gR fhami o1 Sfa e T8 fear? a1 S e T8 fhar?” a8 e gur
HA A feger & MER WR 6 AV 2014 DI GHN AU ARBR A fHar o) awor-uy
Hrorar F foram o fo w@riHRE HHS @ RUIE & MUR W) 89 98 & [ IAeT arnTd &
AR 50 Ffred TA.GE. M. BT AR @1 ST 3R 21 HRaY 2015 P, 8 HEN ARHR H 37T
& 91§ IS TR aied AT § WRGR & U H 9ad < € fh I8 O Arrad gl I8
FHft Ig & T B T IR ARBR AT SACHR BN A1 fHaEl BT R B? Rt
I8 © [P PR 8F .U & AT &1 <, a¥ 2013-14 § =M U & qHST 4F A
gfE| L U.Y. WRBR T 100 BUY B! AT $9 DR 1 Hact 50 39 Bl 2] IR AR IRER B &
R AT 450 BW TA.UAGL H TGN UG WRBR AR g oAl 59 ABR A dad 75
B9 B ... (Faer) A 15 URrerd| {7 & & H 100 BT BH oBR 3¢ &, IT DR Dl
50 U TP TS gl Ahs & &7 H 135 BUY B AT | I§ WRPR Had 15 BUI| oK
& & H 75 TUU YUY WRBR bR 3ATg At 3R Ig ARBR badl 25 BYA JAT Blell QAT
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@ &F W Al MYEIOEd gy AT 300 IUY B AT I H ghg PR AU ¥, I§ WBR
YR gl Y TS 2] el H 300 $UY 8F bR 3T 2, 30 TYY Y8 ARDBR IR 375 2

araTRel F€ § 6 el yar H#A S ded € 6 g9 dlaiicd hexfersd # favary
YA 8] HRA 9 AR B, O BY ST WA BN | A8 Hl R Bl <Ry b WD
T M & 915 Tl Y Sl 59 HOMAT B IWhR + fear, 98 I8 foar 5 R o~ & 999
fpam 1 fam S, 99 IS8 ¥ s HRURYA 316 a1 TlieaR Q@ -8 ¥ &8 B <]
I B YT THI B & 3R BI-3MTIRICT Bgferod B 91 Bt el g1 A Adar |41 S
& WY B [P PN #4107 & goic d 15 U™ Bkl @ 21 AT By fJbrd A1 § g4
BIR BRI Ul ¥ G IR BOR BRIS BUY, HYG 55 YIS B dert & gl foam &
ST B UIQM? 37TS1 8F fhd IRE & HeH SoM &I WRBHR A AT Hd 272 Al IaAi 7 30
STl DI FEIR INT BT g1 a1 7 25 FAR BRIS SUAT DI AT & A &
HEN H gaTHAT St 7 der of fob # e agd @ g vEN uiiw JeaH R RS &
ATIES § FH IR 33 AR JHE B W HIMMaS] o H ANen @t off, Afe a8 arvon
3T O dael BIYUM & & gl M ST wWR UR 7 J3Maol, 7 |9 AR Y T8l 8 IR &
ST 9 e ¢ [ I8 Pe-qd¢ B DR Bl

IUTey Heled, farell @1 QeR el 11, S¥EY B ABR Fdhd 1Tl 8 & B8R
et 1| .. (cragm)
£t en Agw [E : SuTend wEIey, § $% dEAl dredr gl (Fadm)
HON. DEPUTY SPEAKER: Mr. Minister if you want say anything, you can say.

NGl

3t SaferTfac weramma Rafer ¢ oy o w3t S 1 Sfare o ANl 9 o @ pfy wA S 9
TR IR o | e 2., (SFaum)
Y e Aew R : AEE, § onudst adl B e TE BE, AfhT SMud I dTdl B
G B WX U R 7, RIS g W T ST gl AfhT I§ Hel AT B AW DI UR
FH © b qgrEEl S A S S @, 9 WEl T8l @ i dlcd Bl gl YR IR 984
g Iy & 71 a8 IR I TEG B R W G T3 © e IR § mEr=Ea S 3 =won
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DI oAT| 3T A W ATy AT Uep HATGT & ISR AlflY ATfh 89 A8 & A1 A Ab | A
A dier Bl HAET IR PR ol &, SAIAY 3l Ao | i & g @Sl 8l gsl|
£ SAfoRTfee wreaRmE Rifden © Suteger HEley, § I S BT W BRAT &) 9d Bl gd
A I TE R D! 81 AR IAD! ol 89 U g8 ¥ PNl 3R I FHSW © [ AT < Bl &
T WRBR © FHEH & M G 8, a1 B A AN | U Sl St 2 & ... (raem)
AR T 2 6 &9 S9a1 &1 amarsl Ie1g 3iR 98 AMETS 89 Soldil | 3FR I 99s ¢ &
9 & AR [HAE @ Aol § g9 ¢ 91 N8R ¥ g% SaW fAd T gl (Fau) JoRe |
e 119 el AT ® IR M aTel 99y § Y 3% Siarg ferdr 8 S|

SUTEET HEIGY, §A- orfY fearell HAS, TUENT HARI 3R ¥ ff 791E ® offh fopa
& TR A Up <Y T8 el &l fAr &1 gW B GEAT R gal ol e R sfigfte @
AT W AR U P B SR @t § Afed W8d & oy f5ae o ff WReR @ e
dqTeh 81 &l TAR 3uer € b 3ot fastell &1 fdet 3R b &1 &Sl ARBR A% B A1 ATl
g A1 MY BN a9 X fueard ... (@) § a8 99 T8 wem wife § afdaa fewf
S TE HRAT gl (FauE) g A & P QR g AR F SuBT e qE g, sufey
T BT YRS & ST, (Sqaem=) 3Maeh! AT f&ar T 8, oM Sl 591 Bl ggg Il
R M @ 9|l P A Il (FAYH) T HEA dlEd § A A by, H IS Swar
2. (@rag) & "ot =@medar g QR o 78§ afes dow! ¥ RifF CaHeiel & SER W AR
EURCRS

arft ot # ol @ 919 F' @ | AfBT 99 FAE BT B, @ WS & AN HEd §
5 “9TSTT BT BB AH, B (B BT Bl WG .. (@A) IgT AR gA@ H ATYA el
gl ... (awr) § e forg Repfs farat Sl . (@r@eme) w18, afe Soif 7% oer A 2,
A WA A A R it 4 A, RN 72 89R RIS IuY (BTl BT boll A
fran| Saa afsarell o T8M A DI ®D T8 gsH drell 2l .. (FAIH) PIg AA-HaQ AT
T Wa-EfeMl # e AT aRhdl I8 &1 WRBR b1 AU B ANy b aru-ay,
3T AT BT JHR P ISR [Hd T Ugd | A 514 3N 97 ¥ BETHR 7471 o, 79 TN
A gD 3R a8 A1 e 3R BIgd-R BTl H BhR Ivi g@ET Red Bl .. (aem)
o g St g <AifSg .. (eFaem)
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Y Tover Rig (wam) ¢ ot wew uew @ § swfory 9 <@ g . (craeT)

#it SforTfec wreraRta faflmn . 59 ardraRor | fsielt & fadt @1 agel @1 S <@ gl feami
o faoret T8 fra @& 2l . (@Eam) A @ AN e el i @ 27 L (@raum)
ey yee ¥ el @7 5? .. (SFag) oY g o Afely, Hi-9 i W A g Aol fra &
g, § T ¥ 98e & fol TR ... (@r@e) # s @ §F & foy AR g .. (aem)
MU EIHAT A1 Yo H 48R & gAa # Pe Qa1 {6 1200 B QA R GX AT fStel!
ANl ... (FAGF) SAT Sl A BHT HHl T8 Gl ©, Ol WA YW b J&IHA 1 Pal

2l... (Taer)

HON. DEPUTY SPEAKER:  Sh. Scindia ji, Please address the chair.
.. (orTE)

N SAfoRTfec wreaRta Rftan © Surener qEigy, # &9 ATEdT g, G391 SMUD! R @R a1
Hel AT | STl # TTerd g, g8l A ST+l el A g

fasrelt @1 7 fira @ g fea RSl &1 fad 9 qon fomr < <@ 21 S e
fopar SO fasrel & el &1 YA TE W) uar ®, Swat g 9wy dedider & §N §db
HI RN T IR W O B FA@ b GO Sl ST 21 BH A B © [P Sfeg A Sleq
Hamasr @ Al et arfge ik i & ¥ ff faer @Rl . (@r@em) T $ER St B

B 96 STV # dee T8 & W@ ... (1a9m)

HON. DEPUTY SPEAKER: Sh. Scindia ji, Please address the chair.
G

2 SAfoife waaR@ fGfdn @ garao Sieg A Sies e =@1fey ok da-If Sies &
Steg e @y fpaml o 1 IR 99, R S B IS W, S AR B AR W
G IR ATeT-gfee Bt =The d 710 20 MfFEH fear ik S8 dad 18 v9A aow fiel| a8
18 T A ITH! WEHINAT 9 & PHol dI b & A7 T TSl T DR 3R T
HRBR DI FAGT AT S a1 BT YA € b @1 IR HE H FaAT 3R TR & He 4
T5 B AW T8I FAGU HRA O R& 8l Sfd YUY Pl IRGR ofl, qq A Yo & GRRAHAT |
W ® A H T Sl # U HiFHSd & WY exAl fhAr o iR WHE b Y Al 39
SIq [T T, A T R AN 97 g1 R §U E, I 991 TE F8f e dd § SR WEE a1
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A @I @R M 27 ... (EEH) I8 U § gudl dredl gl ... ([@E) el % 81 Il

THR B 910 A &, d8l D5 AROR DI Faaeield! W W § @i HA1 aredm ... (Tagm)
$av SAfod A9 218y, oSl weaefierar AU .. (1au™) | B WRAR &I FEeiedr & 91
HEAT TR Z...(FAUH) 39 A b5 WBR 1 741 99 Fawren gl 98 38 2 5 afe &8
W Al Wi JMUaT 8RN, A1 Ugel ST AT HIY S AR SHHATA B A1QH, IAD I8 D
WRHR & TN TS| IS B AR T <M, @1 U Al d Uob & el & fog I fd
M| T ATl & 3R a1 4 8 A S| 98 v WRHR B NI gl 3HDT RN Adold
87 TPl Ao I8 & b I JEMHE S bed € - qabl WA-Hadh! (Ao, IHD WY Uh
TR AT o T, ¥R A6 o T 2 fb ify ok ol & smar wR sreria et Us
HOI Tl | S 19 89 VT BIs Wisde od &, 99 W @l 81ar 81 S &g IRPR Bl
T T T8 Tew WeR F AT T TR qEEE o wEd € 6 e iR wEe g ek #
BT QORI &, oIfh a8l Wl TR AT oW BT & - <R US Hele Tells| &1 e Us
HEA ©° A YU 1 YW W Y 75 ANMCH, TIT AT Pl 8] 78 YSu AR, oI
AT AT & S99 &I 06 FTawR, 2015 & QU ¢ g9 & aRuTa Ud wTpfae amuar
H HEAl ® JHAM © oY, M, g, R aul Ud & & HRU BAal b
B B WR MY Aerar e fhar o1 81 AR WieRi &l 18d 111 @1 9T T8

Bl TR US - DI Jad | TR G- JA1Ngd ARHIT qdH | TR - AR TR

IR- YISdC Wpdl HaTdD | TR UMF - Ugidl T8 FaTdld | TR & - I Yol darad | TR
A - QORI 3fraT g1fifes I H AR | TR=R 1S - AfIehi¥ed | TR - JaIiear), quw

RIS T | TR &9 - Hal Y| TR 11- Uea| TR=R 12 - g ST HaTeieh | TR 13 -

JMABR Ud gD Tl TR 14- FHK JYHR & 9 GhMaR| TR 15 - ¢ I IR Uiy
qre el | TR 16- Wdl A7 IMfaRad 3= &g el TR 17- B oR”R & a3 dTol

WIAER| SYTEAT HBIGY, Ha JMTAISADG & TR 18 - 31| JATd B9 91?7 H & A1

e AT ®

“Fded P MG fhar oMar § & Sad @Rl &1 I8q fadwer g |
enfie 8 feam Smel afy feeft ger @t Ffe wE omch @ @1 s wded
W SRS DHIRATS DI TG~
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IYTET AR, R ¥E I BrFft @ 19 gawm? ardfdswar € f wwg @9 @1 §
IR fHAT™ BT TTed WA B B 2l 3 [HA AT B HIR R 2l T Hrsd Rare
R 7 ¥E Iarn ¢ 5 o I 7 A AN 5w oet 99 Sme fR aeTee e e €, 9
I HERIE, BRNAG IR ALY US¥ 8, A T4 Iog WoidT Imiad sy © STel 70 wfaerd
JMETEATY s 2| VPR 1 3 TFCIR B qdb Jaaol &1 a9 a1 faan g, s emaR
50 T fHaT 3@ SRR ¥ qIER 81 gd ol ARG I8 © [ 59 89 3fidel @I a1d By,
H -, G4 H T o Aredn, § qHeien g P sAR U fhae A WY SfeTEdl ot § Al 98
BN HIY WR Beicb ©l S SAicbs M U by 8, wHY BI AW 8, gAfg § SHH &l oI &'
g, Clfh IHH TR AT WEIHRYT ATEd & Al I8 aRIiaeha & b 12360 fhami = fwel ad
MDD H IMHASAT Hi |, (FIIF) IR WWHR & FAHI 11700 fHAMI o1 g
o1 gy A9 wel fb # g-q, 49 H & gs T ATEd1| D AT DIl AT BAR AT bl
H R U WY fHAT 7 THET B Al 98 HIY W Pl 5, 30U Dl ol 1 & 5l siamn
& Y 7 &R T IR e At & oremg g, L H IS IS T

“ITAET U AW 2 ARG P & AT F| W AN SRR 8§ 3I-
TRHT ST ERRAT VA HRR A & A1, VW e & WY el @Sl @l
Habl [

3R FE JATIRISS AT &1 § al fR w1 57 aRdidsar I8 ¢ 6 g@ & q9g o
B [P & WY R AT A R, Al g & 9T ¥ [P & I B8 A Hel AMDR g
qgic Bl B BT Ay | ar<faddr I8 W & fb W &1 ardeRy 8, g, g g,
dfthe T8l fhae o a8l wed uaw & gl ofR werHEl faqen § wxal ore 7 fRafd
I B gH! 3l BH AR © [P ARBR U BT dlell Hia A Io| 30 <o H A W ¢ -
Sa IR fram | gHifely offe 981gR Al St &1 ART o7 - S A iR 919 fham | e
Stare fie Re1 & dRISHR- HeTs ¥ SR {6 fie w1 & WaR &t Teord Afadl a1 e
‘Uep 377 SISAT B 910 BRI &, “Hb S SfSAT DY TR 81 I, S db 3T “AhY 3

* Expunged as ordered by the Chair.
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ST 1 AYed & S0, FHGATAl T8l aAGH| W SN Ui B fF 3T WA 3ih
sfear & =M Q1 w9 1 SR S Afdaemel I

JuTeder Sfl, ofd H H e SN B &1 gfdRkAl Bl A8 GATDHR AU I FHAG DHRAT
|

P RR W ag ® I, odfpa e | IR 71Ul
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$it e fsr (Jan) : Suemy SN, # oMUl g=ydE odl g 1 U A9t 59 R T=l #
HET o1 &1 AT far] 59 wed H Q1 vy =@l & fou G 9, g ok 78| 9ea 4
TEell g W TAl B @ 2, AT T W B, RAfP AR G B goE 2, G gedl © al
wEME H 987 I B

S8l A YW B WA ©§, IR [UBHl dF B JAfgite, A R gu b
YT H JATHR g ARE YT g 8 3R fHAMl Bl Jhdr gl &1 6IAH b1 S HIw! gaat
T g1 AT 9g gRadT g i A T8 e, vaen @ uE Rfa T8 dar g8 gl ww fRf
SR 70 a9f A < H Wipldeh Arararel Bl fars & g8 21 3P Y9d HROT ALY STl
H Herg 3R gy WHfam Al & ared W Tl 39 a9 I #iw ¥ o gRads 8 @ 2l
I8 Hel {6 W &1 98 WHR & [Aead g, do 8 2l § amar g & I8 < &l
fIwadr 8, 39 <9 @ il &1 fAwear &l 8AR <9 H @I iR YTdhiae uersli b1 Sie
B T 2l 39 STl A g9 & oIy dael Ao & I99 F oG- & oy fUselt Nfaai &1
fargeryor 3fR Y Hiferll @1 Tomfae faRu™T & gfte ¥ $IR @ I BRI 3R U1
TE DHAI Al S Wi IR F 99 T Al IR Blg aa1 |l T8 FHhdT|

9 %8 B 9 39 R H DE S R §, 9 Dacl NoHfad GuY DI A ¢l H A
ISTHfed GOy B g el B, T8 A AR Sl Ure] b Ul & WU H DlS aTd e Sl
T g 3Tl fhaAT el HR Bl R AR 81 8l &, 59 YD a4 991 BRI I8 © [
THa BHA AR I D IAET © Ifelal A & AfaRed Fqe G989 ol Iad
U HIH qT HBADh WATEH UYL oA, S GH B Bl HIR W 8| & H g IUEH b ar
7 & dier o @1 & 6 9ga el g SWied AR o¥ H Bl @ ©l U 9ed H gaad
TR 16T S 93 B A W9E & Sy ddedft wg afify @ 9@ F wer o 5 e 9w
Y IcUTed H 4w § TR U WM W 8 A1 e, 39 W AR BAT =@fey| i St a
HH DY Y, BT ST TR BT A fhan| S St I iRy fedlt dfcqas & arg|m 9 e
qrelt 2, 98 &Y g 45 fef Ifeg aaH ) a1 ® 9adt 21 39 BRI AR 9 ¥
PUG-PG ST T TH B IS gl U8 @ Al H UH-UP B H o1 M 9SSRl o,
3T Teh AT &1 Fdl| gR <¥ H <2 el B T SN Ui ¥ 15 o} g ol § 9 dEn
A R <@ §
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BH IAERT Sd ¢ 6 TR el B T B Foied of T R IAH I8 S T TG 60
e} QU &1 IUIGT PR 8T 2| T 89 I9 R Bl M R Pig MG TR T& PR Fbd o, H1
BH 60 olick QU o dTell ol el @1 R BT HRRI0T 3R Hag el PR Fabd o, offhd &9
qE TE TR Fh | TE IT T DI AT T SR T BRI T 39 W DI A A8 915 3R
9 W R T8 .7 o g I anen ofex gy AT 40 e g@ @ < Uil € 91 6
JUART ©, T cdIad 2l 98 IJUANN &, I 8, S goi8 U IS [h¥l AT PR I3
S, 3D 3R By AN BROT T8I ¢l AT 8 § 8 T 8, gaex BT A AT T &l o
P & U U s 9 g, 98 Wi $aeR 9 WAl dRdl gl 98 wehAl ¥ o g SR
AT B Bels HRAT 2l 3 SW T M 8N Uh Uhs & Wd H S99 fhed & daex I
IR TR JdTs BRI ofl, FMT A & IR HCE-TES BRI ol, IH F1 Hel | 8T 48 &1 T, 9
GAH B | 3 TR P AW @A fHAT g ' s e T8l fo 5 ou W 'R
Sfraq &1 1fF= 3T 7 1R I fHaArt &1 wvrded g1 39 W B BT BrH R o 7 faa,
o fifad 9 fear, S8 59 <o § R W &1 AR T8 2l fFaEl &1 Gdarer wa Bl
At g TS| fPAMT BT M F@T BT B TS GaATlI N AT W B A B 8, Sai
e B I D GH A1, I=E WA & 9 B @A B, I W B T B @A AT,
SR M B THID B GAH AT MR W qo18 | M fHa™l 7 T Bt 8§ gDl
3R PIS TR BRI T8I 2

SJuTeel Weled, fauRy &1 WHy 2, Udr TE Sl AN ST A8 qS-98! a PR W §, d
ATt Al & R H T 5 T W A I A A _e via A ant iR A I &
= # ywor fean, @9 A 9 SaTer WA A9 el Ifikdl ¥ S Bl R @ wad Bl
qaig B §U oW1 21 3T WA B A &I gers Wt TE g8 Tl S kS IS WEHR A I
W T, D% AHR Al 90 WHRN & Adel W MR g, a1 T8 9 sffds fham |8 a1 Tad
g1 IfepT W% B B DI arg 8l g8 ol WX Ge & el # 52 G VA &, S8 Yeb QI
SAR 3R &9 BT 81 ST AT 8rsT I8 AR wiat &bt gl oot 59 AT & aa= & forw &
g WRPR DI TG N1 [ [U8el a¥ AR &l B B T gg, g A gaATl S TG A1
Al v farged Al IR # TE {9 Fehdl AT, I b DR | 1450 IUA Ui faaea wlia

* Not recoreded as ordered by the Chair.
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3R 33 wfderd T Wd § JHAM g2Al, SHD! AA-RIA AHR JHAN DI WRUTS 8 IR
g, =, SRR AR & War 71| gAY I8 P 6 S e &1 urer= T8 gor, #
TS § P I8 I W P 9 2

SUIEIE HElGd, AT HIWH deili~ie ded & b dF | i 4 g@r 21 fUsd fe
AR B A3 S BT 93 (1 o1 {6 &1 A ottt 7 g@n g, arel el 9 R #mg o
& gl W IS 3R B8R 71 ol RS T80 woll 21 ot woit & {6 720 wofl, q31 areqs el
gl g # ST 9l Al A e R A, I8l |l Il & g 93 gy 8 o el
B Y ISP 7 FERRK AT 8, I A9 WHR ¥ W1 957 ¢ {6 9 Iehra e agf o
¥4 Rure froard, afe 7 f @, a9 ff froerd, afe &7 @ d@ 9 fioar| 9 avds 6 1@
TR gt 1fdrd a1 AT Uh AR U HH RAT, I9BT FaTdl T8l &1 Jardl I8 8 fh
P &9 SIRAT| omel ®Ig Yade a1 wiasrae Aol @ it Sexd T8l 21 3o Sevd
g ¢ 5 39 av foram a1 &9 38, 39 a¥ 5 &1 I5a &9 e, 39 av fea o
Wd § 3 Bl I DY B TP, 3 59 W fIaR &Y ragadhdr 2| wiasy § @ar 8,
Bg WRBR B AISHT R 8, 399 9oy § fha=n amw erm a1 fean erfy 8, 39 ) 3
AR &% @) SeRd T8l 8, 37T oeed ® [ Th-Udh fha &1 &9 I8d & SY| U&H-Udh

HOGR BT DY Ied & SMY| [T w0 A 3T N Dl AR o7 B MaeIDhAT | HSTH
et T AN AR AT AOG @ fU Ue AEd 8 Ahal B, dfhd S9H dgd
IRecw g1 e Sig Hrs T8l 8RN, U Aoy el (el I8 M 39 Ao & g™
HA T & A gl § Bs WHR F A HA1 g [F 39 | #§ alkacs v ok S
AL UG WRBR 7 31t 3faRy eneyr # war § 5 Ry am anfdy, SA wger it e
01 AR AISHT & T8d B QAT S| T8 qa¥ Ugell b 8, fo W fa=m g =2yl
IfT PIE fm & I Rl b W € s AR B W € 39 Ao B hemcd
fFrHi # 7E © <1 SuH aRacH T Syl €% oiredl, S ig dl B AR, S S fear ol

ORI, O @8 ¥ ALY U WRDR Yh-Uch b Dl faorell Sueied o1 & 8l 24
de faorell frercht 8 22 = faoren fierdt g A 21 d@¢ faorelt e 8 # 39 a9 W T8 S
TR, <ffhd Sa1 & fh A& wqel # &R fhae & wa &1 o it @1 g, ) foae & wd
P! fasrell et & 5l 77 7w H &R U [HA fAoiell & e 9§ o Sgadd ¥, 31 AT
W, AT PU A, AT TS |, 0 @RI A U WA H ugAr @1 2 H Aeng By w3+ S
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¥ fFaeT a1 A & O @ @ 79 0¥ @ ERER AT AR W WHR B Fal g,
TTORIA 1 IRPR IR Gl &, BANG H 24 €e 57l 8, 377 GO ¥ BRI gR1 A1
B! fISTell Suder avm & @awRn & S| o Tt 7 el T8 3 e asat 9 Q) 9,
IR, B AT 3713 °e fastelt B, § I oAl &1 W T2 o Area § SR ggl i e T8 g,
# I W TS A AR, Al 3T T BRI B H s R gy 6 a8 frae &
wd & forg, Rrarg & foy, oyagda & oy, $U & foy sifardd: fastell Sueier oxi| oy
P & U S T ATS-Igd U B, IUH WA H B BT IAGT DR D |

w1, S i Ao @t af o s 7 TEN gfed 96 Sude TS § $P
TS T 39 W B A8 fBA1 T iR Al fhaml & By d a1 o Ui ust gen gl By
1 B BN ST agd AR Al D1 e g1 R Iod WReR 7 bl & iy dE
H1 U1 a1 el fHAT 8, I I BRI BT JAThR Afderd HiY 11 B St T fhami &
TE & g B, 9 W BT YA HRATIT WY, R I $B 7 o v et G |

HEIRY, YTSTel Bl V0T Hehe A ST 81 dTell Bl TS 1d & P 3R HAM &1
etu @ 2 g1 U IR A o & fol U SnuTaehTels @rawe a1 SY iR RISt
@R AAT H U HRAT S| S AN TRE, [HAH 3R AOIGR B ad B 6, § 74 o]
I 6 @ 39 <9 A 9gd a9l A US @ 21 G BT Ao, B BT Wq Sffern H, ders
H O B g PR B, A8 AT B AN B, AT A B AR B, A8 A IA AGGR
@I T8 e 21 3afay # 39 Ae ¥ faed S g U @awen e 9y, S
oGl BT AT 18 R fel| fham o1 e, (A & $8a & Jodidd d ATAR DI
Ted Y e =ty
15.00 hours
AfhT AWR Bl W IR e, U BIs FaRAT MY B B HAGT gRI A= Al &
ST A4 B gerax 39 W ol e S 6 99 A9d @ W Ea I fra 9@ S
AU a4 W Wd § Wedl &, IFD! W e IR el |

U WeIed, § ofd # IS B oMddae W FHeAl @medl gl T8 a9 TER &
3MTdieharel IR @l Bl & b A7 W SAciparal Okl €, IS fHAM B B aRdlE PR o
gl fram W # wHd S 8, U9 R SHIT JEdT §, dfd U e & folg onR Swa!
3ig 45 g3 A1 IFD! W DI R B 311G ol & a8 @A et 21 saferg #§ =mgm e




07.12.2015 116

9 TRE A A Tl DI AKDaACAT BT AHAT B Bl GE 8, I aR8 I [paFi D A
IS B Ad W gfaa & foy ge e a1fegl S9 R I8 9ed daas 9 [ &y T8 ar
R WS B ST IR <9 & Yah-dITs b s & 3 A UREM © offhd 39 Jfad
@ Fald IR AR AN U 8 I o, Py WRDR 3N deb (A0 T80 B ug| 39 e H A
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SHRI M.B. RAJESH (PALAKKAD): Thank you Deputy Speaker Sir for allowing
me to speak on this important discussion ‘drought situation in the country’.

Deputy Speaker Sir, last week only, we discussed the flood situation in the
country and now we are discussing the drought situation. Even when we are
discussing the drought situation, the Southern State of Tamil Nadu has not yet
come out of flood and the neighbouring State of Karnataka is declared as drought
hit State.

In one part of the country, we are facing severe floods and in many other
parts of our country, we are facing severe drought. This is a peculiar thing.
(Interruptions)

HON. DEPUTY SPEAKER: You address the Chair.

SHRI M.B. RAJESH: I was wondering when this important discussion on drought
is taking place and eight States have been declared drought hit, four States are BJP
ruled States and I do not know why most of the Members especially from those
States are absent. Some hon. Members who are present also are not showing any
interest in this debate. I am sorry to state this.

Sir, this is a peculiar and strange situation. In one part, we are facing flood
and in other parts of the country, we are facing drought. The State of Karnataka is
a neighbouring State of Tamil Nadu and the State of Karnataka is declared drought
hit State and the State of Tamil Nadu is still facing floods.

I would like to share my personal experience as to how the whole country
and the whole people have shown their great consideration and solidarity with the
people of Tamil Nadu. On Saturday, I was participating in a fund collection
programme along with DYFI — Democratic Youth Federation of India activists in
the city of Cochin. When we took out to the streets for collecting funds, within 20
minutes, we could collect more than rupees one lakh.

Deputy Speaker, Sir, this is not because of the long standing brotherhood

between the two States — Kerala and Tamil Nadu but this is an example of how the
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people of our country come together at the hour of crisis cutting across caste,
religion and all other differences. This is a glaring example, shining example of
human solidarity.

Coming back to the issue of drought, 302 districts out of 676 districts of
our country are facing such a situation that successive crop losses are expected
even in the Rabi season. Eight States have already been declared drought.

Sir, the June-September southwest monsoon recorded a deficit of 14 per
cent compared to normal. It is the second straight year of shortfall in rain after
2014. So, there is a deficit of 12 per cent.

Sir, this year, out of 640 districts, 302 districts have experienced a shortfall
of 20 per cent compared to normal. The second consecutive drought year followed
by unseasonable rains that damaged our winter crops in March-April may cause a
fall in farm incomes. Farmers are already affected by lower prices of key crops
like wheat, paddy and cotton. Our country is faced with a poor winter crop as lack
of soil moisture and deficient north-east monsoon have affected the planting of
wheat, paddy and cotton.

Sir, according to a data released by the Agriculture Ministry a week ago,
rabi sowing is lagging by more than 18 per cent compared to the normal area,
planting of wheat is lower by 28 per cent, pulses is down by nine per cent and oil
seeds by 12 per cent. A failed winter crop would mean four consecutive crop
failures for majority of Indian farmers. This distress caused by repeated crop
failures is seen in rising numbers of farmers’ suicide. In Telangana, one of the
most affected States, 1713 suicides have taken place from June last year till date.
In Maharashtra, which is a BJP ruled State, according to an RTI response given by
the State Revenue Department, which I am quoting, “2234 farmers have
committed suicide between January and September this year.” I do not want to go
into the details of other States.

Despite manipulating the National Crime Record Bureau’s (NCRB) data to

show that the farmers’ suicide is actually coming down, the fact remains that the
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farmers’ suicide is increasing. The hon. Agriculture Minister is a nice man, very
down to earth person and I respect him. It is unfortunate, despite being a nice man,
the wrong ideology and policy carried by him forced even him to justify the
farmers’ suicide by saying that all those farmers who have committed suicide have
committed this because of love failure. Mr. Deputy Speaker, Sir, thousands of
farmers have committed suicide not because of love failures but because of failure
in their lives. That is why, they have committed suicide. So, this is the grim
situation we are facing today.

This situation could also push the agricultural growth to negative territory
from an already dismal 0.2 per cent in 2014-15. I came to see a statement from the
hon. Prime Minister that the Government is making all efforts to ensure inclusive
growth. If 60 per cent of our farming community and 60 per cent of our farmers
are left out of your growth trajectory, what kind of an inclusive growth can we
expect? The Prime Minister is talking about inclusive growth. On the other hand,
the farmers are committing suicide. According to the NCRB data, a farmer is
committing suicide in every 30 minutes. So what kind of an inclusive growth is
this? What is the response of this Government to this alarming situation? No
contingency plans have been put in place. The farmers are not even getting
appropriate compensation for crop losses.

I would like to know this from the hon. Minister while he replies. Out of
eight States, six have sought the Central assistance of Rs.20,000 crore. What is the
status of release of Central assistance? How much amount the Government has
already released? Despite affecting the agricultural growth rate, this will further
worsen the price rise.

In spite of galloping prices of pulses, the farmers are getting meagre of
Maximum Selling Price (MSP) and consumers are forced to pay more than five
times of MSP while the traders are raking in profits at the expense of peasants and
consumers. In the last two months, four million tons of pulses must have been

consumed on an average by the people of our country. If we assume that the
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farmers had received Rs.40 per kilogram given the prevailing prices of arhar, the
traders would have made a huge profit of Rs.180 per kilogram. Why is this
happening? The noted journalist and the Ramon Magsaysay Award winner, Shri P.
Sainath has written a book. The title of his Book is ‘Everybody Loves A Good
Drought’. It seems that the Government and its corporate friends love a good
drought. The corporate friends of this Government are making huge profits when
the country is hit by the drought.

Adani, Wilmar, Tata, Birla, Reliance, ITC — all these corporate agri-
businesses are major players in this sector and they are making huge profits at the
expense of farmers and consumers. Suddenly, the Government relaxes the norms
of stock holding only to benefit these people. These corporates, who have paid
large sums of money for election campaigns of the present Ruling Government,
are making 10 times profit for the help they had extended at the time of elections.
This is the handsome return on their investment.

Sir, I will be concluding in just two-three minutes. What is the response of
this Government to this alarming situation? No contingency plans have been
prepared. I agree that tackling flood situation is quite difficult. Though it can be
addressed, it is a bit difficult compared to tackle the drought situation. So, drought
can be tackled in a much easier way than the flood.

In addition to short term measures, the Government should take some long
term measures including enhancing public investment in agriculture. A major
share of public investment in agriculture goes to irrigation. But in the last 20-25
years, especially in the post-liberalisation period, since the Government has
increasingly withdrawn from public investment under various regimes, the
investment in irrigation is badly affected. Still, even after 68 years of our having
attained Independence, 60 per cent of our farmers are left at the mercy of
monsoon. Is it not a shame? This is because of neglect of agriculture at large and

irrigation in particular.
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The Government should release and provide immediately income support
to farmers, increase spending through rural roads and MGNREGS. This
Government has reduced budgetary allocation for MGNREGS. The Government
has unleashed an attack against MGNREGS. The Government should reverse its
wrong policies.

The farmers are not getting compensation even for their crop losses. There
should be a comprehensive insurance scheme for farmers. The present prevailing
insurance scheme covers only bank credit. That helps only banks. As part of long
term measures, a comprehensive crop insurance scheme should be formulated.

An important issue in regard to agriculture is lack of institutional credit.
National Commission on Farmers headed by famous agriculture scientist, Prof.
Swaminathan had suggested for providing institutional credit at not more than four
per cent rate of interest. On the previous day, I had asked a supplementary
question to hon. Finance Minister and he gave an evasive answer. The
Government is not ready to implement the recommendation of the NCF. I would
like to know specifically from the hon. Minister whether he will assure this House
that the Government will implement Swaminathan Commission’s
recommendations of providing credit to farmers at four per cent interest rate.

Sir, I am concluding. What is needed today is reversal of wrong policies
emanating from neo-liberal policies. The Government is always making tall claims
about ‘Make in India’ and making India a superpower. All these claims are being
made time and again. How can this country be made a superpower by leaving
behind 60 per cent of its population — farmers and agriculturists? So, my request is
this. The need of the hour is to put in place correct policies, and abandon and
reverse the wrong policies. I would like the hon. Minister to give an assurance
regard this.

With these words, I conclude and thank you very much.
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SHRI SUDIP BANDYOPADHYAY (KOLKATA UTTAR): Hon. Deputy
Speaker, Sir, the last day we discussed floods and in some way, drought was also
discussed. Today, in addition, more stress is being put on the issue of drought
which is appreciated. I do not want to go into making any allegation which makes
me appear as if I am trying to provoke or accuse the Government. It is not actually
that.

Natural calamities actually are not under the control of anybody. A natural
calamity can hit any part of the country at any time as it happened in your State,
Tamil Nadu, where Chennai city was hit by rains and floods in a big way.
Similarly, drought has also affected different parts of the country. According to
somebody, the ratio is 50:50 which means that 50 per cent areas of the country are
widely affected by drought. The main States which are affected by drought include
Maharashtra, Madhya Pradesh, parts of Karnataka, Odisha and few districts of my
State, West Bengal. There may be some other States also getting affected.

What is our observation? I asked the hon. Minister on the last day also
about the assessment of releasing funds. How is it decided? We know that
National Disaster Response Fund (NDRF) gives some amount of money to the
State Disaster Response Fund (SDRF) when flood, drought or any natural calamity
takes place, and this fund is allotted for the benefit of the commoners / affected
people and to take care of the area. But when a major disaster takes place, then a
Central team is sent over there; they discuss with the Government officials of that
State; they stay for 3-4 days over there and then come back to Delhi; and
ultimately fix up an amount, which is far from reality and truth.

I had mentioned the other day, and before me the AIADMK Member was
also accusing, that only 20 per cent maximum or even below the total amount
demanded is actually allotted. So, what is the actual process? Today, our Chief
Minister is arriving in Delhi within 1-2 hours. She is supposed to interact with the

Prime Minister on these issues.
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I had mentioned the other day that somehow it gives us a feeling that after
Independence the Eastern zone as such, namely, Bengal, Bihar, Assam, Odisha,
Tripura have become the worst-affected due to regional imbalances on the
economic side and West Bengal is the worst-affected in this regard. Somehow, we
feel that it is being targeted. We made a claim that the loan of Rs. 2,30,000 crore
of the previous Government has come on the shoulder of the present Government.
So, we have to be provided with some special package, but there is no response
anywhere from the Central Government.

Floods have affected West Bengal in the month of July and drought has
affected West Bengal in the month of August in the Districts of Bardhaman,
Purulia, Paschim Medinipur and Bankura. Naturally, the State Government has
sent a report, but no money has been released yet as per the letter written by the
hon. Chief Minister of the State to the Government. But we feel that the affected
people are trying to find out as to how they can survive and maintain their
livelihood. It is not possible for a State Government to take the challenge of such a
disastrous situation. We are all aware as to how much the States are affected
through natural calamities. Let us give hope to the farmers and commoners, that is,
those who are involved in farming that they should be given the facility of waiving
of bank loans and some positive announcements have to be made from the House.

Repeatedly, we have made fervent appeals at different times that crop
insurance can be one of the major reliefs to those farmers who are affected by
flood, drought or by any type of natural calamities. Sometimes, calamities affect
us in different names. In Bengal, there was a severe cyclonic storm by the name
Aila, which was disastrous. The same is true with Tsunami, which comes in
different names. These types of storms cause ruin everywhere and nobody can
assess to what extent these storms can destroy the economic structure of a State. It
is not possible for a State to tackle all these things and, therefore, the Central
Government has to rise to the occasion. Crop insurance issues are to be certainly

looked after by the Central Government. As they send representatives to assess the
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loss when a disaster takes place, similarly, they should send representatives earlier
to ascertain the percentage of farmers who have been covered by crop insurance
policies. Let there be an understanding with the State Government. A central team
can go and make an assessment of the number of farmers who have taken loans,
and the number of farmers who have to be provided with bank loan waiver
facilities on priority. It is not a question of any accusation or any allegation.

15.31 hours (Shri Hukum Singh in the Chair)

Eight States have been affected by drought. Which State is being run by
which Government, I do not want to mention that. Sufferers are always sufferers.
Whoever may be the affected person is an Indian, he is a farmer by profession, and
his matter should be taken up firmly. The Government should rise to the occasion
with a transparent outlook. The Government should rise to the occasion with a
positive outlook, farsightedness and a positive plan. They should say that this is
our plan and this is the positive way in which we are going to deploy it. There are
many Central schemes to give protection to people when they are affected by
floods, drought or any other type of natural calamity. There are different Central
projects. But how many of them are actually being implemented? Members
become concerned and they feel that this is an important issue to be discussed on
the floor of the House with the expectation and hope that the Government would
give a positive signal so that the affected people can feel that some positive results
are coming of the discussion on the floor of the House. It is not a question of a
mere debate to which a reply is to be given by the Minister so that we could feel
that we are discharging our responsibilities.

The time has come when this issue needs to be given a positive dimension.
People want to see that these discussions and debates are result-oriented with
positive directions being given. They should give some hope to the affected people
and also it should give some positive hope to State Governments. It is time to
make a very positive, planned system. After our Independence, we had our First

Five-Year Plan, followed by a Second Five-Year Plan, Third Five-Year Plan and
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so on. In such a way, we should decide which are the cases to which we will give
priority in order to build our new and free country. Pandit Jawaharlal Nehru had
that farsightedness and managerial efficiency and he implemented these things
with a vision. Therefore, the Ministry of Agriculture must have a very positive
vision and, after it is tabled, that vision should be discussed and debated so that
some positive results can come out of it.

The hon. Minister is a very responsible person. I urge upon him to take up
all such issues, including our sentiments, which we have been repeatedly saying
that the Eastern Zone is the worst affected amongst all the Zones. While other
parts of the country are being taken care of or are being looked after with very
positive outlook, somehow these States are being neglected every time by every
Government. At this juncture, West Bengal is facing a huge financial crisis due to
a huge loan of more than Rs. 2,30,000 crore which was taken by the previous
Government. On one side, that loan is being repaid, and on the other, the
developmental works are also being implemented. With such a condition, we
request the Government to intervene on such issues. Let them come up with a
positive reply so that the people of Bengal and of the whole country can know that
a positive discussion has taken place. We would feel at least some relief after this

debate.
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SHRI BHARTRUHARI MAHTAB (CUTTACK): Sir, it was very kind of the
House to discuss on agriculture, on distress of farmers, on distress of our agrarian
economy separately though earlier it was tagged in together with the discussion on
floods. The House took that decision and the Government relented. That was a
very good sign that the House is giving to the nation in this Winter Session.

More than fifty per cent of our districts have been affected by drought.
When we say more than fifty per cent have been affected by drought, it varies in
degree. Because of scanty rainfall, somewhere it was less than 20 per cent,
somewhere it was less than 60 per cent. Where it was less than sixty per cent,
hardly we can have any Rabi crop in those districts because the moisture in that
soil has totally gone away.

Our Odisha Chief Minister Shri Naveen Patnaik had first written to the
Prime Minister on 20" of November relating to the serious drought situation in
Odisha. A High-Level Inter-Departmental or a Ministerial Committee visited our
State on 3™ of December. They went to four districts namely, Nuapada, Kalahandi,
Bargarh and Bolangir in two groups. They held a meeting on 5™ December just a
day before yesterday. They have come out with a statement that the drought
situation which we conceived might have happened in Odisha is far more serious.
They went to the place. I tell you that when most of these inter-Ministerial officers
visit the field, when they go to the farmers’ field, when they visit the farming land
and when they come back to the State capital, somehow or the other they tell the
truth. But ultimately when they come to Delhi, when they give the report to the
Central Government, when another meeting takes place, -- that is also Inter-
Ministerial meeting, I would say that our good friend the Agriculture Minister Shri
Radha Mohan Singh will not take it amiss — his Ministry has very little say. Shri
Sudip da was asking a question as to how things change. Things change because
ultimately it depends on Finance.

I am sorry to mention here that neither anybody from the Ministry of Home

Affairs is present here nor is there anyone from the Ministry of Finance. That is
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why when we were discussing about calamity relating to floods, we had insisted
that let us have this discussion on drought separately thinking that at least
somebody from the Ministry of Home Affairs and the Ministry of Finance would
be taking down notes and can intervene in this matter. We hope, when this subject
will be taken up tomorrow — after 4.00 p.m. we are taking up certain Bills — let our
able Agriculture Minister impress upon his colleagues also to come here and also
intervene in this discussion because this is a very serious issue. For the first time
in India consecutively rabi crop has failed, kharif has failed, again rabi has failed,
and again kharif has failed. Four crops have failed, repeatedly, consecutively. And
again, a large part of our country is going to have a failed rabi crop. Sowing will
not take place. That is our concern. That is why a concerted effort of the Central
Government bringing all the affected State Governments together to find out as to
what more major steps need to be taken has to be worked out.

Sir, in 2013 and 2014 the crops failed in Odisha consecutively. Severe
cyclones affected us. Phailin and Hudhud affected us in 2013 and 2014. As it
usually happens, these cyclones were followed by heavy and incessant rainfall that
caused flash floods. The devastation caused by these two cyclones was beyond
imagination. It was due to the enduring preparedness that thousands of lives and
properties could be saved, and that was applauded even by the international
bodies. However, the people are yet to make good of the losses caused to their
livelihood. While the people are yet to recover from the shock of the above two
major disasters, scanty rainfall in the current year has led to a drought situation in

Odisha.
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Odisha faced a severe drought in 1966. It was a famine-like situation. The
then Prime Minister had gone to Kalahandi and Nuapada. A similar situation is
gripping Nuapada now. A drought being a slow onset and crippling disaster, its
effects are felt by the people for a considerably long period of time. The primary
loss due to drought though is on agriculture, acute shortage of water till the
monsoon next year will bring many associated problems including shortage of
water for drinking and other uses, food shortages, malnutrition and health hazards
for both humans and livestock.

In this context, Sir, Odisha Government has given an interim memorandum
followed by another additional memorandum which amounts to Rs.2,200 crore.
Odisha Government has demanded funds on six counts: agricultural input subsidy
Rs.927.779 crore; conversion of crop loans amounting to Rs.912.66 crore; revival
of minor irrigation projects both lift and flow Rs.52.49 crore; provision of fodder
and medicine etc. Rs.72 crore; strengthening fodder resources Rs.9 crore; and food
assistance relief — Rs.200 crore; and emergency drinking water supply — Rs.24.78
crore. It amounts to Rs.2,199.66 crore.

One may say, as Sudip-da has just now mentioned, that there is a State
Disaster Response Fund, why do you not use it? As per the recommendation of the
14™ Finance Commission, the corpus pertaining to Odisha for 2015-16 is Rs.747
crore. Out of that, the State’s share is Rs.186.75 crore and Central share is
Rs.560.25 crore. Out of this, Rs.343.5 crore was received towards first instalment
of Central and State share. Besides, Rs.23.41 crore was available in the SDRF
account as opening balance as on 1% April 2015. I am explaining this because here
is an example of how actually the accounting happens in Delhi. As such, the total

fund available in SDRF account as on 20" November, 2015 was Rs.396.918 crore.
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In the meantime, expenditure has also occurred to the tune of Rs 440 crore
for disaster response measures. The balance in SDRF has become Rs (-) 44.042
crore? There are some criteria: 25 per cent of the first instalment of the corpus of
the year has to be reserved for capacity building activities; procurement of search
equipment is 10 per cent; State-specific calamity is 10 per cent. Then the net
balance in the SDRF corpus comes to Rs (-) 110 crore. How do you tell us to have
our State response fund and utilize it?

This is the case of Odisha. Similarly, it must be happening in West Bengal
and Tamil Nadu or in any other State where calamity is striking or where the
drought is there. This is the position. No State has money. Rather, it is running in
minus. That is why my plea to the Government is, somebody from the Finance
Ministry should be present here. Finance Minister should respond to this. This is
the situation. Why should we not get what is our due? If hon. Members express,
as Mr. Satpathy the other day had expressed his anguish and said that step-
motherly attitude still continues to be shown by this Government, can one say that
it is atishayokti?

This year has been a very bad year for the farmers. Continuously, farmers
are facing the wrath of nature. If one crop fails, they can wait for the new crop.
But continuously after monsoon, crops were destroyed in 2013, rabi crop failed, in
2014 Hudhud hit us and then rain also failed. Now the southwest monsoon has
also failed. How can farmers survive? They have lost hope. As there is very less
moisture in the soil now, I wonder whether this rabi season will bring any hope
either. This is the biggest challenge before the Government to provide some
income support to farmers to survive. As short-term measures, compensating
farmers for crop damage and waiving interest on crop loan be done immediately. I

urge upon the Government to come up with effective crop insurance scheme.
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There are three or four issues which I would like to flag here. The major
issue is relating to the crop loan. Insurance part is another major issue which I
would come to later, but today what is the position? There has been a new norm
which has been framed by the Government and this new norm is the removal of
difference between direct and indirect classification in agriculture credit, though
18 per cent of bank loan that is going to agriculture has not been changed. This is
a direct blow to provide credit to farmers. That 18 per cent is there but there was a
direct and indirect provision of providing loan. Indirect finance was restricted to
4.5 per cent of ANBC while at least 13.5 per cent was mandated to be given
directly to farmers. Now, that restriction has been lifted. What has happened? It
has been made wide open.

Farm loan, agriculture infrastructure and ancillary activities- these are the
three criteria by which loan can be disbursed. So, you leave it to the bank
manager or the bank to decide whether you are providing loan directly to the
farmer or for infrastructure or for ancillary activities. So, the direct benefit that
was going to a farmer from banks which was there since 1969 has been done away
with. That is one of the major reasons why farmers are now running for liquid
money or short- term loans to money-lenders or other persons. From there, they
have to procure loans at a higher rate of interest. This needs change at a higher
level. At the level of the Ministry or at the Cabinet level, take a decision on this
aspect.

In 1996, the RIDF was created; any bank which will not be providing 13.5
per cent or 4.5 per cent to agriculture, that amount would be deposited with RIDF
for rural development. A large number of banks do this. They park the money with
RIDF, with NABARD. Ultimately in a roundabout way it may be helping the
rejuvenation of rural areas but farmers are being denied credit.

Today, the present norm says — I would like to touch upon another aspect —
that credit to small and marginal farmers is to be achieved in phases, that is, by

March 2016, it should be seven per cent and by 2017, it would be eight per cent.
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This has to be ensured. Now the new Government has come. This is the assurance
which the Government has given but there is no guarantee that even these low
targets will be achieved. We will be discussing it after the Budget is placed next
year. We can take stock of it in April but this is not going to be achieved because
the RBI data says that by March 2013 only five per cent of the credit to small and
marginal farmers has been given.

The larger issue here is in 2010-11 there were 2.48 crore small farmers, that
is, about 17.93 per cent of the total holding; there were 9.28 crore marginal
farmers, which 1s 67.10 per cent of the total holdings. Together, small and
marginal farmers account for 85 per cent of the total agricultural land holding of
the 3.83 crore agricultural holdings in the country; and how much credit are you
providing to the farmers?

Everybody is concerned that farmers’ suicides are taking place. There is a
crisis in agriculture; there is an agrarian crisis in this country. Pauperisation of
farmers is taking place. ... (Interruptions) There are five other points which I want
to mention here. ... (Interruptions) This is happening basically in those areas
which were at one point of time before the Green Revolution actually were the
granary of the country. It is the eastern part of the country, the eastern India. When
you read the records of British India, it was the eastern India which was providing
food to the Indian basket but today this is the position!

What has our Government done in Odisha? Credit is now being provided
because the Central Government is giving subvention and the Odisha Government
is also giving subvention. We are providing it at one per cent interest to the
farmers and that is why we expect support from the Central Government when
credit is being provided.

Another issue is there relating to the NREGA. As has been mentioned by
Shri Scindia who initiated the discussion, the Odisha Government, as has been
guaranteed by law, has guaranteed 100 days’ work on demand because we are

facing a serious drought condition, the Odisha Government has extended the 100
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days’ guarantee to 150 days. The remuneration or wage rate for unskilled labour in
Odisha fixed by the Government of India is only Rs. 174/- the State Government
is providing another Rs. 52 in addition to what the Central Government has fixed.

AT WU 2 3T & AT GG el aTsd ¢
2 WPER Aga @ W IS 4§ et § & g e & forgl Out of 30 districts, our

23 districts have been severely affected. The State Government is providing
another Rs.52 in addition to Rs.174 which brings it to Rs.226 per person per day.
We do not want funds for this. Our Chief Minister has written to the Prime
Minister that an enabling provision be made under MGNREGA, because money is
now being transferred to their accounts, so that the State Government can provide
this extra incentive to the workers, so that this money can also flow to their
accounts. Further, the wage rate under MGNREGA fixed for Odisha should be
increased to Rs.200. That is what our Chief Minister has asked for.

I come to the other aspect which is relating to crop insurance.
HON. CHAIRPERSON: Kindly conclude your speech in one minute.
SHRI BHARTRUHARI MAHTAB: Sir, crop insurance will take some more time.
I would say that the system of crop insurance has evolved through five-six years
time. UPA Government had a crop insurance system which it subsequently
improved. As was said, the crop insurance is now linked with the money that the
farmer takes from the bank. It is linked with the credit and it has very little to do
with the crop loss. That is where actually the farmers are facing the trouble. Until
and unless the insurance premium that one has to pay is minimized and the total
responsibility is taken by both the Centre and the State, farmers will always be in
trouble.

We need an effective crop insurance programme to mitigate the risk faced
by the farmers. It should be the first line of defence. An insurance product where
compensation does not kick in soon after calamity is of little use. China’s

experience with crop insurance holds important relation for India. India has both
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private and public insurers who offer crop insurance but it needs a more pro-active
Government.

Sir, RBI’s June 2015 Financial Stability Report says that the coverage of
agricultural insurance still remains low as only 4 per cent of the farmers have crop
insurance. [ would like to draw the attention of the House towards a serious
supply side constraint, which is adverse claims to premium ratio. Crop insurance
scheme from 1999-2000 to Rabi 2014-15 have mopped up a premium of
Rs.25,760 crore but paid claims of Rs.47,785 crore. This demonstrates the flawed
design.

Recently, on 1% December, the Minister for Agriculture and Farmers
Welfare while replying to a Starred Question on National Crop Insurance
Programme has specifically stated, by citing the drawbacks, flaws which need to
be improved, that the Government has initiated the process of modification of
existing crop insurance scheme. I would be happy, the House would be happy to
know what the Government is thinking. What new measures you are going to take
as that will be the first line of defence to protect the farmers from natural disaster
like drought. Here, it should provide support to the farmers the moment the crop
fails. He should not have to wait for three or eight months and be at the mercy of
some officers, some people who will go and make a survey for the insurance
company. And, as for interest subvention has come down to one per cent, [ would
urge upon the Government that if you make it only 1 per cent that a farmer has to
pay relating to insurance, that will be a great service for the farmers.

HON. CHAIRPERSON: Shri Mahtab, at 4.00 o’clock the next Bill has to be
taken. Please conclude now.
16.00 hours
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Benefit Programme was the last mile support mechanism provided by the
Government. What has happened? One instance is that in 2012-13 Odisha was
provided only Rs.14.82 crore. It was related to the Ministry of Water Resources.
This year, in 2015-16 Budget, AIBP has totally been relegated to the background.
We have to charge our ground water. The State Government made a budget
provision of Rs.1889 crore in 2015-16, of which Rs.13.17 crore have been allotted
for major and medium irrigation projects. The Central share provision of the State
relating to 2015-16 has not been released. If this is the position, how can we help
the farmers?

HON. CHAIRPERSON : Kindly conclude now. You have taken more than 27
minutes.

SHRI BHARTRUHARI MAHTAB : Sir, more than 23 districts of ours have been
affected. Out of four crore people of Odisha, more than three crore people have
been affected. The problem is that drought is very serious because we have to
wait till monsoon. Till rain comes, we have to develop our lift points. We have to
provide drinking water where the ground water has come down. More tube wells
have to be sunk. The Ministry of Rural Development has to come in a bigger way.
It is not the question of providing seeds only for Rabi crop. 1 think a
comprehensive discussion is necessary.  That is why, I would say that the
Government should discuss and come out in the ensuing supplementary budget in

support of drought affected farmers.
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As I had said earlier, the Minister of Finance, Minister of Home Affairs,
Minister of Water Resources and the Ministry of Rural Development also should
come and intervene. They should not leave it only to the Minister of Agriculture
because this is a greater issue. Now the House is in session and now is the time
where concerted effort both by the Centre and the respective State Governments
has to come in.

I was not thinking of saying this but when flood occurs and when cyclone
happens, it is seen as the affect is immediate, but when drought affects, it acts like
slow poison. That is why the concern of the House should get reflected and
adequate provisions should be made especially relating to the insurance sector and

also to providing credit through banking institutions. Thank you.

SHRI K.C. VENUGOPAL (ALAPPUZHA): Sir, the Government must ensure
that... (Interruptions)
HON. CHAIRPERSON : You have already raised it.

... (Interruptions)
SHRI KALYAN BANERJEE (SREERAMPUR): Sir, you may give some
instructions to the Government from the Chair.
HON. CHAIRPERSON: The debate will continue tomorrow.
SHRI K.C. VENUGOPAL : Sir, the Home Minister and the Finance Minister...
(Interruptions)

HON. CHAIRPERSON: Nothing will go on record.

... (Interruptions)...

* Not recorded.
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16.06 hours

HIGH COURT AND SUPREME COURT JUDGES (SALARY AND
CONDITIONS OF SERVICE) AMENDMENT BILL, 2015 — Contd.

HON. CHAIRPERSON: The House will now take up Item No. 21 — High Court
and Supreme Court Judges (Salary and Conditions of Service) Amendment Bill.

Dr. K. Kamraj to continue.

DR.K. KAMARAJ (KALLAKURICHI): Hon. Chairperson, Sir, in continuation of
my speech in the discussion on the Bill, I would like to submit that in response to a
Writ petition in the Supreme Court, the hon. Supreme Court has delivered a
judgment directing that the pensionary benefit ten years practice as an advocate be
added as qualifying service for judges elevated from the Bar with effect from 1%
April, 2004 for the High Court Judges and also as in the Section 13A of the High
Court and Supreme Court Judges (Salaries and Conditions of Service) Amendment
Act, 2005.

Further the Supreme Court also said that the experience and knowledge
gained by a successful lawyer at the Bar can never be considered to be less
important from any point of view vis-a-vis the experience gained by a judicial
officer. Such a discrepancy does not exist in the law governing salaries and service
conditions of Supreme Court Judges.

In this amendment certain provisions of Government of India Act 1935 are
omitted. Certain provisions regarding the courts in the pre-Independence era are
removed. Many outdated clauses found the earlier Act are omitted and some of the
clauses are modified and substituted with appropriate terms so as to make the Act
effective and updated in accordance with the current provisions in the High Courts
and Supreme Court Acts.

Sir, after retirement the judges of the High Courts cannot practice in the
Court where they were working and they have to do practice only in other High

Courts or the Supreme Court. When compared with the lawyers, whether in
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individual practice or in law firms, there is no dispute that judges are grossly
underpaid. Inadequate judicial salaries, especially when compared with those that
the lawyers are earning deter many young and talented lawyers from taking up a
seat on the Bench when offered. The most productive and highest earning period
of a lawyer’s life is usually between the ages of 50 and 70.

At present there are many vacancies in the High Courts. Out of a sanctioned
strength of 1071, that is, about 35 per cent of posts of judges of High Courts are
currently vacant. It is also perhaps a reflection of the fact that the post of a High
Court Judge requires a monetary sacrifice that it deters talented and honest lawyers
from taking it up.

This minor amendment, brought in accordance with the judgment of the
hon. Supreme Court of India, will benefit the retired judges of High Courts and
Supreme Court and also encourage the talented and service-oriented advocates to
take up the post of judges in the High Courts and the Supreme Court.

Hon. Chairman, Sir, I would like to bring to the knowledge of the hon. Law
Minister the fact that the Bill which has been circulated contains a lot of errors in
the annexure about the amendment they are making in the High Court and the
Supreme Court Judges (Salary and Conditions of Service) Amendment Act, 1958.

The parts which are going to be modified or omitted are not found in this
Bill. Some Sections of the Act are also not found in the Annexure circulated along
with the Bill.

16.11 hours (Shri Anandrao Adsul in the Chair)

I would like to inform the hon. Minister also that of late, the Bills which are
circulated to the Members contain many errors and omissions. Some of them are
corrected by way of corrigenda which is again followed by another corrigenda for
correcting errors. The new Members find it very difficult to understand the
provisions of the Bill and the purpose of the amendment which is sought to be

made.
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Hence, I would request the hon. Law Minister to circulate Bills without
errors and also print the complete Bill with complete bare Act which will be
amended so that reading and understanding the Bill will become easier for the
Members.

The Government of Tamil Nadu headed by the hon. Chief Minister,
Puratchi Thalaivi Amma is second to none in extending all facilities to the Judicial
Administration and the High Court.

The Government must consider the long pending demand of the Madras
Bar and the people of southern India for establishing a bench of Supreme Court in
Chennai to cater to the legal needs of the people living in the Southern States of
India. ... (Interruptions)

SHRI S.P. MUDDAHANUME GOWDA (TUMKUR): Be generous to make it at
Bengaluru. It will always come to your rescue.... (Interruptions)

DR.K. KAMARAJ : Chennai is the ideal place for the whole Southern Region. I
also concur with the idea of setting up of Regional Courts in Eastern and Western
Regions.

It is a phenomenon that is being witnessed in these days that the High
Courts and the Supreme Court are flooded with Public Interest Litigations.
Despite the Supreme Court coming down heavily on motivated, self-centred,
private and personal interest ligitations disguised as Public Interest Litigations,
such personal interest litigations continue to hound the Courts. Much of the court
and Government servants time get wasted by these frivolous petitions. The
Government must address this problem with a suitable legislation.

The Parliament, in its wisdom, passed the Constitution (Ninety-Ninth
Amendment) Act, 2014 to propose the National Judicial Appointments
Commission for the appointment of judges to the higher judiciary in India.

The Constitution Bench of the Supreme Court had struck down the law on

the ground that it is violating the basic feature of the Constitution. As a result of
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this, we do not have a credible and foolproof system for appointment and transfer
of judges of the Supreme Court and the High Courts.

I urge upon the Government to bring about a new and credible National
Judicial Appointments Commission Bill with a provision to set up a State-level
Judicial Appointment Commission for the appointment of High Court judges as
demanded by our hon. Chief Minster, Puratchi Thalaivi Amma.

In conclusion, the amendment in this Bill brings in the principle of One
Rank One Pension for judges of the Supreme and the High Courts. Our Party,
AIADMK, welcomes the amendments made by the High Courts and the Supreme
Court Judges (Salaries and Conditions of Service) Amendment Bill, 2015.
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SHRI TATHAGATA SATPATHY (DHENKANAL): Sir, I thank you for giving
me this opportunity to speak on the High Court and the Supreme Court Judges
(Salaries and Conditions of Service) Amendment Bill, 2015.

It is interesting to read the Statement of Objects and Reasons. The first
paragraph of the Statement of Objects and Reasons says:

“With the passage of time, certain provisions in the aforesaid Acts
have become spent and outdated.”

The last line of the first paragraph says:

“Some of the provisions relating to the determination of leave
allowances of judges in both the Acts needed to be simplified.”

We all know that the birth of this Bill took place because the Supreme
Court asked the Government to review the salaries and pensions of the Supreme
Court judges. We all know that our judiciary is under tremendous strain. I am not
sitting in judgement of the judiciary. They are judging all of us. They are even
judging the House, which is the voice of the people. Decrying or negating the
NJAC is not only a slap on the Government or the House but also a slap on the
face of the people of this country. It is a very sad event. All of us are concerned.
Those who think for this country are concerned because it is not just those few
judges who took the decision, it is a mindset which is gaining predominance in
this country.

There is no doubt that judges should be very well paid. That is the only way
you can stop all these rumours and all these falsified claims that are circulating in
the open society today that our judges are corrupt. These false things must be put
an end to. Nobody can claim that our judges are corrupt. So, it hurts all of us when
we hear that from the junior most judiciary up to the highest, the Apex Court, the
rich, the wealthy and those who have reach, who have the power, get away with

everything.
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I remember that when a big industrialist’s name featured in the Nira Radia
tapes, he went to the Supreme Court on a Monday, saying that no further leakages
should be permitted of the tapes. The hearing took place on the Wednesday of that
same week. The judgement came out that same Friday, that week’s Friday, the last
working day. The judgement said that we stop all publication of further leakages
of Nira Radia tapes involving this very well-known big industrialist of Mumbai.
Interestingly, the next day, two magazines, ‘Close’ and ‘Inward Looking’
published further data on the Nira Radia tapes. So, two things came to mind of the
public and to me, as a humble citizen of this country, that people have reached a
stage where they wish to defy the Supreme Court just because the Supreme Court
did not give a judgement that was acceptable to the people. So, in a democracy
people are definitely supreme.

Here, we are addressing a problem, as far as I understand this Bill, which is
slightly complex. There are two streams through which people are coming up as
judges. One is from the junior judiciary, subordinate judiciary. They are coming
up from the JIMFC, SDJM, CJM, District Judge and then they become High Court
judges with seniority. There are other judges who do not climb the tree but pluck
the fruit from the top of the tree. They come up because of certain other abilities,
like they are good practitioners in the Bar, their income tax returns are good, etc.
Therefore, they come straight up without going through the grind and enter the
High Courts or sometimes they even probably do so at a higher level.

The problem that we can perceive is that, let us assume a young LL.B
graduate, who could have very easily joined the Bar and maybe could have
excelled as a lawyer, made a neat package and would have lived a happy life.
Instead, in a very contorted manner, he joined the judicial service — he “sacrifices”
his youth — to dispense justice, becomes a judge or becomes a magistrate and then
a judge, and we expect absolute honesty, absolute efficiency and we think that he
will dispense with justice because the subordinate judiciary is the real justice

dispensing system that really touches the people. So, to give him credit, in the
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present situation without this Amendment, he was getting a higher pension when
he retired than his compatriot who joined the judicial service at a higher level
because of his ability or because of his practice as a good lawyer or because of his
influence, some God Father picked him up and made him a Judge which we also
know as happened in many High Courts. Now, this Bill tries to equate them by not
making this line which has come up through the grind go up but, instead, adding
ten years as bonus service period for that Judge who has not come through the
grind. This, I personally feel, is unequal and unjust. In a justice system, you cannot
do something which is unjust to those young people who join the judicial service.
Just because they did not practice or just because they do not have a God Father at
a higher level does not mean that they should be deprived of the pensionary
advantage which they have over somebody who has made a lot of money while
being in private practice.

Sir, the High Court and the Supreme Court Judges (Salaries and Conditions
of Service) Amendment Bill should have also taken into account that why not
make the Central Government pay the salaries of the High Court and the Supreme
Court Judges. Now, what happens is suppose the hon. Minister’s State of
Karnataka sends a Chief Justice to Odisha. The gentleman or the gentle lady
retires from service as the Chief Justice of Odisha. Then, his or her pension will be
a burden on the State of Odisha. So, instead of burdening the States with a service
that you think of is All-India level — because the Chief Justice is transferable
across the States — the Government should take up the responsibility because they
are not IAS officers. They do not have a State cadre. So, the Government of India
should take up the responsibility of paying the pension. While they are in service,
the salaries can be paid for by the relevant States but their pension should be borne
by the Central Government. If you do that, then, what you do as the High Court
and the Supreme Court Judges (Salaries and Conditions of Service) Amendment
Bill will be much more acceptable to the people. We were given by one hon.

Member last time when we were discussing this Bill an example.... (Interruptions)



07.12.2015 144

HON. CHAIRPERSON : Please conclude now.

SHRI TATHAGATA SATPATHY : No, Sir, I have just started.

HON. CHAIRPERSON: Only six minutes are there.

SHRI TATHAGATA SATPATHY : All right, Sir, I will come to a few points. I
will wind up.

There is a saying in English: “Give peanuts and you get Semians.” So, Sir,
let us not give such low salaries to our hon. Judges that they are tempted to go into
acts which are not acceptable to society.

Sir, all the 24 High Courts in the country have 44.5 lakh pending cases.
The lower courts across the country have 2.6 crore pending cases. If you see, out
of these, most of them will be civil cases. Out of the 44.5 lakh cases in all the 24
High Courts, I would say that 34,32,493 are civil cases and 10,23,739 cases are
criminal cases. So, my suggestion is that come up with a Bill such as the Uniform
Civil Code whereby a lot of these civil cases could be disposed of with speed and
justice could be meted out to the people. Those who are in need of immediate
justice will be better off. Again, I would refer to an old adage: “Justice delayed is
justice denied.” In India, many of our lawyer colleagues believe that justice
delayed is justice delivered because the more number of dates, the better it is for a
section of the people. Time is also the best healer. A lot of lawyer colleagues are
here. I do not think the Chairperson is a lawyer, therefore, I am saved by you.
Thank you so much. A lot of lawyer would be very perturbed that this is a court
that does not suit anybody. So, I beg pardon from them. But I think simplification
of the law is the first primary responsibility of the Government of India.

The second is that the subordinate judiciary in this country must be
strengthened. Government jobs are no more attractive. Nobody wants to get to
Government jobs unless they call it uppari in Oriya, meaning if somebody is not
dropping over and above the dome, it is no more attractive. You are a man of the
field. You go to the people and you see the plight of the people. A case filed

against a family destroys the whole family; destroys the peace; destroys their
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economy. This happens only in India because of justice delivery system has
collapsed at the lower lever.

Sir, the High Courts and especially the Supreme Court is inaccessible to
most people. If you go to the States, and if you find out from those who are
convicted and are in jail, many of them are jailed at the SDM level, at the most,
the District Judge level. They do not have the wherewithal; they do not have the
financial prowess, the strength to come up to the High Court, forget the Supreme
Court. At that level, we have to address the problems of the subordinate judiciary,
make that stronger, make that more attractive so that you can demand that if you
are getting better pay, do not accept inducments, and be honest, and be speedy and
deliver justice at a pace that will amaze the same country.

I think, this Minister is a progressive Minister and a thorough gentleman. I
do not know why they took him out of Railways; I was hoping a lot that he would
do wonders in the Railways. But he is a man who can actually change the system.
Here is an example. And you can do it. We have full confidence. I am sure the
House would back you, if you think about the subordinate judiciary and bring
about changes. No matter who shouts, we will support you if you bring in changes.

Thank you so much, Sir.
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DR. RAVINDRA BABU (AMALAPURAM): Hon. Chairman, Sir, thank you for
giving me the opportunity to speak. Whatever the Supreme Court says, it becomes
the law of the land. The Supreme Court has already ruled the hiking of the
salaries of the High Court Judges and also an addition of 10 years’ service. What
is left for the Parliament to approve this? When 10 years’ service is already added
and salary is already hiked, is there anything left with the Parliament?

There is also one reminder, that is, the principles of natural justice. There
are two cardinal principles in the principles of natural justice. One is audi alteram
partem which means nobody should be condemned without being heard. Another
1s nemo judex in causa sua which mean nobody can sit in judgement of his own
case. | would ask whether the judgement given by the Supreme Court in the High
Court Judges case 1s not contravention of the principles of natural justice. If that is
so, if that is not, when the MPs were raising, were seeking the hike of their
salaries, there was a hue and cry in the public. It is because, we are publicly
accountably every day. Whenever | go to my constituency, people always gherao
me, ask me, what is that [ have promised and what is that I have given. Every day,
I am accountable as far as the Session is not there. When Session is there, I am
accountable every weekend. That accountability is missing from the Judiciary.
They give judgements — I do not know — like in vacuum, not being accountable to
anybody. Whenever a progressive legislation is made in this august House, they
strike it down on the ground of ultra vires.

I will give one example of Nagaraj case on SC/ST reservation in the
Supreme Court. They have upheld the 81, 82" and 83™ Amendments but, while
upholding the Amendments, they have introduced another concept of three
systems, that is, efficiency should not come down by virtue of reservation for
SCs/STs, there should be proportional representation and also backwardness. All
these three silly reasons inserted in the Nagaraj case led to 117" Amendment
which had been passed in the Rajya Sabha but it could not be passed in the Lok
Sabha.
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These types of judgements delivered by the Supreme Court are stopping the
progressive legislations of this august House. We are accountable to the people;
Judiciary is not accountable. So many times, they have interfered in the
functioning of the august House. As my senior colleague Satpathy said, the
people of the country are supreme. The collective will of the people is in
Parliament. This is Lok Sabha. We are supreme means the people are supreme.
People have every right to do whatever they want to do. Why should Judiciary
interfere in the will of the people? I ask the Judiciary: Where is the question of
interfering in the will of the people? We are accountable for five years. I may get
unseated. I may become pauper or anything but the Judiciary will continue like a
white elephant. They will do what they want. I want our Law Minister to make
some suggestions or amendments in this Bill to fix some accountability because
autonomy without accountability will destroy the very nature of this service. This
service should not be destroyed. Judiciary has done a lot of injustice to this
country. We have been paying heavily. For example, they have introduced the
concept of basic structure. The basic structure was never spelt out by Dr.
Ambedkar in our Constitution. But in the 42™ Amendment, they have introduced
this basic structure by Golaknath case. Though there is a provision to amend the
Constitution yet they are stopping the amendment power by introducing the word
‘basic structure’. I totally object to this. This august House, which is the collective
will of the people of India, should be supreme. If we make any bad law or
legislation, let the people call us back; let them defeat us; and let them elect a new
Government. There is an adult franchise. There is a provision in the Constitution
that people can use their adult franchise in every five years. There is an in-built
mechanism. The Judiciary should not interfere.

In the Bill a period of ten years is added to the service of a Judge for
availing the pension benefits. Why do not we introduce such things for SCs and
STs? There are no judges from SC and ST communities in the Supreme Court and

the High Courts. Let this ten years of service be added in the service of SCs and
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STs also so that they may also get the benefits. About 352 posts of judges are
lying vacant in the High courts and the Supreme Court. I request the hon. Minister
to make some provisions in this Bill for SCs and STs.

Social justice is the main plank of this NDA Government. Social justice,
justice to the poor, justice to the underprivileged and justice to the underdogs is
the pledge of this Government. We should deliver our commitments through these
types of legislations. Judiciary should be curtailed to the extent that they should
not interfere with the legislation made in this august House. The collective will of
the people should prevail upon any judicial pronouncement. That should be the
main goal of this Bill. Just increasing the autonomy and salary does not justify the
Judiciary.

We have seen, there are so many cases of corruption and nepotism in the
Judiciary. But where are they accountable? Impeachment is a cumbersome
process. It will never happen. It will never take place. Therefore, there has to be
some accountability. Every time we have seen these types of pay hikes and Pay
Commissions. The Central Government is also having the revision of the
recommendations of the Pay Commission. Last time we have also seen the 6™ Pay
Commission which has put a burden of Rs. 1 lakh crore on the Exchequer. Instead
of doing it periodically, let it be annually. Let it be a permanent mechanism. So,
that it will take care of the situation of inflation dynamics. Let there be some
commissions like NITI Aayog. Let there be some permanent commission situated
in the DoPT’s wing. All the employees of the Central Government, 31.6 lakh
employees, should be taken care of on a permanent basis. Let us not give a large
figure to the people that by 7" Pay Commission, we are putting a burden of Rs. 1
lakh crore on the Exchequer. That causes a very severe reaction from the people.
Let us not provoke the people by giving these types of statistics once in every ten
years. If that revision is there after every year then the burden would not be that

much.
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The salary hike in Judiciary should be linked to some Commission. It
should not be done by themselves. They are giving a judgement to themselves. It
is a violation of the fundamental rights and the principles of natural justice that is
nemo judex in re sua. It means, you cannot sit in judgement in your own case.

There is another thing related to Pay Commission. There are IAS officers
sitting in the Pay Commission. The recommendations of the Pay Commission are
already referred to the Committee of Secretaries. There also the IAS officers are
there. They are deciding as to what is the salary of an IAS. None of the Central
Government employees — Group ‘A’, Group ‘B’ and Group ‘C’ — are taken into
consideration before deciding their salaries. Every day, we are seeing the violation
of principles of natural justice. Let it be stopped once and for all. Principle of
natural justice is one of the cardinal features of any Jurisprudence in the world.
That should be prevailed upon. Nobody should have the right or guts to violate
the principle of natural justice, that is, nemo judex in re sua.

Jai Hind! Jai Telugu Desam! Jai Chandrababu!

Thank you.
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SHRI B. VINOD KUMAR (KARIMNAGAR): Hon. Chairperson, Sir, this
Amendment Bill — The High Court and the Supreme Court Judges (Salaries and
Conditions of Service) Amendment Bill, 2015 — is to further amend the High
Court Judges (Salaries and Conditions of Service) Act, 1954 as well as the
Supreme Court Judges (Salaries and Conditions of Service) Act, 1958.

Sir, the reason for introduction of this Bill, as stated by the hon. Law
Minister, Shri Sadananda Gowda ji is given in the Statement of Objects and
Reasons of this Bill. It says:

“With the passage of time, certain provisions in the aforesaid Acts
have become spent and outdated. A review has been undertaken and
it has been decided to remove the same for clarity and provide for
the added years of service in view of the judgment given by the
Supreme Court. Some of the provisions relating to determination of
leave allowances of judges in both the Acts needed to be simplified.”

Sir, after going through this Bill, I feel that it is not going to be simplified
but it is further going to be complicated.

Sir, the main Acts of this Bill are of the year 1958 for the High Court
Judges and 1958 for the Supreme Court judges. I think, the hon. Law Minister
should withdraw this Amendment Bill and come with a comprehensive legislation
with regard to the salaries and allowances of both the High Court Judges and the
Supreme Court judges.

Sir, there are 28 Clauses to this Bill. I am unable to understand each Clause
as a Member of Parliament and also as an advocate earlier. I know about the
elevation to the High Court judge from the bar. Yes, it is a fact that 10 years’
service as a practising advocate is necessary to become a High Court judge.

Sir, the Supreme Court judgement dated 31% March 2014 stated that the
qualifying service of judges should be as per the conditions mentioned for
elevation of judges, that is, the minimum practice of 10 years. That has been taken

into account as a reason for this judgment.
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Sir, tomorrow some judge who had been elevated from the bar, after
retirement, can say that he practised for 32 years and he was elevated to the High
Court judge and so, his 32 years’ of practising advocate service should be counted
as his service. Some such litigation may come up. So, only for the reason of that
judgment, we should not come forward with amending the main Acts.

Sir, I am not against increasing their salaries or pension. Definitely we
have to pay a comfortable pay as salary and also after retirement the judges should
get a comfortable pension. I feel that this legislation may not resolve the complex
1ssue that is before us. So, I think, the hon. Law Minister should withdraw this
Bill and come with a comprehensive legislation, and that legislation may be
referred to the Standing Committee on Law and Justice. After a thorough study,
we can pass that legislation.

Thank you.



07.12.2015 155

DR. A. SAMPATH (ATTINGAL): Thank you, hon. Chairperson, Sir. If you are a
Supreme Court judge, I should have addressed you as ‘Me Lord, Sir’. If you are a
High Court judge, I should definitely addressed you as ‘Me Lord’ or at least ‘Your
Honour’. Otherwise, Sir, you would have told me “address me properly’.

Sir, I am a practising lawyer. 1 hope, most of the Members who are
participating in the discussion on this Bill or present in the House now - just like
Shri Chowdhury Saheb on the other side, my learned friends here also and many
other friends who are sitting in the Treasury Benches also — are or were advocates.
... (Interruptions)

SHRI TATHAGATA SATPATHY : I am not a lawyer. ... (Interruptions)

DR. A. SAMPATH : But you are a jurist, my friend. But unfortunately, even
though the Constitution of India under Article 124(3) gives ample powers for the
appointment of a Jurist as a Supreme Court Judge, the history of the Indian
Judiciary says that Jurists have no scope in the Judicial System at all.

16.50 hours (Hon. Deputy-Speaker in the Chair)

Hon. Deputy-Speaker Sir, vanakam. Sir, here, the Part IV of the
Constitution of India, Chapter IV, says about the Union Judiciary. Here, Article
130 of the Constitution of India says about the Seat of the Supreme Court. I do
not understand why still the Supreme Court is in Delhi, having hearing in Delhi,
filing in Delhi, disposing cases in Delhi. Why even now, is the Supreme Court or
the Union Judiciary hesitant to move out of Delhi, at least to have Circuit
Benches? We will support you, Mr. Minister, if a Bench is established in Chennai;
we will support you if a Bench is established in Kolkata; we will support you if a
Bench is established in Mumbai. If a Bench is established in Bengaluru,
Sadananda Gowdaji, definitely, we will support you.

At least, our Supreme Court should ensure that decentralization of the
Judiciary should take place; it should percolate. Here, the decentralization of
powers happens from the top to the bottom, from the State to the Zila Panchayats,
to the Block Panchayats and to the Gram Panchayats. Unfortunately, here, most of
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the works are being done in the Mofussil Courts. My learned friends have
mentioned here that in many courts, the Advocates do not have the space even to
breathe. They wear the dress, which were entrusted, enforced upon them during
the time of the colonial ear. Even during a temperature of 45-46 Degree Celsius,
the Advocates are forced to wear the black coat, gown, etc., and in many of the
courtrooms, there would not be any fan. Sometimes, they were used as toilets.

Sir, I am also there in the Standing Committee on Personnel, Public
Grievances, Law and Justice. It has come to the notice of this Committee that in
many parts of this nation, the Lower Courts, the Mofussil Courts, the Munsif
Courts, the Advocates still work in the soiled toilets. This is a pity.

Here, Sir, I am not against increasing the salaries or the pensions of the Me
Lords and the Your Honours of the Supreme Court and the High Courts. We
should definitely give them their salaries. There should be no arrears at all. There
should be one rank one pension. Of course, at least, that may percolate to the
Defence Personnel also, I hope. Any way let it happen at the top. The person,
who has delivered the Judgment, which has paved the way for this Bill, is now the
Governor of the State of Kerala. He delivered the Judgment while he was the
Chief Justice of India.

While we are discussing this Bill in this House, we are having the 43"
Chief Justice of India. His predecessor, who demitted office, who retired, said it.
There are people who say: “I am retired but I am not at all tired. You find out
some place and see for me, so I can also ensure justice.” But, my humble request
is that it is not “Prabhu ki kripa”. 99 @ %1 78 &l Fair justice, speedy justice is
my right. It is the right of the poor men, who are living on the pavements, in the
streets because all the powers are coming from the people, so says the Constitution
of India. This was made for the people of India. It is ‘We the people of India’; and
whether he or she is educated or not, whether he or she is rich or poor, whether he
or she is having land or not, whether he or she is having any job or not, it does not

matter.
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Sir, I hope you would bear with me because I was a practising lawyer for
the last 25 years. Here, what about National Judicial Appointments Commission?
We have discussed it threadbare in this House as well as the Upper House, and
what was the Judgment of the Supreme Court?

It is just like this - I am the judge, I am the jury and I am the executive.
You show me the man, I will show you the rule. This is what happens in the
Indian judiciary. Indian judicial system has become a costly affair, a rich man’s
game. It has become cumbersome. It has become very much difficult. I do not
know whether it has become impossible but it is very much difficult for a common
man to seek justice. The lawyers, the judiciary and all the jurists speak about the
Goddess Thetis. In mythology, there is a Goddess Thetis having the law and
justice and it should be equal.

Once the Chief Justice of India came to Kerala and attended a programme
in the constituency of my learned friend Mr. N.K. Premachandran. He was also a
practising lawyer. He is my very good friend. He was the first rank holder of the
LLB from the Government Law College. He was one year senior to me and
Mr. Kodikunnil Suresh is one year junior to me.

Sir, once Justice Bharucha attended Lawyers’ Conference in Kollam. He
stated that 80 per cent of the Judiciary is honest, it means ... (Interruptions) 1
reserve my comments. Everybody understood what he said. If that kind of
statement made by a common man or somebody from the media or even if that
was the public statement made by an hon. Member of this House, what would
have happened? The contempt of court proceedings would have been initiated.
According to the protocol, what is the place or what is the rank of a Member of a
Parliament. In this august House, Pandit Jawaharlal Nehru, when he was the
Prime Minister, spoke from this Chair. His Division Number was one. He spoke
and it is in the records.

“The rank of the puny judge is equivalent to the rank of the Member
of Parliament.”
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According to the protocol, an MP is equivalent to a High Court Judge.
There is no political difference in this. Now, what happens? They say, they
dictate, they legislate, they execute and they punish.

Sir, what about the Right to Information Act? I want to know whether they
are subjected to RTI or not? Even the Prime Minister is subjected to RTI; all the
Ministers are subjected to RTI; all the MPs are subjected to RTI; all the MLAs are
subjected to RTI; the CBI is also subjected to RTI but unfortunately, Deputy
Speaker Sir, me Lords and Your Honour, some of them might be seeing. ...
(Interruptions) Anyway, I cannot go back to the court room when I retire as a
Parliamentarian. There will be no space in the court room.
HON. DEPUTY SPEAKER: Even as a Member, you can go now. Who is going
to prevent you?
DR. A. SAMPATH: Anyway, I am not afraid at all of them Sir. Here, everybody
should obey the law. If there is a law, we should oblige the law. Here somebody
puts a question under the provisions of RTI, then the concerned Registrar of the
High Court will give a reply stating that this is not under the RTI Act and we are
sorry to give you the information. Why the courts, why the judiciary is afraid of
the Right to Information Act? This august House and our brothers and sisters in
the Upper House and it was the Parliament of India which had enacted such a law.
With all respects to Sadananda Gowda Ji, I am not requesting that under Rule 109,
you should withdraw this Bill and that should be given a thorough scrutiny of the
Law and Justice Committee but that would have been much better. What about
the Indian Judicial Service? We have Indian Administrative Service and we have
Indian Economic Service. At the same time, why do not we have Indian Judicial
Service? It is the court, it is the judges who will decide their successors and the
42™ Chief Justice of India was able to induct only judge.
17.00 hours

Now, more than 400 vacancies, including judges of the High Courts and

judges of the Supreme Court are lying vacant. In many of the High Courts around
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40 per cent vacancies are there. I understand just like that they are vacant. I hope I
have the immunity if I say some truth, nothing else but truth, in this august House
because some of the judges want some of their...I reserve those words because I
will scratch your back. You scratch my back. You support me. I also support you.
This happens. Ultimately, it leads to the casualty of the Indian judicial system.
Ultimately, it will dismantle the fundamental rights of the people of India.

Sir, here we are all parliamentarians and we respect the late Justice Krishna
Iyer. Even now the law students of Australia and the United States of America
study the judgements of the late Chief Justice of Kerala, Mr. Subramanian Potti
when they study the writ of habeas corpus.

Sir, what about the junior advocates? They do not have any stipends. They
do not have any money even to buy a pair of clothes. They are just like bonded
labourers. It is a pity. That is the case of the junior advocates in this nation. We
take pride of the judicial system and we say that India is a sovereign, socialist,
secular, democratic republic.

Before concluding, I would like to say that the Advocates Act specifically
states about the right to practise. Now, more and more tribunals are coming up.
When more and more High Court judges and Supreme Court judges get retired,
they seek some other appointments somewhere and they want all these benefits
either by salary or allowance or pension. But at the same time they will be
provided with a car with a flashing red beacon and all the VIP facilities. They will
be having very good bungalows in Delhi, etc. They have much better facilities
than some of the MPs may be having. Of course, let them be there. But my
question is, why are all these tribunals and quasi judicial bodies required?
Definitely, it has to be reviewed.

Here I have mentioned the case of the sad plight of the lower judiciary.
HON. DEPUTY SPEAKER: Please wind up. You have already taken 15 minutes.
DR. A. SAMPATH: Sir, before concluding, I want to say this. Is there social

justice in judiciary? How many people from SC and ST communities have come
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as High Court judges? How many of them were OBCs? How many of them were
minorities? Let it be so. Our hon. Speaker is a lady. In the Fifteenth Lok Sabha
also, our Speaker was a lady. How many women have come as High Court judges?
How many women have come as Supreme Court judges? When will the time
come when the Supreme Court of India can say that our Chief Justice is a lady?
Ours is still an all men’s world where the women are also being deprived of the
opportunities that they should have got.

With all this, I again humbly request our hon. Sadananda Gowda Ji to have
a rethinking on this Bill. Also, we have to legislate a comprehensive legislation on
the salaries, allowances, pension, appointments, qualifications, etc., of the
judiciary.

Before concluding, let me ask this. Will any person get a reply from any of
the High Courts to this question? What is the total emolument, including travelling
allowance and other allowances that the High Court judges get per month? It is
because the common people will not understand the legal terminology. There will
be provisos. There will be exceptions just like one touches the nose this way. It
will be like that. Sir, the judiciary is hiding behind the walls. They are afraid of
the people. If somebody says that, they are afraid of the people. My mind and
heart is also with the people. Our judiciary should be accountable. The judiciary
should be accountable to the people. The people of India are supreme. The
judiciary should also ensure that social justice as enshrined in the Constitution is
being implemented.

I conclude just in a minute. This Session started by paying homage; paying
tribute and showering praises upon Dr. B.R. Ambedkar and his team. Shri
Sadananda Gowda ji, if we take that spirit to our heart, it is high time that this
House, the 16™ Lok Sabha should take up an initiative for a comprehensive

legislation for the judiciary in India.
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SHRI M.I. SHANAVAS (WAYANAD): Thank you, Dy. Speaker, Sir. I would
like to present a few points. From yesterday onwards, we all have been hearing so
many thought-provoking discussions with respect to the judiciary and the lawyers
who are practising especially in the High Courts. We are sitting here to deliberate
upon the amendments in respect of benefits, mostly pensionary benefits to the
judges of the High Court. It has already been said in the House by some of my
learned friends that it has been decided by the hon. Supreme Court on 31* March,
2014 that pensionary benefits should be extended to the High Court judges. Justice
K. Sadasivam, who was the Chief Justice of India, said: ‘One rank one pension
must be the norm in respect of a Constitutional office.” The amendment moved by
Shri Sadananda Gowda is in response to the Supreme Court judgement. Had there
been no Supreme Court judgement, this amendment Bill would not have come.

With respect to this Bill, personally I am not against any emoluments being
given to the judges. But here a way has been found out by the court which is just
like the appointment of the judges that judges are deciding their brothers’ salaries.
That is what is happening here. I am not against it. Those who do service should
be given necessary remuneration, salary, allowance, pension, etc.

I am sure that in a meeting of High Court judges and the Chief Ministers, a
demand has come from the Chief Justices of various High Courts that their
remuneration should be enhanced to Rs.4.5 lakh. If in this august assembly we
decide to increase the pension, salary and allowance of everybody and a new Bill
is being brought, nobody would criticize it. But, you know, Dy. Speaker, Sir, that
the lowest paid MPs in the world are the MPs of India.

The Times of India recently conducted a study on it. If something is given
to the MPs, a committee decides upon it and calls upon suggestions to increase
even the lowest amount in the salary of MPs, which is a very small amount of
Rs.50000 only and the step itself is criticised by everyone. If somebody takes this

issue to the court, the judges will criticize it also. So, everybody will criticize the
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MPs. At present, the hon. Ministers are here. They may note it down that in this
aspect we are the lowest paid MPs in the world.

HON. DEPUTY SPEAKER: You are giving to others. So, you are the masters.
SHRI M.I. SHANAVAS: Yes, but something has to be done for a Member of
Parliament to be able to pull on.

I know that there is paucity of time, but I would like to ask the hon. Law
Minister as to what happened to NJAC. We all discussed it here in this House. The
Members of Parliament discussed in Rajya Sabha as well. Everything came up in
20 Assemblies also. Is the Government afraid of somebody? Is the Government
afraid of the Judiciary? The 5-judge Bench of the Supreme Court by a majority of
4:1 nullified the said Act. They struck down an Act which has become the will of
the people. The entire country supported that Act, but there is nobody to resist as
they decided. You must be knowing that ‘the second judges case’ was adjudged by
nine judges while this most important Act was nullified by five judges — four
against and one for. Now, what is going to happen? It was argued by the Attorney-
General that it should be heard by an 11-member Bench, a larger Bench, but it was
not heeded to. Parliament was taken for a ride. The people of the country were
taken for a ride. We all are elected from the nook and corner of the country and
come here. We represent the people of India. We represent the sentiments of the
people of India. People of India have got the opportunity to hear us, to punish here
and to rectify us, but there is nobody to rectify the Judiciary. So, what is this
Government going to do?

We all were expecting that something will come because this Government
has got such a massive mandate. Shri Narendra Modi came to power as Prime
Minister with such a majority which was never witnessed in this House for so
many years. So many things are happening in this country. In the ‘Breaking
News’, you can see every High Court Judges sitting and they are uttering
comments for 9.00 p.m. news. For the purpose of ‘Breaking News’, the whole

system has been subverted in some High Courts. It has become a habit of judges to
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utter comments and observations for appearing in the Press and in television
discussions. The hon. Law Minister and the Members may kindly see one thing :
who is at the receiving end? We are at the receiving end.

Who has upheld Dr. Ambedkar’s Constitution, the greatest Constitution in
the democratic world? We upheld the principles of the Constitution. We, the
politicians, upheld every right enshrined in the Constitution. It was done by us, but
now a situation has been created where Members of Parliament are shown in a bad
light and it is projected that the members of the Legislative Assemblies do not
have any principle. So, something has rotten somewhere. The Judiciary is doing a
great dis-service by getting involved in so many unwanted activities which are
happening in the court-rooms. Sir, you already know that the big lawyers or the
so-called legal luminaries will charge Rs. 35-40 lakh per case for coming to Kerala
or for going to Chennai. How will the poor man get justice? In some Benches, if a
particular lawyer comes, then he will get the order. So, justice is denied to the poor
people. ... (Interruptions) So, you may kindly see as to what is happening in the
court rooms. ... (Interruptions) This is an opportunity for this House to analyze as
to what is ... (Interruptions)

HON. DEPUTY SPEAKER: This can be done. I am not against what you are
speaking, but that can be done on many occasions. Here, we are discussing about
the salaries of those people.

... (Interruptions)
HON. DEPUTY SPEAKER: We are not their lawyers.

... (Interruptions)
SHRI M.I. SHANAVAS: Sir, my question is this. Who will decide about the
increase in their salaries? The increase in their salaries should be decided by this
Parliament. The Parliament decides it. So, when Parliament decides it, then the
Parliament has the authority and the right to question the issues that come before

the judiciary also. So, I would like to draw the attention of the hon. Law Minister
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and others, especially, to the NJAC Act and the bad tendencies that have crept in
the court rooms in the judiciary. Everything has to be controlled.

Here, my dear friend, Shri Sampath asked so many questions. Have you
heard about a single instance where a judge has been enquired into by the
Enforcement Directorate? So many MPs have been subject to questioning by the
Enforcement Directorate, but we do not see them being subjected to the same. So,
there is nobody to check them. We are not a judiciary, but when I say this, I tell
you that the judiciary in India has done a commendable job also. They have
safeguarded the rule of law, but there are certain things that should be rectified and
corrections should be made. This is the time when we should all sit together and
see that the supremacy of Parliament and the will of the people ...

HON. DEPUTY SPEAKER: Mr. Shanavas, mentioning corruption and everything
is not correct.

SHRI M.I. SHANAVAS: Sir, I am concluding. ... (Interruptions)

HON. DEPUTY SPEAKER: The use of the word ‘corruption’ regarding judiciary
has to be removed.

SHRI M.I. SHANAVAS: We represent the will of the people. This should be
safeguarded and we should move ahead like this. ... (Interruptions)

SHRI M.B. RAJESH (PALAKKAD): Sir, you could go through the records, and if
there is anything that is not proper, then it should be expunged. ... (Interruptions)
HON. DEPUTY SPEAKER: I am only saying that it may not look nice if you are
generally telling about the judiciary. In Mr. Sampath’s speech, 80 per cent was
perfect and 20 per cent was alright. I personally feel that the word must not be
there. If you specifically say it, then it is alright, but generally making a remark
like this may not look nice.

SHRI M.I. SHANAVAS: Sir, I never said before the House that all the judges are
corrupt. I never said so. I also said that they upheld the rule of law and they have

done a commendable job also, but we, the Members of Parliament, are the
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conscience keepers of the nation and we should sit together to correct if anything
is to be corrected and we should move ahead like this. Thank you, Sir.

HON. DEPUTY SPEAKER: The next speaker is Shri P.P. Chaudhary. Please be
very brief as we have to pass the Bill by 6 o’clock. So, all of you please cooperate
with the Chair.

SHRI P.P. CHAUDHARY (PALI): Sir, why briefness is there at my stage?

HON. DEPUTY SPEAKER: Please cooperate with the Chair by being brief while

making your speech.
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SHRI P.P. CHAUDHARY (PALI): Sir, I thank you very much for affording me an
opportunity to speak on the High Court and the Supreme Court Judges (Salaries
and Conditions of Service) Amendment Bill, 2015. I rise here to support the Bill. I
congratulate the hon. Law Minister for bringing this Bill since some of the
provisions have become obsolete and outdated or have lost their significance,
hence need deletion.

The second point in the Bill is with respect to disparity in pensions to the
High Court and the Supreme Court Judges because the High Court and the
Supreme Court Judges are coming from two streams — one is coming from the
State Judicial Services, and the other is coming from the Bar. The Judges who are
coming from the Bar are not in a beneficial position because their experience at
Bar is not being taken into consideration while calculating the pension. So, this
Bill was necessitated long time back. Unfortunately, the legislative pillar of
democracy took too long to correct this anomaly, and it was left to the court to
step in and issue a direction to us to act upon it, and these directions were issued
way back in 2005 on which we have acted now. This Bill is the need of the hour,
and disparity in pension is being removed altogether.

Now, I am directly coming to other points. Apart from pension, the Judges
should enjoy benefits that are higher than in other branches of the Government,
both due to the position of the office they occupy as well as to ensure their
independence and fair judgment. This is also in line with the fact that many Judges
who are elevated from the Bar forego large sitting fee for becoming a Judge and
compensation in position of the Judge and the office of the Judge should not come
at the expense of the existing standard of living, and also the Judges hold the
office for a very short period of time. So, the Judges’ salary, increase in
allowances and all those things can be provided.

Apart from this, on the question of legislative competence, we all know that

democracy in our country basically consists of three pillars, namely, Parliament/
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Legislature, Executive and the Judiciary. The first principle of democracy is
accountability. So far as Parliament is concerned, it is accountable to people. So
far as the Executive is concerned, it is accountable to Parliament. But it is the
Judiciary alone which is not accountable under Article 124(2) either to the
Parliament or to the Executive. Initially, we have enacted Article 124. In Article
124 (2), it has been provided that the Judges of the Supreme Court and High
Courts shall be appointed by the President of India after consultation with the
Chief Justice of India. Now, in the first Judges’ Case, the word ‘consultation’ has
been defined by the Supreme Court that ‘consultation’ means ‘it is not binding, it
is not concurrence’. The true definition of ‘consultation’ was given in the first
Judges’ Case. In the second Judges’ Case and in the third Judges’ Case, the word
‘consultation’ has been defined to mean ‘concurrence’, and after consultation,
whatever decision is given by the Chief Justice of India, it is binding on the
President of India. Not only this, they also have constituted the Collegium System,
which is basically alien or foreign to Article 124(2) of the Constitution of India. It
is an extra-judicial body or extra-constitutional body, which has been constituted
by the Judges.

The Judiciary has to interpret the law and it should not legislate. It is the
primary duty of Parliament to legislate.
HON. DEPUTY-SPEAKER: Even the judiciary also is accountable to Parliament.
We are having the power of initiating the impeachment proceedings. We are doing
that because we are having that power. The Parliament is supreme.
SHRI P.P. CHAUDHARY: My submission is that Article 124 (2) specifically
provides that once the President appoints, the Executive is accountable to
Parliament. On the basis of that accountability, if the High Court and Supreme
Court Judges are appointed, then, indirectly, they are accountable to the public at
large. So, the will of the people is always there. However, it has been changed to
the Collegium System. My submission to the Law Minister is that Article 366

provides various definitions under the Constitution of India.
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Now the word ‘consultation’ has not been defined in the entire Constitution
of India. We can bring a simple definition of word consulation overreaching both
the Judgments in the case of second Judges and third Judges. We can define the
word ‘consultation’ under Article 366 of the Constitution of India whereby it can
be made clear that the word ‘consultation’ does not mean ‘concurrence’ but
‘consultation’ means consultation and it is not binding. Not only this, Supreme
Court says that it is an interference with the independence of Judiciary or the
basic structure of the Constitution. What is the basic structure of the Constitution?
We have to understand it. Chapter IV of the Constitution of India speaks about the
Union Judiciary. If we say that all the Articles right from 124 to 147 are with
respect to Union Judiciary, then how are the Legislature, that is, the Parliament,
the Executive and the Judiciary having their respective jurisdiction assigned to
them under the Constitution of India? The Parliament and the various provisions
of the Articles under the Union Judiciary are competent to legislate. Under Article
125, the hon. Law Minister has brought the Bill. Is it not an interference with the
basic structure of the Constitution? If the Union Judiciary (Chapter) is completely
meant for the basic structure of the Constitution, then if any law is made by
Parliament with respect to any provision of the Union Judiciary, even the Supreme
Court can interfere at any time.

In so far as the Union Judiciary Chapter is concerned, it is interfering with
the basic structure of the Constitution. In democracy, we have three basic
structures of the Constitution. One is the Judiciary, another is the Legislature and
the third is the Executive. The interference with the functioning of the Parliament
is interfering with the basic structure of the Constitution. So, the Parliament is
having legislative competence not under Article 246 to legislate but it is also
having legislative competence under only Article 368 to amend "any provision" of
the Constitution because the framers of the Constitution had used the word
specifically that it can amend "any provision" of the Constitution including the

Fundamental Rights.
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In so far as Article 124(2) and Article 124(4) are concerned, these are the
only two provisions where the constitutional provision has been made with respect
to appointment and with respect to removal of the Judges. But those provisions are
also subject to Article 368 of the Constitution of India because the Parliament is
supreme. People of India have given this power and the Parliament can amend it.
Even the Fundamental Rights can be abrogated under Article 368 of the
Constitution of India. Therefore, the power of the Parliament to amend the
Constitution is the supreme power. It cannot be interfered by the Judiciary on the
ground that it is interference with the independence of the Judiciary. Every
institution in the democracy has got its own independence. It cannot be interfered
by the Judiciary in the functioning of the Parliament.

Secondly, I would speak about the non-judicial function which is being
given to the Judges under the Legal Services Authority Act. Now, the Judges
know that we have given one judicial function. Under the garb of the judicial
function, I would also request the hon. Law Minister to bring a suitable
amendment in the Legal Services Authority Act taking away the executive
function which is being assigned to the Judiciary. Now the Judiciary is exercising
dual function — one is the judicial function and the other one is the executive
function. We are unconstitutionaly giving the executive function whereas the
Constitution under the Chapter of the Union Judiciary has assigned the function to
the Judiciary that these are the demarcated functions of the Judiciary and the
Judiciary is required to exercise only those functions or the functions assigned by

the Parliament or laws made by the Parliament.
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So, the judiciary can say tomorrow again, as has been done in NJAC case,
that so far as union judiciary articles are concerned Parliament is not competent to
enact law. So, this is high time we bring a suitable legislation with respect to either
restoring the mandate of article 124(2) by way of defining the word consultation
or bringing some suitable amendment like creation of National Judicial
Commission.

In the cases of Union Public Service Commission CVC, and C&AG, no
reemployment is permissible under the Constitution after their retirement. But our
Constitution is silent on this issue about judges. We should bring a suitable
legislation by exercising the power under article 368 and amending the
Constitution to the effect that once a judge is retired there would be no
reemployment either in a tribunal or anywhere. If you want to utilise their services
and if you think judges after retirement are fit to do their duties, then you can use
them in the High Courts and Supreme Court by enhancing their retirement age.

Thank you very much.
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SHRI N.K. PREMACHANDRAN (KOLLAM): Hon. Deputy Speaker Sir, I thank
you for giving me an opportunity to participate in the discussion on this very
important legislation.  This Bill is intended to amend the High Court Judges
(Salaries and Conditions of Service) Act, 1954 and the Supreme Court Judges
(Salaries and Conditions of Service) Act, 1958.

Sir, I rise to support this Bill with certain strong reservations. The first
point which I would like to make is that from the aims and objects of the Bill
itself, it is very clear that it is drafted and introduced in this House on the basis of
a judgement made by the Supreme Court on 31* March, 2014. What was the
judgement and who was the petitioner? A bunch of petitions was there and the
petitioner was a judge of the High Court. On the basis of the petition, a judgement
is pronounced in the Supreme Court. The main fact in the pronouncement of the
judgment is that additional 10 years of service has to be counted in the pensionable
service.

A simple question which I would like to make before this House is that the
hon. Supreme Court has always alleged against others that the conflict of interest
is there. When judges are hearing the cases, if there is even a little bit of interest
or if the petitioner or the respondent is known to the judge, in most of the cases the
judge will leave away from that case and that will be transferred to some other
court. That we have seen in a lot of cases. But in the case of counting the
pensionable service of judges of High Court Judges and the Supreme Court, the
same Supreme Court has heard the case and disposed of the matter directing the
Government to count 10 more years of additional service to the judges, that is 10
years of practicing in the bar. Is it not a conflict of interest? That is what [ am
saying.

I am fully supporting the views expressed by most of the Members in this
House regarding the emoluments, salaries, allowances and other observations
about the judiciary. There should be a separate mechanism to look into these

aspects and the judges should not determine the salary of the judges. No direction
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should be given from the judiciary or from the bench that this should be counted
by the Government. That is my first point. Also, it is retrospectively effective
from 1% April, 2014. So, retrospective effect has been given and 10 years of
standing in the bar is to be counted for pensionable service. It is totally unethical
and unfair on the part of the Supreme Court or the judiciary and this Bill is to give
effect to the Supreme Court’s judgment. That is the first reservation which I
would like to make.

HON. DEPUTY SPEAKER: The Supreme Court is making law now. Whatever
they are telling, we are following.

SHRI N.K. PREMACHANDRAN: The Supreme Court is directing the Executive
to draft a legislation and to bring it to the House and the House has to pass a
legislation for the sake of judges. As Mr. Sampath has rightly pointed out, they
are the executors, they are law-makers, they are doing everything and they are
judging everything.

There is another interesting point to which I would like to draw the
attention of the hon. Minister. The second amendment is to increase the terminal
surrender benefits of a judge of the High Court and the Supreme Court. By Clause
4 of the Bill, a judge of the High Court or the Supreme Court can surrender any
leave at his credit. The principal Act says that only the earned leave can be
surrendered. But now we are making an amendment by which any leave at his
credit can be encashed. How will it be encashed? It will be with full allowances.
How could it be? It is a strange provision. In All India Service pension, you can
only encash the earned leave and here a judge can encash any leave at his credit
and he will be entitled to encash the leave on full allowances basis. What a
strange provision is this? According to this amendment, you can encash half pay
leave, you can encash commuted leave and even child care leave for women can
also be encashed. So, this is a strange provision with full allowances.

As for counting the encashment of the leave, only the basic pay and

dearness allowance are counted. That is what the Lok Sabha Secretariat officials
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and civil service officials get. Everywhere, only basic and D.A. will be counted for
encashment of leave but here they count all the allowances, full allowances. The
strangest of strange provision is being incorporated just to satisfy the Judiciary.
This is totally unfair and unethical. What are the benefits which a judge is getting?
Basic, D.A., house rent allowance, telephone allowance, traveling allowance and
all the allowances which the judges are earning will be counted for the purpose of
this allowance. How is it justified?

A lot of eminent Members have already said in this House that a Judge
shall never hold any official post after his retirement. Even if a Constitution
Amendment is required for it, definitely it should come. A former Chief Justice of
the Supreme Court is now holding the post of a Governor. Where is the separation
of the Judiciary, the Executive and the Legislature? The Supreme Court has struck
down the National Judicial Appointments Commission Bill on the ground that the
separation of powers between the Judiciary and the Executive would be lost if that
Bill is passed. Now, a retired Supreme Court Chief Justice has been nominated as
Governor of a particular State.

I want to raise two points regarding the NJAC Bill. What happened to that
Bill? T fully support the view expressed by the Law Minister as well as Shri Arun
Jaitley, the hon. Finance Minister. I quote the words spoken by Shri Arun Jaitley,
the hon. Finance Minister: “It is the tyranny of the unelected”. There is no doubt
about it because the entire Parliament consisting of both Houses of Parliament and
20 State Assemblies have approved the Constitution Amendment but in a Five-
Member Bench four Judges decided that the will of the people will not survive and
only their interest will survive, their decision will be final. What wrong the
Government did was this. After the pronouncement of the judgement, what was
the position taken by the Government? The Government was ready and willing to
give comments for reformation of the collegium. My point is that the Government
of India shall never give any comments for the reformation of the collegium. By

giving any comments or response for reformation of the collegium as directed by
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the Supreme Court even indirectly you are taking away the right of Parliament,
you are infringing the right of Parliament because both Houses of Parliament have
unanimously passed the Constitution Amendment and most of the State
Assemblies have passed the Amendment. That is the will of the people. A Four-
Member Bench is directing that you should come and give some comments so that
they would reform the collegium. How can the Government go at an immediate
instance? The Government ought to have come back to Parliament and reported to
Parliament that the Spreme Court Bench has struck down the Bill; we have no
option, what to do? The Government has not consulted the Opposition. The
Government took a stand and is amenable and subject to the Supreme Court
verdict. It is ready to give comments and response for the collegium reformation
process. This is totally unfair as far as parliamentary practice is concerned.
Whether it is NDA or UPA, BJP, Congress, CPI, Left or Right, we have to protect
the will of the people. It is not the will of the individuals. We should stand to fight
out this case. We have to bring the NJAC Bill back to the domain of Parliament
and it should be implemented.

With these words, I support this Bill with these reservations. Thank you.
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HON. DEPUTY SPEAKER: Now, the hon. Minister.

... (Interruptions)
HON. DEPUTY SPEAKER: Nothing, except whatever the hon. Minister says,
will go on record.

(Interruptions)...

* Not recorded.
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THE MINISTER OF LAW AND JUSTICE (SHRI D.V. SADANANDA
GOWDA): Deputy-Speaker, Sir, I thank all the Members who have participated in
the debate. They have traversed almost right from the Munsif Magistrate Court
up to the Supreme Court. I certainly appreciate their concerns and I do take
cognizance of certain suggestions given by the Members during the course of the
debate.

As far as this Bill is concerned, I would like to base my arguments on the
Articles which are laid down under the Constitution. We have debated for two
days with regard to our dedication to the Constitution. Today’s Bill solely rest
upon the Articles laid down under the Constitution and we have not gone beyond,
even a single inch, from the provisions of law.

I would like to draw the attention of the House to Article 142 of the
Constitution. It clearly mandates as to how the judgements of the Supreme Court
should be responded by the Government. Article 142(1) of the Constitution
clearly says:

“The Supreme Court in the exercise of its jurisdiction may pass such
decree or make such order as is necessary for doing complete justice
in any cause or matter pending before it, and any decree so passed or
orders so made shall be enforceable throughout the territory of India
in such manner as may be prescribed by or under any law made by
Parliament and, until provision in that behalf is so made, in such
manner as the President may by order prescribe ”
So any judgement that has been rendered by the Supreme Court need to be
implemented under article 142(1) of the Constitution.
HON. DEPUTY SPEAKER: What is the role of the Parliament then?
SHRI D.V. SADANANDA GOWDA: Sir, | am coming to that. There was a fiery
speech as far as NJAC is concerned. I do not want to clarify much about NJAC
because a final verdict has not yet come. Of course, on 16" October, the

Collegium system has been restored and 99" Constitutional amendment was struck

down.
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HON. DEPUTY SPEAKER: Mr. Law Minister, that is not the point. As has been
said by Mr. Premachandran, Parliament has the power to enact laws. When the
Supreme Court says that the term and other things will remain like that, then they
are dictating things. Then why are we discussing it? That is the point which the
hon. Members are raising. We have to obey the judgments of the Supreme Court
which you are saying is somewhat misleading the House.

SHRI D.V. SADANANDA GOWDA: Sir, I was just quoting the provisions of the
Constitution. The question is why Parliament cannot over write the judgment.
SHRI BHARTRUHARI MAHTAB : It says that throughout the territory of India
in such manner as prescribed by or under any law made by Parliament. So ‘as
made by Parliament’ will be the ultimate truth.

SHRI D.V. SADANANDA GOWDA: Sir, unless and until that has been enacted
as a law by the Parliament, it cannot be enforced. Now the judgment has come.
SHRI M. VEERAPPA MOILY (CHIKKABALLAPUR): The hon. Law Minister
seems to give an impression that whatever order or decree made by the Supreme
Court is enforceable. But until a law of the Parliament is made, it cannot be
enforced. He has just said that we are bound to implement it. We are always
entitled to bring a law and either you can enforce it or you can make a contrary
law. This has been interpreted a number of times. My suggestion to the hon.
Minister on this is that his stand may not be correct. It would be better if you
consult the Attorney-General or the Ministry of Law. The Law Minister’s
statement going on record saying that whatever order is passed by the Supreme
Court is enforceable under article 142 notwithstanding any law passed by
Parliament is not correct. It is not at all correct. Let it not go like that. You
please go through that. I have handled this portfolio both in the State and here. A
number of things had come. One case regarding medical seats as also seats in the
Common Entrance Test came up. The Supreme Court passed an order in this
regard. At that time, it was opined by the then Attorney-General as also by

various courts that we have to bring out a law to annul that. So, a law has to be
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brought in. I do not think in the absence of law, article 142 can be absolute. It
cannot be absolute unless a law made by Parliament.

THE MINISTER OF STATE OF THE MINISTRY OF SKILL DEVELOPMENT
AND ENTREPRENEURSHIP AND MINISTER OF STATE IN THE MINISTRY
OF PARLIAMENTARY AFFAIRS (SHRI RAJIV PRATAP RUDY): Sir, it is
absolutely clear under the Constitution that the law has to be made in Parliament.
He was trying to explain it. There was an observation by the Supreme Court that
till Parliament frames a law, we are under certain constraint. This is what he was
trying to explain. So, let him complete and then we can have discussion.

SHRI D.V. SADANANDA GOWDA: Hon. Deputy-Speaker, Sir, as per the
directions of the Supreme Court this has been brought as a Bill before the
Parliament. I am only explaining the reasons as to how this could be justified.
How could the direction of the Supreme Court be justified and why has the
Government brought this Bill? That is what I am trying to explain. I have read the
relevant portion of the article. That is all. I have not gone beyond that. I never said
that it is mandatory for the Parliament to obey the judgment. The Parliament is
supreme. I do not dispute that.

Hon. Deputy-Speaker, Sir, there was a similar provision. It was made
available to the judges of the Supreme Court in the year 2005. After detailed
review it came to our knowledge that there is some discrimination. For example,
an advocate is elevated to the post of a judge usually at the age of 52 to 55 years.
An advocate is elevated to the post of a judge only when he gains expertise in his
field. Ultimately, for getting a pension he has to complete 14 years of service. That
is the rule. Now, if someone is appointed at the age of 52 or 54, then he is going to
retire at the age of 62 and in that event he will not be eligible for full pensionary
benefits. Usually an advocate who has got a good practice and who has set up his
office for over 20 to 25 years, he will never be prepared to be elevated as a judge

to the High Court. This is in order to give some incentive and see that that there is
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no discrimination at the stage of his retirement. It should not be the case and it is
for that reason this Bill has been brought.

Sir, the other thing is that an advocate after retiring as a judge at 62 years
cannot relocate himself because he cannot practice in the same High Court. He has
to shift to some other High Court and once he loses practice it will be a grave
injustice to an advocate who has been elevated as a judge from the Bar. The
practice is that two-thirds of the judges will be appointed from the Bar and one-
third of the judges will be appointed from the judicial service. At present there are
huge vacancies. Nearly 400 posts of high court judges are lying vacant. One-third
means nearly 300 persons have to be elevated from the Bar to the Bench. After
they retire at the age of 62, if they do not get any incentive, then automatically
they feel that it is not favourable for them to be occupying the post of a judge. In
order that there is no such feeling in the fraternity of the advocates, the
Government wanted to bring this Bill. The judgment of the Supreme Court is only
advisory to draft this Bill. On the basis of all such considerations we have brought
this Bill.

Apart from this we have covered other aspects also with regard to leave and
other things. There were several anomalies. Earlier Civil Servants were appointed
as judges. Now it is not there. Earlier, Indian High Courts were there in Rangoon
and other places, but now it is not there. We wanted to consolidate and rectify all
these areas. All these outdated and redundant laws needed to be rectified. We have
brought this Bill for these reasons. So, there are reasons and it is just not only
because of the judgment of the Supreme Court. We are not following it blindly.
The direction of the Supreme Court was just like an advisory. We have taken note
of certain things which have been observed by the Supreme Court. So, we are
going ahead with this.

HON. DEPUTY-SPEAKER: Hon. Members, now it is going to be six o’clock. If
the House agrees, then we can extend the time of the House till the reply and

passing of this Bill and we have one more Bill to move.



07.12.2015 183

SEVERAL HON. MEMBERS: Sir, yes.

SHRI TATHAGATA SATPATHY : Sir, those Members who spoke on the Bill,
can they seek some clarifications?

HON. DEPUTY-SPEAKER: That can be done after the reply of the hon. Minister.
18.00 hours

SHRI D.V. SADANANDA GOWDA: As far as NJAC is concerned, | want to say
something.... (Interruptions) 1 am not able to answer it because the final verdict
has not come from the Supreme Court. They have sought some suggestions. Of
course, we have also received some suggestions and certain suggestions are given
to the Supreme Court. So, till the final verdict comes out from the Supreme Court,
we are not in a position to debate that issue. But what they have said is that there
are certain deficiencies in the collegium system and so, you may give your
suggestions so that they will get it rectified. It is a continuation of the earlier
judgement. It has come out of that judgement only. ... (Interruptions) They might
have struck down the NJAC but subsequently, they have continued the same
Bench to hear some more suggestions from various corners and stakeholders.
Unless and until the final verdict comes from the Supreme Court, I am not in a
position to debate on this issue.

A few other questions have been asked by our friends regarding
establishment of the Supreme Court Benches and High Court Benches in the
various parts of the country. Specially, article 130 is very clear as far as that
matter is concerned. Unless it is concurred by the Chief Justice of India, the
present Act does not permit to go ahead. We cannot establish a Supreme Court
Bench in any part of our country unless the Chief Justice of the Supreme Court
concurs with it. There is no role of the Government on this matter at this stage.
HON. DEPUTY SPEAKER: It is only a suggestion given by the hon. Members.
When High Court Benches are there, this can also be done. As far as Chennai is
concerned, Madurai is having a High Court Bench. Like that, they are suggesting

that Supreme Court can also have a Bench.
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SHRI D.V. SADANANDA GOWDA Mr. Deputy-Speaker Sir, all the suggestions
are well taken. I have said this at the initial stage itself. There are various
demands from various corners of the country for establishment of the Supreme
Court Bench as well as High Court Benches. As regards the High Court Bench,
the State Government with concurrence of the Chief Justice of the concerned High
Court has to move the papers. No such proposals have come from any of the State
Government so far. Neither the Chief Justice nor the Chief Minister has concurred
and come up before us to have a Bench of the concerned High Court anywhere.
DR. A. SAMPATH :  There was a long pending demand from the State of
Kerala for the establishment of a High Court Bench in Thiruvananthapuram. The
Legislative Assembly of Kerala has unanimously passed a Resolution and that has
been given to your predecessor also. Even recently, there was a Private Members’
Bill in this regard.

SHRI D.V. SADANANDA GOWDA: Any Resolution passed by the Legislature
itself will not be sufficient in this matter. Any movement by the Government is
not sufficient. It should be concurred by the concerned Chief Justice of the High
Court also. ... (Interruptions) It is not correct. The Chief Justice and the Chief
Minister should concur with the proposal and they should send it to the Central
Government and only then, we can go ahead with it. So far, no such proposal is
pending before us. But there are many requests from various States of the country.
Several MPs have placed their demand before us. Several Chief Ministers have
sent us their proposals but there is no concurrence from the concerned Chief
Justice of the State High Court. At present, unless it is concurred, we are not in a
position to go ahead on this issue.

As far as salaries are concerned, a question was put as to why higher salary
should be given to the judges. That was the question raised by all the Members.
Usually, the salaries of the Chief Justice of the High Courts and the Chief Justice
of the Supreme Court are on par with those of Cabinet Secretary and other

Secretaries. As soon as the Pay Commission revises it, automatically the salaries
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of the Supreme Court judges and Chief Justice will be fixed. At present, the Chief
Justice of the Supreme Court gets Rs. 1 lakh per month and the Chief Justice of
the High Court gets Rs. 90,000 per month. That is on par with the Report of the
Law Commission.

As far as salary is concerned, the Seventh Pay Commission has already
submitted its Report to the Government and the Government is yet to finalise it. It
has recommended a salary of Rs. 2.25 lakh to the Secretary to the Government of
India and Rs. 2.50 lakh to the Cabinet Secretary. So, automatically the salaries of
judges will also be revised. Almost all the hon. Members were telling that their
salaries should be enhanced. There is no dispute as far as that aspect is concerned.
I hope that it will be done.

Shri N.K. Premachandran talked about leave allowances and other things.
He said that as per this Bill, it will go beyond the payments that are being made to
the civil servants. But it is not like that. Even according to the earlier Act, they did
not have the Earned Leave. They had only Half Pay Leave allowance and other
allowances. So, we have consolidated everything and brought out a comprehensive
leave benefits to the judges.

As far as other issues are concerned, no serious concern has been expressed
by my learned colleagues. Of course, they expressed certain grievances against
the judiciary. It is visible by the arguments placed by our learned Members across
the party lines. Of course, there is a need for some more judicial reforms.
Certainly we are working on this.

I am taking all the suggestions made by my learned friends made in
Parliament. Certainly, we will consider how to go ahead with them.

With these words, I would request that the Bill may kindly be passed.
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DR. A. SAMPATH : Hon. Deputy-Speaker, Sir, I would like to seek one
clarification.

HON. DEPUTY-SPEAKER: You are allowed to seek only one clarification.

DR. A. SAMPATH: My submission is this. The people have a right to know what
all amounts that are being paid to the judges, those who are in the judiciary, in the
High Courts as well as in the Supreme Court.

We are enacting a law for their salaries, pension, etc. But what each judge

of the High Courts and the Supreme Court, get by way of salary, travelling
allowance, especially the medical allowance should be made public. Medical
allowance is an important item. There is no question of any national security
involved in making them public. There is no threat to national security if these
things are revealed. So, I would like to know whether the Minister will take
initiative to make them public. Let it come out in open. Let it be shown to the
public.
A Ff¥E g3 (s : Swene AEigy, ol #3 HElGY 1 oY wiae H Fal B I8 g
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“For the removal of doubts, it is hereby declared that there shall be
no limitation whatever on the constituent power of Parliament to
amend by way of addition, variation or repeal the provisions of this
Constitution under this article.”
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9% dradfaed BIaTl gUF DIC & SRNGM W g4 Ygiifded X 8 8, 39 dN § ARBR DI
FIIBTg DHRAT AT
SHRI TATHAGATA SATPATHY : I have just one question to put. I have
brought in a point whether the Central Government to consider paying the
pension of all High Court Judges and the Supreme Court Judges. If you are
increasing their emoluments, we have no problems. They are not willing to be put
under the ambit of RTI. Their number of judgments which have not been revoked
by that higher court is not counted when they are being promoted. Good lawyers,
like the hon. Minister has said, are unwilling to become Judges unless they are
assured that the Judgeship will give them more money. So, you are, more or less,
admitting covertly that you are taking in poor, inefficient lawyers into the
judiciary. So, the only thing I want to ask is this. Under these conditions, will the
Government consider that all the pension of all the retired High Court Judges — Let
us go back retrospectively from 1947 or 1950 whenever our Constitution came
into being - be paid by the Centre? Let the Central Exchequer pay the pension of
all the High Court Judges and the Supreme Court Judges and do not put this
burden on the State Governments with retrospective effect. Why do you put the
burden on the State Governments? So, if you are so happy to please the Judges,
you please them. We have no problem. But you take the burden. That is all that I
want the hon. Minister to clarify.
DR. MAMTAZ SANGHAMITA (BARDHMAN DURGAPUR): 1 just want to
say that so long as the service is concerned, the number of Judges on the Supreme
Court and the High Courts has not actually been increased since the inception of
the Courts. That creates problem in delineating the services. So, a number of cases
are pending all over India.... (Interruptions) 1 know that it is not under the law.
Next, coming to the percentage of female Judges, I would say that women
Judges should be there in their representation in the Supreme Court.
DR. RAVINDRA BABU (AMALAPURAM): 1 would like to put one small

academic doubt to the august House, especially to the hon. Law Minister assuming
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but not admitting that suppose this Amendment is not passed, suppose this Bill is
not passed, does it amount to contempt of court... (Interruptions)

SHRI R.K. SINGH (ARRAH): Sir, the hon. Minister has not clarified two very
salient issues which have been raised by the hon. Members. One salient issue
which was raised by the hon. Members was that no person can be a Judge in his
own cause or no institution can be a Judge it its own cause. That is the first
question. The hon. Minister has not met that point.

The second point which was raised was that the hon. Court has passed
orders on a subject which, by the Constitution, belongs to Parliament. It has
infringed on the jurisdiction of Parliament. I believe that a strong message needs to
go to the courts that they should stop doing that; they should stop infringing on the
jurisdiction of Parliament. So, both these points, I think, need to be met by the
hon. Minister. He needs to make a clear statement on these issues.

SHRI D.V. SADANANDA GOWDA: Hon. Deputy-Speaker, Sir, we are not
bringing in this legislation on the basis of the Supreme Court’s judgment alone
but there is one thing.... (Interruptions)

HON. DEPUTY-SPEAKER: He has already made it clear.

SHRI D.V. SADANANDA GOWDA: But, as per the Article 125, we are bringing
forward this Bill before the Parliament. We brought this Bill to see that there is
uniformity. There should not be any discrimination as far as those people are
concerned. In 2005, there was already amendment regarding the Supreme Court
Judges. So, there is a little bit discrimination as far as High Court Judges are
concerned. Secondly, good advocates will not come to the post of Judge, if they
are not given some sort of benefit.

HON. DEPUTY-SPEAKER: Hon. Minister, don’t tell that good lawyers will not
come. Judiciary is different. If they want to serve, they will come. They are not for

money; nobody will come for money-sake and occupy the position.
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SHRI D.V. SADANANDA GOWDA: To bring uniformity, we are bringing this
Bill. Apart from that, this Bill ought to have brought before Parliament by the
UPA Government. At least now we are bringing it on par with that. There is no
increasing salaries, etc. I will be on par with the recommendations of the Pay

Commission.
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HON. DEPUTY-SPEAKER: The question is:

“That the Bill further to amend the High Court Judges (Salaries and
Conditions of Service) Act, 1954 and the Supreme Court Judges
(Salaries and Conditions of Service) Act, 1958, be taken into
consideration.”

The motion was adopted.

HON. DEPUTY-SPEAKER: The House will take up clause-by-clause
consideration of the Bill.
The question is:

“That Clauses 2 and 3 stand part of the Bill.”
The motion was adopted.

Clauses 2and 3 were added to the Bill.

Clause 4 Amendment of section 4A
HON. DEPUTY-SPEAKER: There is an Amendment No.l to Clause 4 to be
moved by Shri Premachandran. Are you moving your amendment?
SHRI N.K. PREMACHANDRAN: Sir, I am moving my Amendment No.l to
Clause 4. I beg to move:
“Page 2, line 23,--

for “the period of leave”

substitute “the period of earned leave”. (1)

Once again [ would like to highlight this House that the terminal surrender
benefit is only for the Earned Leave. Here there is a provision that all the leaves,
whether it is Commuted Leave or Half Pay Leave, etc. would be encashed.

Secondly, either one should be amended. Nowhere in the world, the
Travelling Allowance can be encashed; telephone allowance can be encashed.
Encashment of leave does not mean it is only the Basic Pay and the D.A. The

H.R.A. will never come. How can HRA be encashed? How can Travelling
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Allowance and Petrol Allowance or some other allowance can be encashed? So,
any one of them should be deleted. That is my submission. I move my
amendment.
SHRI D.V. SADANANDA GOWDA: 1t is not like that. In the earlier Act of
1954, under Section 3(1), there was some confusion about Leave Allowance, Full
Allowance, Half Allowance, etc. All those things were consolidated and brought
under the Act.
HON. DEPUTY-SPEAKER: Okay.

I shall now put Amendment No.l to Clause 4 moved by Shri N.K.
Premachandran to the vote of the House.

The amendment was put and negatived.

HON. DEPUTY-SPEAKER: The question is:
“That Clause 4 stand part of the Bill.”
The motion was adopted.
Clause 4 was added to the Bill.
Clauses 5 and 6 were added to the Bill.

Clause 7 Amendment of Section 14
HON. DEPUTY-SPEAKER: There is an Amendment No.2 to Clause 7 to be

moved by Shri Premachandran. Are you moving your amendment?

SHRI N.K. PREMACHANDRAN : Sir, I am moving my amendment No.2. [ beg
to move:
“Page 2, line 35 to 37, -
substitute “any other pensionable post after retirement under the
Union or a State”.’. (2)
HON. DEPUTY-SPEAKER: I shall now put Amendment No.2 to Clause 7 moved
by Shri N.K. Premachandran to the vote of the House.
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The amendment was put and negatived.
HON. DEPUTY-SPEAKER: The question is:
“That Clause 7 stand part of the Bill.”

The motion was adopted.

Clause 7 was added to the Bill.
Clauses 8 to 19 were added to the Bill.

Clause 20 Amendment of section 4A
HON. DEPUTY-SPEAKER: There is an Amendment No.3 to Clause 20 to
be moved by Shri N.K. Premachandran. Are you moving your amendment?
SHRI N.K. PREMACHANDRAN : I beg to move:
“Page 4, line 2,--
for “‘the period of leave”
substitute “the period of earned leave”. (3)
Most of the Members in this House supported this amendment. A
High Court Judge or a Supreme Court Judge shall never hold any official
post, either under the Union of India or the State Government. That is the
amendment which I have moved in a different way.
HON. DEPUTY-SPEAKER: I shall now put Amendment No.3 to Clause 20
moved by Shri N.K. Premachandran to the vote of the House.
The amendment was put and negatived.
HON. DEPUTY-SPEAKER: The question is:
“That Clause 20 stand part of the Bill.”

The motion was adopted.

Clause 20 was added to the Bill.
Clause 21 was added to the Bill.



07.12.2015 193

Clause 22 Amendment of Section 13
HON. DEPUTY-SPEAKER: There is an Amendment No.4 to Clause 22 to be
moved by Shri N.K. Premachandran. Are you moving your amendment?
SHRI N.K. PREMACHANDRAN: Sir, I am moving the amendment.
I beg to move:
“Page 4, for lines 11 to 14, -
substitute “pensionable post after retirement under the Union or a

State”. 4)

HON. DEPUTY-SPEAKER: I shall now put Amendment No.4 to Clause 22
moved by Shri N.K. Premachandran to the vote of the House.

The amendment was put and negatived.

HON. DEPUTY-SPEAKER: The question is:
“That Clause 22 stand part of the Bill.”

Clause 22 was added to the Bill.
Clauses 23 to 28 were added to the Bill.
Clause 1, the Enacting Formula and the Long Title were added to the Bill.

HON. DEPUTY SPEAKER: The Minister may move that the Bill be passed.
SHRI D.V. SADANANDA GOWDA: Sir, I beg to move:

“That the Bill be passed.”
HON. DEPUTY SPEAKER: The question is:

“That the Bill be passed.”

The motion was adopted.
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THE MINISTER OF STATE OF THE MINISTRY OF SKILL DEVELOPMENT
AND ENTREPRENEURSHIP AND MINISTER OF STATE IN THE MINISTRY
OF PARLIAMENTARY AFFAIRS (SHRI RAJIV PRATAP RUDY): Mr. Deputy
Speaker, Sir, I would like to bring to the notice of the House that Item nos. 22 and
23 are to be taken up together. But this legislation needs some amendment. The
Government is planning to do that and the official amendments have to be moved.
So, we will not be taking it up now and we will be taking it up after the
introduction of the Indian Trusts (Amendment) Bill. We can continue the
discussion later after the introduction of this Bill. So, I would like to submit that
we may take up item no. 24 now.

SHRI K.C. VENUGOPAL (ALAPPUZHA): Mr. Deputy Speaker, Sir, it is better
for the Government to withdraw the Bill and bring a new Bill in its place.

SHRI RAJIV PRATAP RUDY: Let the Minister and the Government decide what
they have to do. So, we will not be taking up the Statutory Resolution now. Once
the Government comes up with the official amendments, we will give enough
notice for the hon. Members before taking up this Bill. So, we may now take up

the Indian Trusts (Amendment) Bill.
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18.21 hours

INDIAN TRUSTS (AMENDMENT) BILL, 2015
THE MINISTER OF STATE IN THE MINISTRY OF FINANCE
(SHRI JAYANT SINHA): Mr. Deputy Speaker, Sir, I beg to move:

“That the Bill further to amend the Indian Trusts Act, 1882, be taken
into consideration.”

Sir, the Indian Trusts Act regulates the functioning of private trusts and

trustees. It is a very old Act.

HON. DEPUTY SPEAKER: You can continue tomorrow.

18.22 hours

The Lok Sabha then adjourned till Eleven of the Clock on
Tuesday, December 8, 2015/Agrahayana 17, 1937 (Saka).



